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LOK SABHA SHRI RANGA (Srikakulam) : We

all support this demand.

Friday, September 4, 1970/Bhadra 13,
1892 (Saka) st wew fagrdt awdd (F@TwgR) ¢
. TS TH WS #1 FrfEdr d5F &0
#eqe wEew A S arg B aw W
The Lok Sabha met at Eleven MRS AT FA | ST A I
of the Clock.

[SHR1 SHRT CHAND GOYAL in the Chair]

Re. VOTING ON CONSTITUTION
(TWENTY-FOURTH) AMENDMENT
BILL

DR. RAM SUBHAG SINGH (Buxar) :
Sir, yesterday the hon. Speaker was kind
enough to agree to institute an inguiry into
the impersonation by a Member of Parlia-
ment. You know, Sir, when a member of
the Provisional Parliament in 1951 had used
his name as a member in Bombay with a
view to putting a question, it was Pandit
Jawaharlal Nehru who came forward with
a resolution and got his membership for-
feited by a unanimous resolution of the
House. Here is,a Member sitting behind the
Prime Minister, who is the daughter of that
Pandit Jawaharlal Nehru, who cast his vote—
it has been proved—for Dr. Pashupati Mandal
who is there in Bankura, I, therefore,
request you to see that the memory of
Pandit Jawaharlalji is revived and this
Government, which takes credit of what
Pandit Jawaharlal Nehru had done, gets the
membership of persons, who had voted in
place of other persons, forfeited by the
unanimous resolution of this House. This is
my humble demand. I request you to see
that the inguiry, which was promised
_yesterday by the hon. Speaker, is instituted
immediately and the whole inquiry process
is executed as expeditiously as possible, so
that this hon. Parliament may not lose the
faith of the people. Now the people of India
do not have any faith in fair wvoting in this
Parliament, because it was under the inspira-
tion of the Government that this thing was
done. Parliament stands disgraced because
on that day our request that there should
be physicai voting, was not accepted.

T OGN, 99 WA F WY IF FEAF
geedl &Y gwg fem SO Ar AEY
foFar s s s wE & ST g,
F4 AT grit gEF Ak ¥ @@ aF
F1E sy Y Trer v @ A fdew
g & fratar oW dm ¥ e
ardr arg ar g 9 Tifed o i
i faw geedl #Y @i ¥ wawe AT
AT § I gEAT A A1 §F AR AT
T F I as |

SHRI RAMSHEKHAR PRASAD
SINGH (Chapra) : Sir, my attention has
been drawn to the report in the press and
to the statement of the leader of the opposi-
tion. The fact is that some misunder-
standing has taken place regarding the voting
on the Constitution Amendment Bill.

In this connection, I have to*make my
submission. The voting took place altogether
five times. I voted correctly on four occasions.
What happened at that time was that when
1 entered the House, the Speaker had
announced the division and I sat at my seat
here where I am sitting just now. My bag
was also there. When the voting took place,
1 pressed the button which was before me.
Immediatcly when the sign appeared on the
board, I asked Panditji who was sitting by
my side to my right, “You have not correct-
ly voted.” He said, “No. I have correctly
voted. But you have not.” So, went
forward and told that gentleman to correct
the mistake. He might not have heard
clearly what I said because there was a lot
of noise in the House. My correction was
made by that gentleman. But, unfortunately,
he could not correct the wrong vote. This is
the correct position.
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If there has been some misunderstanding,
I am sorry for it. It was mot a deliberate
act nor was my intention bad. Had it been
s0, I could have done it all the five times.
This is the correct position. I cannot say
anything more. 1 stand by what I have
said. When the enquiry is held, I will
explain the same position again. If the
leader of the opposition thinks that this
offence is equal to the offence of the gentle-
man to which he referred, I leave it to his
best wisdom and discretion to judge.

DR. RAM SUBHAG SINGH: 1
demand an inquiry just like the Mudgal
inquiry, an independent inquiry, and it
should be instituted immediately.

ot frr ww W (wgad)) :owEd
7§ ww Y aaAEi g T e de
aifgr a8 % @ =fer 1 a® A
@ § f ot Tifew gan & 9wd gafees
e faamciw 65 ) @ S am
T B W WP Ew ag & AW &
faers &1 g atfer a¢ w= 7 gAv
aifgd | TR Wi A G ad g
# amar g Wgew wiw A fod
1w =gy 1 faaw Am § e
% m9ds ¥U99 W fow &) ofew
AL BT AgE Y A I AT wE
L "f!'%'_fé} gfF s+t & aret
AT TH TR § F@I ¢ q qg T FQ@T
g1 g s=ar 20-25 @ QAT )
gae UeF & Ifagmm # @ 3@ oar
IS gar wom fF agt W aga @
anfigi qeuE ¥ W W oA W
TR § g SrogaTot ¥ 1§ FEw T I8 |
foiie anww F At == F FET A
T favig & & o 96 a1 Frearg g

st yEEAR wet (%) s
gve W F w4l g o7 < sreae oY
99 qx agr favio ¥ faar AT 1 wEE
et T e g v w7 5@
AT B ISH FT ATIAFAT I AGGH
g
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T F 3% foA a@l = fER
A & fog amga @ wf @ 9 amal a¢
Tt @ mfgd, gwd @@ 9T wwt
FW FT AGST SO, T GIETE FLEAT |
I AT H JMA T5F FE T HE
Haed g | owm | 3@ awa &
aear £ fF @ awl fa= fFor e
1T gw figgee Fe AT wfAwE
#Y ot a¢ ==t areew 71

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : There is no doubt that the
voting was in no way affected, but, at the
same time, it is not only on this occasion,
it has often been found that the record that
appears after the vote and then the ultimate
result that is announced by the Speaker,
italways varies. There is some recording
which either is not done or there is some
defect in the machinery which is not working
properly. (Interruptions)

Necessarily on a matter of - such impor-
tance...(Interruptions)

MR. CHAIRMAN :
Guptaji, please sit down.

Ram  Kishan

SHRI SURENDRANATH DWIVEDY :
Necessarily on a matter of such importance
when the voting was so close, if some
discrepancies appear, there will be doubt.
There is no doubt about it. There is suspi-
cion in the minds of the people that probably
some other things have come into being.
Therefore, in order to be assured for the
future, it is necessary that an inquiry should
take place in order to find out whether
there is any defect in the machinery and
whether we should change the procedure
altogether because this machinery does not
give us accurate results. That will be my
plea. It would not affect the results of
the voting that has taken place, but, at the
same time, for future it should be done, and
as quickly as possible.

SHRI S. M. BANERJEE (Kanpur) :
Sir, I rise on a point of order. My point
of order is this that yesterday this matter
was discussed both after the Question Hour
and at the fag end of the day and when the
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Leader of the Opposition Syndicate raised
this question. . .

DR. RAM SUBHAG SINGH: Of
which spokesman you are ?

SHRI S. M. BANERIJEE :
of the Limited Company . . .

The leader

MR. CHAIRMAN :
indulge in such things.

Please don't

SHRI S. M. BANERIJEE : All right.
Dr. Ram Subhag Singh . . . (Interruptions)

MR. CHAIRMAN : 1 am listening to
everybody. Ram Kishan Guptaji, please
resume your seat.

SHRI 5. M. BANERJEE : My respected
Dr. Ram Subhag Singh raised this issue in
the evening and the Speaker gave a full
account of the voting and the procedure
followed and he also said when the questions
were raised and a suggestion was made by
my respected friend, Mr. Madhu Limaye,
that whatever be the merits of the case, it
was established that fortunately...

MR. CHAIRMAN :
kindly resume your seat.

Mr. Banerjee,

SHRI S. M. BANERJEE : Sir, T am
coming to my point of order.

MR. CHAIRMAN : This is no point
of order. You want an occasion to speak.

SHRI S. M. BANERIJEE : My point
of order is this : can a decision which was
already taken by the speaker yesterday in
the House be reopened to-day ?
(Interruptions)

MR. SPEAKER : Kindly resume your
seat.

st gwTatc wredt (grge) : gwafa
wgied, wgi an @ fawg § @)y
T &, O 99 FAG-AEIT F g w9
#t fm 336 A1 frAey @er FT 331 M
@ & o e 9w N g
@ ek mwrws qar 5 oag ae
frerare A€ av 1 St AT RS @S
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¥ gufeqq 7Y 4, S9% A9 ¥ ) AR
g g wmr at ¥ ymmwy s 5
g I+ oOiw FOET | rw fR¥wT @
fF %90 @ 9FR & Ageager fadasi
9T &Y 7, afew ot o faw ax s
& ggaT X afz fvet & wvavw § &%
¥ gl ¥ awg T g g A
QRIWH ag G & w1 gw agl
¢ [ F Wi &1 fmw s w@ )
# A% weTH ¥ W G A, AR
AF FrEied F1 of, Fg AEATE fF
G ot wea g% § vEH A Fi=war
o, e wirsr & foq 0@t aomod
oarfaa #Y o1 ff et 5w w1 Y AT
AT T A

SHR1 NATH PAI (Rajapur): 1 was
under the impression, with good justfication,
that the matter was disposed of yesterday.
The hon. Speaker had assured the House
that he would take into consideration the
very valued suggestions some Members of
the House have made because of the
discrepancies that were mnoticed between
the announced figures shown on the
board here. If you wanted to hear every-
body, we would have also made our sub-
missions in this regard. The whole world
and the nation is watching us on this issue.
No iota of doubt should be allowed to
remain in this matter which is of very
far-reaching importance. This is not an
ordinary statute ; this is not an ordinary
legislative measure that Parliament is adop-
ting.  If the sanctity is vitiated, if doubts
are created, we owe to ourselves and to the
country to take the earliest opportunity to
dispel such doubts.

Shri Surendranath Dwivedi mentioned
that the machine does not often record the
correct state of voting in the House. It
showed the figure of 336, when actually
it is 331. We have agreed not to challenge
the decision. But we want to dispel
any doubts that are being created.

It would have been very appropriate had
the Rules Committee been called into session
immediately because no longer are we go-
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ing to be wvery satisied with the
machinery, The appropriate thing would be
that for Divisions, we go into the lobbies.
This is one of the things you can
consider.

AN HON. MEMBER :
suggested.

That was

SHRI NATH PAI: 'We should be sure
in our minds as to the procedure to be
followed  hereafter. Shri Surendraneth
Dwivedy pointed out that in the past also
after the machine had recorded there had
been necessity felt to rectify the record-
ing. But the other thing which Shri
Prakash Vir Shastri pointed out creates grave
doubts. Nobody is challenging what the
Speaker has announced. But certain
doubts continue to linger that all was not
correct and we, who supported the
measure, want to be assured that every-
thing was fair. And, unless this satis-
faction comes first, there will be such
lingering doubts all the while that this vital
measure was not carried with all fairness as
it should be.

I have two suggestions on which I
request your ruling. The Speaker said
yesterday that Rules Committee may meet.
I have never known,—I have been for a
long time the Member of the Rules Com-
mittee—the. Rules Committee meeting after
Parliament adjourns. It does not meet
after Parliament adjourns. 1 don't know
why it cannot meet now, because of the
extraordinary importance of the measure.
And, ultimately some other suggestions have
come, It is for you to ensure that the
voting is fair. Would you therefore,
kindly comvey to the Speaker the
grave anxiety of hon. Members in this
regard ?

Finally I would submit that a matter
which is disposed of should not be allow-
ed to be raised in the House so sporadi-
cally. This matter could very well have
been discussed by calling a meeting of the

leaders of the various parties in the
» House. It should not be allowed to be
discussed without proper notice. A

meeting of the leaders of the opposition
parties with the hon. Minister of Parlia-
mentary Affairs also could have been
called. Due notice should be given on
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such matters and this matter cannot be
treated casually. I hope when you meet
the Speaker next you will kindly convey the
grave anxiety that is being’ felt. We are
not worried about the result of that parti-
cular voting, because, that, he has said, was
correct. But, because certain doubts have
been created, we all think, it is necessary to
eliminate them.

SHRI TENNETI VISWANATHAM
(Visakkapatnam) : I was one of those who
voted for the Bill and yet I feel that there
should be no doubt in the minds of those
who voted against the Bill that something
went wrong. I am anxious as Mr. Nath Pai
has also said, that there should be a com-
plete, thorough enquiry into the working
of the machine or the working of the hands
that operate the machinery or the counting
of the tellers and the additions, subtractions
and divisions.

In this morning’s newspaper we found a
statement signed by 40 45 very respected
Members of this House and I do not like
anything being said by anybody that
those who were for the Bill won it by
a sort of voting which is not quite above
suspicion.

Therefore, we are absolutely anxious that
the earliest opportunity should be taken to
enquire into the matter and to set right the
doubts. Thank you,

SHRI J. B. KRIPALANI (Guna) : It
is a very simple question. I do not see
why there should be any arguments. The
Hon. Speaker has said that he would
appoint some committee or the other.
The House is dispersing today and, there-
fore, it must be immediately dope. That
is all. If thereis any explanation to be
given by our friend the hon. Minister, he
can give it to the Committee. What is the
good of giving it here ? This is a very
simple question and it must be expedited
because we are dispersing today.

SHRI S. KANDAPPAN ( Mettur ) :
The matter has assumed a little more
importance than what I had felt yesterday ;
because of the statements that have appeared
in' the press and also because of the matter
being raised again by Dr. Ram Subhag
Singh, a suspicion may legitimately be
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created in the minds of the public—that is

very unfortunate—that the Bill was carried

by unfair means. So, more than those who

opposed this Bill, those who were supporting

the Bill are anxious about it.

I would like to point out to the res-
ponsible leaders of the Opposition that
before we come to a conclusion and before
we ascertain the facts, let us not inadver-
tently cast aspersion on our own colleagues
in this House because that is what Dr.
Ram Subhag Singh's words tantamount
ton I would rather wish to think that even
the recorded vote of an absent Member
might have been inadvertently done ;...

SHRI RANGA : We do not know the

facts.

We do not
to ail

SHRI S. KANDAPPAN :
koow. So, we have to be fair
sides.

DR. RAM SUBHAG SINGH : It was
done internationally.

SHRI S. KANDAPPAN : I would
rather wish to think that Parliament has not
stooped to such a low level as yet. So, let
us not give out this impression thus belittling
ourselves in the eyes of the world and in the
eyes of the citizens of our own country. So,
1 would only add my voice to the suggestion
made by Shri Nath Pai that Rules Committee
should immediately meet in order to clear the
suspicion and doubts.

SHRI SHEO NARAIN (Basti) :
I make one submission 7......

May

MR. CHAIRMAN : The hon. Member
may resume his seat. At this rate, there
will be no =nd to this. If I permit him,

1 cannot prevent others from speaking.

SHRI NAGESHWAR DWIVEDI
(Machhli Shahar) rose—
MR. CHAIRMAN The hon.

Member’s friend has already explained.

The position is that this ‘matter was
raised yesterday and discussed at length.
The hon. Members had an opportunity and
occasion to place their views and to make
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suggestions. In fact, the Hon. Speaker had
indicated yesterday that he would go into
the matter, because a suspicion has arisen,

" and he would institute an inguiry and go

into the matter. Therefore, there was no
occasion and no necessity to raise this issue
again. I do not think that it will be proper
to raise issues over and over again especially
when no fresh material has been furnished
to the House. Only the arguments which
were made out yesterday by hon. Members
have been repeated today. Since the
Speaker has already given his mind, there-
fore, I repeat that it is for him to decide the
manner in which he has to conduct the
enquiry, whether he is going to associate
some leaders of the various parties or some
hon. Members of this House ; it is for him
to decide. Iam not in a position 10 say
anything. But 1 shall certainly convey the
sentiments expressed by the House to the
Hon. Speaker, and I hope he will take note
of the observations as well as the soggestions
made by hon. Members.

SHRI ONKARLAL BERWA (Kota)
rose—

SHRI SURENDRANATH DWIVEDY :
I had written to the Speaker......

SHRIMATI SUCHETA KRIPALANI
(Gonda) : 1 want to raise a point with
your permission......

MR.  CHAIRMAN First, Shri

Onkar Lal Berwa.

st diwT Sw dw o oAwfg
i, B g g fs asw W A
NufdFge FTIR F I RIS
feg g ar & STt agars AT E AR A
ot ot §7 ag a1 @ 5 a9 sfaat @
AT gHSEl W @ 41 9El a%%
TFIET FW &, 98 FUH Wes AT
FATE |
11.24 hrs.

Re.: FLOOD SITUATION AND

OTHER MISCELLANEOUS
MATTERS

SHRI SURENDRANATH DWIVEDY
(Kendrapara) I have written to the
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[Shri Surendranath Dwivedy]

Speaker about it already. There are reports
of very high floods in Orissa. For a week
we have been getting reports that as a result
of floods in the rivers Baitarani and Luna,
above 2 lakhs of people in one district have
been affected ; in other areas villages are
inundated, and even rescue operations have
not taken place. These are areas which were
affected last year also and by cyclone. In
my constituency, vast areas are flooded.
I would like to know what the Government
of India are doing, whether they are sending
a team to find out the loss and damage and
whether they are giving any assistance. I
want that the Government of India should
at least make some statement on this
matter. We hear that they are sending
a team to Bihar and other places.
This matter was not raised here. Probably
they have not been awakened to this. I
would like to kmow if they are sending a
team to Bihar and if so, whether it will go
to Orissa also to find out about the flood
situation there with a view to taking
adequate measures to come to the assistance
of the affected people there.

SHRI RANGA (Srikakulam) : The
same thing applies to Andhra. Let them
give an answer to that also,

st A s AT (FErn)
avfd AEIeE, g SRR 599 fawen
g fF ziged 7 s WY ¥ @
ST fear, IaA wE gAaETs AE &
@ 2.

wwTafy wgtay : %ﬁmﬁaﬁaﬁﬁ
ggufa 7 @ 2, M9 FO FF 450
famr squfa & aveT aga Tea €

Hl Qo @o @MEAW  (TMAIT)
gamfa #giga, & a9 § f3sw s
wew g 5 &% semw wgew A fadw
w7 ¥ aggfaa anfa e sqgfae anfem
snfedi #t goaret o AR FE R
fou amer @zA #1 dzw gord @1 ) W
mawr o N misw wE?
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awafa wEEE @ 9 ¥ W a9
THg 7q Sifaw )

SHRI S. B. PATIL (Bagalkot) : I had
giveu notice of a call attention regarding a
very tragic boat disaster in Bijapur. This
is the worst boat disaster in the country
in recent years. Ninety children have been
feared drowned in the swollen Krishna river
yesterday morning. Here is the news item
which describes it :

“The tragedy, for which there is no
parallel in living memory, occurred when
a large country-craft, carrying 92 school
children for a festival meal in a temple
capsized at 10.30 a.m.”

“It is stated that the boat capsized when
the children in the overloaded boat
in midstream began to get restless and
upset its balance™.

It is not for the first time that this
tragedy has happened. This is the second
time it has happened. It is stated that only
2 of the 92 children survived. 1 want the
Minister to make a full statement about this
tragedy.

SHRI D. N. TIWARY (Gopalganj) :
The House was informed of the flood
situation in South Bihar. So far as MNorth
Bihar also is concerned, we have got
information that a drought situation is
prevailing there and about 6 million people
are affected. What are Government going
to do about it, whether the team they are
sending to Bihar will visit North Bihar also
or a fresh team will be sent there to inquire
into the drought situation, and what steps
they are going to take in the matter.

DR. RAM SUBHAG SINGH : I want
to draw attention to the flood situation in
Bhagalpur. Some arrangements should
be made to give relief to the affected
people.

st A ¥NE gEw  (TREET) :
wege WEEd, WAR § FrE YEr At
FaT @ o g faod og aw
fasr 7 9sw @R ag T 9O
wire feafa ama st st @Y )
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@A S g g R wa we wgeT
W g FE A fasr w% @iw qeaTe
FACH B @A AFA TG ™
FO? @y )Y AT MW F gdf
AT dr & =i & avar A9 s samar
I F@ g R sy, ey,
aqEdy, dfer, g, FAEE 92 q9
for quat ol & o w § IR
T¢I TH ATAT F A@ A FAAT SATET
qaEr o & fr agEe foad 9 agew
g § WX F X g 70 AR FE Ai7
g9E U A fay w1 oS FEenw
FEAT § IHH AT TF FH! qAEF Y G_
fea g7 ax gt M9 99 W E ) g
g ¢ 5 awr fagdt ag or g #F
UFAt ¢ I9Y SUTAT WOFT ®T H e
qre a1 A g 1 @t gEEr qfonw
afer wr fawear 7 @ = S0 A
¥ 9= WL A AR IS 5
vare fae w4t e vgd 2 & s
I TS 9 T TG & 99 aF 5 qEF
for #1€ st g@ 7 g3 W |

st gwe WX FEAm  (I9) .
gwiafy wERE, e ¥ aERr &
wine arg aré g€ & fqaw a5 & aw
e aeg-saed @Y mT 8 | & a3
¥ g s fw guar 718 go fsrear
aifge fF 58 SF1C &Y W7 9@ A &
A @rEl Sl 1 gErg w1 & O§
Fror = A fewd et §, S
aift Kt & wgedt w1 oftaw s
gt smar §, FTR wwE AR R g At
I AR Wt FTEIR A e S afe
AT T gHY IF™ gl TFA & w4
glea wfge AT 37 SWl #) ggEar
qgaTAY =TT |

SHRI INDER J. MALHOTRA
(Jammu) : Worse than the damage done

by the floods is the damage done by the
cloud burst m Jammu and Kashmir. Only
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a few days back there has been a cloud
burst in the Poonch area and two villages
have been completely washed away. I would
like to appeal to the Central Goverriment
that they should give a special grant to the
State Government for the rehabilitation of
those people and those villages.

st forw morw (awdt) o awfa
wEIeH, WA FY T § |Atay am gahg
¥ aufad, gw W mF Faw § war
wr afgf agdt § o 99 FgE AT
STt &1 20 I Fgi o T AT A
T E | gmI gt T A Sigw Ay &7
fax frar, 80 #<0s =0T STET HTEQ
T F T FE Hoa1T 4, @ 10
gt ®H Af IO IWE At H o owgar
T g, 3fFT m a9
' aF AEF U § | o9 sEAs §
¥ arg aré ot a1 w71 M@0 F AR @
gl @ 5 gEdt saEw aw s
IAFT FIOT HQ TAT 91, 3fF gw ar
7 @9 Y @ T A AT @
g1 awaw qg ¥ 5 osWw Tow W
e #91 3R IF @ FAW Tow
st giad dedt v & el &
|agar § 5 oo 80 F0T wwar @
FH TR T Hfad |

=t fawfa faw (wErd) @ S@e
aEe, I faer A9 #7 §IgE 9T gear
§, feueu ¥ faget o afani freee
g3 faw ¥y fasedt &) 39
aTe tar gar g—AY 9w AL fad §F
gerr faw w1 9@ e g, 9 gfua
far g—arg ¥ F107 TosF ASH H AT
saEE aig g & v atg F W g
g1, ag 98 a1 § T Age fawew #
gog & arr Ft frae 7 frer faas
FOU AAET s @) W HA N
faFegar 7@, W1 ATt F@EC FE oTEw
FEOTH) & ITF ATH-9TH FT A1 4F @R
gY mar ) anmeEt A9 W R AT &
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[+ fawfa fs]

&t B Aot &, S @ 9w &
a #a 3@ 72 faar g fegwx
yaR ot agt A3 gu§, & wwar g
f amg 3= fegmaa & 5 3 210 &o gwo
T F IFT W A ¥ w5k A%
Ik W fFaer  sfemet w faw
w1 g2 far o gt 8

SHRI LILADHAR KOTOKI
(Mowgong) : Two statements on floods in
different parts of the country were laid
before the House. Since then more floods
have occurred in other areas. Now that
Parliament is going to adjourn the Minister
may be requested to make a comprehensive
statement of damage and loss of life and
relief given and the measures proposed to be
taken so that the Members could be kept
informed and when we come back
in the next session we may debate it if
necessary.

SHRI K. NARAYANA RAO (Bobbili) :
There was a proposal to have a
comprehensive crop  insurance  scheme
covering national calamities like floods and
drought. In the light of that I should like
to know from the Government whether they
have been seriously considering the proposals
to cover such national calamities.

MR. CHAIRMAN : The hon. Minister
has made statements twice in the House—
on 6 August and 26 August. Mr.
Siddheshwar Prasad is present in the House.
If he wants to make a statement in the
afternoon because he has heard various
Members and their problems, if he has
more information, I hope he will make a
statement in the afternoon.

faadd au fagm waew § So-wEt
(st fadwx wam) : awiefr W@,
aft ar gEEl & fafa= Tsat & g
#Y feafr & gmave ® gt qX S gEE
fer & %9 SAwras & F a9 g
2 fe fred 2-3 fAT A 2w & fafwsr
feedl # amg & O A M feafa
o1 @€ § vEF ww WA
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aeE T T Agy § e 34
W= & g, 9gT T9 g9y AT o aga
Ffem g, g T 3R 7 ARy frear
T Al g | Faff wwmar § froag
sfra &m s & aaqo sErdt @wT R
g | gEfad T gEe § fF gee
[ et § o feafa dar g€ @, ook
gy ¥ qu famr g6 & e sfadwe
H warsm § aw afe s smEww
T9R 199 g gEl W gy asdr g
... (FHEET) ...

it e fagrdt aradadl (FeTwgR) ¢
# faard waY ot 7 wfemzgl 1 gEw
g o semamw dal # S A A
W e, 9 At ¥ 997 gEed) ¥ fa=nw
¥ ¥ fol ¥ A H oF do% o7 @R
g o1 e Nfige F & g g,
g weedl ¥ gwTa g4 o7 @Y § A%
T FEATE ) W §, 9EF Ak H g
TaFT oA BT W ogEE &Y
wFT FT F |

=it fagwaT waw : W@ o T
S T gATT €, 9 SR 39 419 B F i
Far fF faard ok faest daew
TRt afafy # d5F Telw
difeae ¥ gord s )

st e fagrt awidat @ 9Ew F
TET T

ot Arq avg (TemyR) @ ATAE Sd
ot ¥ el S $© Fer, TF ATOAT ST &
geTE ¥ ¥w ad @ g S A
gma Fagad s fF v mewRER
gfufs FrdoF =17 | 7 g WH
& wiil ¥ o€ gf 8, ww fe gw
argd § f5 weedwm Afwe § o sl
#1 da% gort o, fosr @@ @
qAESF g A IF FI Fgerd 97 F g
F AW ¥ At 1§ 1 qw
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Y A R M g
e § W o A Fom At @, 99
FT gATR T T

MR. CHAIRMAN : I think it is a
good suggestion if a meeting of Members
hailing from the areas which had been
affected by floods could be convened so that
they put forward their difficulties and sug-
gestions as to what should be done. It will
be desirable—not a meeting of the consulta-
tive committee.

st fadw@< w99 : 939 F W 95
WMAT AT & FEARI A L &, gW 9T
H1 g1 F )

SHRI SURENDRANATH DWIVEDY :
Nobody will go to the Minister and request
him to call a meeting. Things do not happen
that way. Let him decide about this. We
know that it is not possible to get all reports
from all the States but whatever reports he
is able to collect, he should place them before
the House before we adjourn today.

wt fagwx waw : g T A
4

Wt ¥R TR (AFT) ;N
wgew, e TRm F IR F I
frde s wmgan g (ST

SHRI SURENDRANATH DWIVEDY :
Why it is not possible, I want to know. It
is strange to hear the Minigter sayigg that
it is not possible, I can understand if there
are any other difficulties, but this is not the
way to reply.

MR. CHAIRMAN Mr. Siddheswar
Prasad, the hon. Members who have partici-
pated in today’s debate have expressed gn
apprehension about their areas, There are
serious problems. If you will kindly con-
vene a meeting of those Members who have
participated today or of the Members hailing
from those areas which have been affected,
it might be wuseful for the Government
itself.

ot wzs fagrd wenddt : arfearizd

adad fafre ® @ ¥ e
FLAT Y 1. (wET)...

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH) :
Sir, various Members have made various
suggestions. The Deputy Minister will also
copsult his senior colleague and they may
find out the best way out of the situation.
Various suggestions have been made. What
is the use of pressing him here and there for
an immediate answer ?

I am sure the Government is also anxious
to discuss it.

SHRI SURENDRANATH DWIVEDY :
He can give a report by this afternoon, what-
ever reports he gets from the State Gowvern-
ments. Why does he say that it is not
possible ? Has the Government machinery
failed at the Centre ? Have they completely
failed at the Centre to get this information
as to what has happened in those particular
areas dyring the last two or three days ?
We have had seripus floods. Here is the
Minister sitting and saying he cannot give
an answer. He can at least let us know m
the afternoon. He can say that this is the
report which we have received and this is
the situation in those States. Why does he
refuseto doit 7 I am amazed. I did npt
expect callousngss to such an extent.

oft for v s : fg3t oft T
¥y araw fiax §

ot ma ok ;@9 Ao iy
Frem @ &

o} fag'w@r 9w ; S {91 Iy
gt gwitag & §=A Sawd W gm
¥fEr o g Igeew A# @ qrrh
IHF T FT I AR 2

st ®wo are fmdt (Ifag)
garefa off, }WH 99 ag A g A
¥go TEE F) g & T T e
it Sfgg ) IR TER TR 2 e
T TEMUA A8 T g%y & o guw
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[=t Fo ATo fraTdr)

v T Ugw TaAHe 1 & TR
#APTG F TERQ qG § 1 qg 4@
frrgfeae faguem & 1 sufeu I faew
gfF IR 9w SHEET T8 Al
T T & Tgl AT § AL /AT qF
g 9z WWET g T W & wede €

SHRI S. M. BANERJEE (Kanpur) : Sir,
I suggest a via media. Today is the 4th.
All the Members practically will stay here in
Delhi up to the Tth. So, let us sit on the Tth,
they can meet. .. (=gEeA)...

st ¥qre qUEATE ;. gwmEfa oY, AT
A H Toam S # e ¥ BEC AT
qrT 1 8 #, TR, A0 99,
FAW@L TG, FEAX T # B fen
T 1 99 99 HIX §ig 9" w0
arr o SE dw ¥ wiw fgar man g
qaT A Al AgIRT AT 99 &7 § A4
AT ¥ 3W AT H AR o UHT
wfa # gram ogar g1 oW & =%
frr M Y a= ferHA @
g efem ot o 9% fou ¥ Toom
@ fear o 21 feax @ amafwal &Y
9 T T ¥ qmrAdi w e ¥
gr AT wEET &Y v guwAr g et
% a9 9 & w5 ArennEd ¥ famm
T R ... ().

SHRI D.N. TIWARY ’(Gopalganj) :
‘We cannot be cowed down like this, If the
Government does not keep in touch with the
flood situation, then, what other situation
can they deal with ?

M W TE oW (W)
gwrafa off, 7ET A & 9T g
¥ e g AR agi 3 SN A g
Al o AR ¥ foy AW gers
rava=t W Fw ¥ W ¥R
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AT THEST FIA FT HHAW HLE AR
WA O% A9al &A% F qR F gl W
o WReHe 1 |

&t gro Ato fomdt : awmfy ot =
greg 1 g g o a= wdien
T dR g¥ F =g § o e 2
¥= F1 AW g agAr fr e
e, T™d a1 A AT FAfF
% vz e &t & Fr food A
) TF41 § IS ofieer FIA FT I
wfeefrdas a8 & 1... (sumwm)...

W T mo T (wgf) : Fww
e 7 faEr ¥ fou st RAfed 9
qFLL AT § IAY, q9E AEw F Q@
g ¢ R =R E & amr g
IF IO F A @tar @9 fedioe

T Ffgwr F AR R w7
fefom aR o w9 fedfom 31 o=
N A wfar a7 fedom & 8 afaar
&1 warg W ¥ e firar @ famsy
q9g ¥ WORL AT § | IEH AT Y
I WS AT FHATF AT TEA gaAT
& gEs g0 90 AR faar s zfaw
A AR gt w9 fedoa § el e gar
qeT R | &1 66 # wa grgw fafmex
frat oy e & da fas=wraw
fre T & gl dagt o @ @
fawet & zgade fe@ mm ¥few fawx
gt v agt @t &1 ot e oy
| I st ghue St feafa &
mfer & aod wreaw ¥ J=S AEAAT
N wdw yfReE s f F
R 97 F ogE A7 a1 Ig W gET-ans
frauw ¢ i sgi 37 ¢ Zgmaw
wEd g1

g

st et met (goz) c #

W=t wgw A wgmr & fou s
agar § fF fadwae gag ot orq =it
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T A g9 agy AF 7 B =
M F A FomE w@EE FACE)
ST wrEEEY F1 9gElTy F@ g
FgAT AgaT g &9 & 9 & g@ar SNFR
X & fF fagt ssrdr o™ 2 %7
gag o 3 o S A AW g
2Edd §9g <% @ AT F) HoEr
AR S9ud ag Wt Far & F g
AT FAATE FT G E |

st fagwe s@mT: 43 7z 1 @S
& ae T fam @ f& & sAEQ
o% a= fae wIel ag & & geT A
¥gm 3few g0 Sl 7 I8 I EW
ag femm 1. (sw@em) .. 568 afafcs
% g Fg1 a1 fH QX SAEETE AT AT
T E AR g |

@ ara 3 faast iR & 927 s e
AFE FEAT ATEAT E | TEE A Al
g 2 fF agi 9% gN &1 6ae § Iaw
vy & quT HfY garen & § wiey
39+ @ § 99 Waew § gEar &Y
o1 wwEl g1 @O A age fw awi
aF a1 FT GEEH §, IAFT GraH TF
T@wd ¥ 2 gw wm Wt oW gEen
wET F1 W E 9g U TS gETU
¥ s w21 feur § el
o ff o9 W qF T TR A gh
AT FARI AT AG g gAAr | T
M ggdt e fam o fx ot ot
T e grit ag § qsT F am @
|

SHRI K. SURYANARAYANA (Eluru) :
Sir, I want to raise an urgent and important
matter for the consideration of the Govern-
ment regarding setting up new cooperative
sugar factories in the Fourth Plan, The
Government of India has issued licences for
36 cooperative sugar factories in the country.
But the Government are not supplying iron

and steel required for the manufacture of
machinery. The manufacturers of machinery

2

are demanding Rs. 15 lakhs to Rs. 20 lakhs
extra over and above the fixed rate. I would
request the Government to arrange to supply
iron and steel in time. Otherwise, no pur-
pose will be served.

Then, for each factory, the Government
are losing Rs. 50 lakhs of revenue every year
by way of excise duty and sales-tax, etc, if
the factories are not commissioned in time.
This is a very urgent matter on which the
Government should take an immediate action
to supply iron and steel to them. The share-
holders, the rowers, are losing Rs. 5000 every
day as interest to the LF.C. and other
financial agencies. The Central Government
and the State Governments are also standing
sureties for the loan. Hence the responsibi-
lity lies on the Govermunent. Last year, the
growers had to burn the sugarcane because
the existing factories were not taking any

ne for crushi I want an urgent
reply from the Minister.

MR. CHAIRMAN : The Minister of
Steel, Shri B. R. Bhagat, is not here. The
Minister of Parliamentary Affairs has heard
you and he will ask the Minister concerned...
(Interruption).

SHRI RAGHU RAMAIAH : Sir, before
you give any direction, I would like to
submit one thing. The Ministers are not
here. If anybody goes on raising any matter
on any subject, is it possible to do anything ?
This is not the practice of the House. This
will create wvery many difficulties. There
should be a proper notice and the Ministers
should be ready with it. (Interruptions)

SHRIMATI SUCHETA KRIPALANI
(Gonda) : With your permission, Sir, I want
to raise a matter of urgent public importance.
A very disturbing news has appeared in to-
day’s papers that Russia has supplied 200 big
guns and 50 tanks (T-54-55) to Pakistan.
This news has come from no less an authority
than the Institute of Strategic Studies. The
Director of the Institute of Stragetic Studies
has confirmed this news. This Institute is
supposed to be the most reliable source of
information in this regard. We presume
this information is correct. This will upset
the balance of arms between the two
countries and will lead to inmsecurity on our
territory. We would like to know from the
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[Shrimati Sucheta Kriplani)

Government full details about this matter
and what the Government propose to do in
this regard.

st e fagrdt amddy o gwmfa
e, R de o W FeT g |
giffgg s & T9wl & ¥ ¥ gud v
fs g A o< Aifee s g
d #t g w0 TR g0 A AT
R 7y aoerar ¢ f& afoa =
affecarr Frad wren ¥ gfeae 2 @
) 5= Fwdw ¥ e e v aw g

= favag
¥ wiw v wfgd 1 ag ot
Wy fare g & oy @ W A gan
F farers 7 oo

sit dheg sem  (FtEwiE) oA
fou = grog W7 &% w¢ O @@
(Interruptions).

st wmr faw (9ogT) @ Tl
wereT, &§ U ST ¥ FA© OF fae
T wgm 1 agh faei ogw ¥ § e
? wyw A g1 @ A A oOE
gfma 3 ¥ Bf @ g woEd
gao g ¥ 16 #F q¥w W )
firermy R T | WA # & AR
aim &Y 7 g fF www F @-fr W qwr
144 wit g€ § @ s # qT)1 16
@Rt ¥ g@ dog # w1 aw T foan
o 7T 144w ok g€ R 7 g suw
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qiT #T @ ¥ fF wogwie ae o ferdt
¥ sfrem 37 ¥ fou @ frmr W §
¢ s fFar W@, ST gfEe st
afes gifaa frar s ok feeelt
gfrafedt & st W wiemar @R
T w9 @) & I wew faT S
#faai e & wgm 5 ag waw
1445 @ow * | 99 S=gro7 AET T
fafret & @ & &t seg 1 4t @
o3 Fgfad g% ot 99 st & A
g A fF ag @ aw § awe
g1

SHRI NATH PAIl : Mr. Chairman, I
feel deeply concerned to hdave to claim your
attention. It is a matter of vital importance.
When the House expressed its grave concern,
you, Mr. Chairman, will recall....(fmterrip-
tions)

MR. CHAIRMAN : Mr.
kindly resume your seat.

Pandey,

SHRI NATH PAI : Mr. Chairman, you
will perhaps recall, I trust you were present
when the House expressed its grave concern
about developments regarding national flag
and some States, at least one State, wan-
ting its own State standard. At that time,
the Prime Minister assured us that the whole
matter including flying of separate standards
on Rashtrapati Bhavan and Governor's
Houses will be looked into. We do not
know how she is proceeding in the matter.
She told us that she would call a meeting
of the Chief Ministers. 1 don’t think this
is a subject only for the Chief Ministers.

Sir, in the meanwhile, has come a very
humiliating news that in the State of Tamil
Nadu a flag was flown with a print of a dog
along with the national flag.

SHRI ANBAZHAGAN (Tiruchengode) :
It is not on behalf of the State, It is some
miscreants who have done it.

SHRI NATH PAI : Whosoever did it....

SHRI ANBAZHAGAN : Mr. Nath Pal,
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don't compare the State Government with
the miscreants on any account,

SHRI NATH PAI : I want to submit,
Mr. Chairman, I assure Mr. Anbazhagan
that I never suggested that it was the State
Government which did it. But the logical con-
sequence was : once you ask for a different
standard, in Tamil Nadu along with the
State emblem and the national emblem a
dog was put and the flag was shown. This
is highly humiliating and the Government
should make up its mind calling the Leaders
of the Opposition, and a decision must be
taken. If this is to be a decision between
the State Chief Ministers and the Prime
Minister, I am afraid things like this are
bound to happen. In the right of this, may
1 know whether the Government is thinking
of consulting and taking into confidence the
Leaders of the Opposition before this matter
is finally taken up with the Chief Ministers ?
1, for one, want to express my protest against
this matter of consulting the Chief Ministers.
‘We want to be consulted. The national flag
is not a matter to be decided between the
Prime Minister and the Chief Ministers.

it ey wifew (gaaATs) @ wwTafa
v, A oF gea @ v e < @
aq 1 afw f@ & aR s ArHEE
q5Ed HEeAgW gl F IS ARG W@
¢ qufen 3t ag ghn fv @ %
199 1 79 awg ¥ qwa fow g wifs
oF o grafaa g4t & gwar & fE gw
g7 gE A SR EA IR AT F
for a7 & #R W9z &t & ot awTe
s 3 &) foufa & & @1 @for g
g A A feR Fgar gwE S
g af @ aT@ A Tgr IR IO AR
@ ¢ W IE g By 3 fow fow
T %0 § g R g adRd A=
i dw= w1 anfadt e & gefeg o
¥ g uw 9 Frang fafemw #2 3
faa® fF v gmg o Shr 9T T
T gl F IEE

MR. CHATIRMAN : Mr. Anbazhagan,
Rest of the hon Members may kindly resume

their seats. Mr. Banerjee, you will get a

chance.

SHRI ANBAZHAGAN : Mr. Chairman,
the hon. Member, Mr. Nath Pai, has raised
an issue which is more pertaining to the
State concerned. It is not concerned with
this Parliament nor even it has anything to
do with the sovereignty of this country. It
is only a State standard. It is more or less
an emblem. It is an additional emblem.
It has nothing against the national flag or
the national honour.

SHRI SURENDRANATH DWIVEDY :
It is not so simple. ,
SHRI ANBAZHAGAN : And as such
even the letter from the Chief Minister to
the Prime Minister was because of his
courtesy and respect to the Prime Minister.

SHRI NATH PAI : Is it going to be
placed on the Table of the House 7

SHRI ANBAZHAGAN : It is because
of the courteous relationship that the
Chief Minister wants to maintain with the
Prime Minister and the Government that he
has written all that. The State Government
and the State Legislature have got every
right, as we have an emblem even now, the
‘Gopuram’ (the temple) is the emblem.

It is not a separate flag. It is am
additional emblem for the State alone. It is
not at all against the national interest and
national integration and even national honour.
With all P to the national flag, the
State has got every right. In the State
Assembly they can pass a Resolution to that
effect. And, therefore, may I request the
House to remember that the Prime Minister
or the Chief Minister or anybody considering
the issue does not in any way mean that
we are curtailing the right of the Staté
Assembly and I request the autonomy of the
State Assembly should be maintained. On no
account our Hon. Members should indulge
in such things, as to create any misunder-
standing that the Chief Minister of
Tamilnadu is aginst the national interest.

12 hrs.
SHRI NATH PAI : Mr. Chairman, on
a point of order. There is the directive By
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the Speaker. This is the last day of the
session. The directive was with regard to
what correspondance was there between
the Chief Minister of Tamilnadu and the
Prime Minister, and that it may be laid on
the Table of the House. May I know what
has happenzd to the directive ?

SHRI SONAVANE (Paudharpur : Why
should we allow this discussion to go on
now ? The time for the discussion on the
subject of Scheduled Castes and Scheduled
Tribes is unnecessarily being taken away by
this. It is a waste of time. Our time is
curtailed. Why should they bring all this
discussion at the fag end of the session ? Is
this the way to conduct the business of the
House ? The time for the discussion of the
subject of Scheduled Castes and Scheduled
Tribes is being taken away. If they want,
they may bring it at the end of the day.

MR. CHAIRMAN : Are you not aware
that important questions are raised by hon.
Members everyday 7 The debates on the
Scheduled Castes and Scheduled Tribes will
start just now. Don’t complicate matters.

st TRt TR (FFEAIIR) @ &G
oa qifFeTT 1 ghaarL 2T @ &) gt
Tga & AT & | FW ag EW A,
giel ol anfaanfedi #1 @t @
# farit faqr @ & s 9e gfe-
X fAdn #ikas gw 3wy fr few
T@ AT gAY IZEE FW | I
w1 o fiegee ey A IrET W 789
& foufrag fearmr @) ag st gw
T AT g1 # s s g e
afqwa ¥17 9 T@F FT ALK FL | AT
A AW T FTEETE AL T T

SHRI H.N. MUKERJEE (Calcutta-
North-East): 1 would only suggest that instead
of trying to discuss things in an atmosphere
which is likely to become acrimonious, may
we not expect a statement from Government
about what Shri Nath Pai suggested, about
the procedure of consultation by the Prime
Minister over the issue of the national flag
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which is being followed by the Government,
and whether in those consultations the
representatives of the opposition would also
have their share ? T say this may be done
without any prejudice to the merits of the
issue and without the slightest reflection on
the Government of Tamilnadu on account
of what they have done or not done. They
have raised a certain issue which required to
be settled by conversation, by dialogue and
in that dialogue the House expects that it
is taken into consideration, That is what I
want Government to take into account. That
is all.

SHRI S. M. BANERJEE : May I make
opne submission ? I would not take more
than half a minute......

MR. CHAIRMAN : It was at the hon.
Member's request that the session was
extended for today for discussing the reports
of the Commissioner for Scheduled Castes
and Scheduled Tribes. But other matters
are being discussed, and all Members are
getting agitated over it.

SHRI S.M. BANERJEE :
take more than half a minute.

I would not

MR. CHAIRMAN : If I were to allow
him, how can I prevent half a dozen others
from speaking ?

SHRI NATH PAI: The session was
extended at his behest, but not for him
only.

st tm @v (@) @ A e
¢ 5 o N ar A dow A gEE
wgré At | gEd A A & oW e
R ¢ ¥ gfoml o afenfadi & e
WA S RE | wag AN awm W
@ fagr @ §, SUW T@IE I Q@
g1 7 gfoml sk degee FEw &
A E W T I ¥ AR a@g W
w # & wwga gfF sosE R agw
s & | q Gar Agl fear smar @ @
FeE W1 o g fear g

SHRI S.M. BANERJEE : I would not
take more than half a minute,
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MR. CHAIRMAN: I would request
the hon. Member to co-operate with me,
Otherwise, I cannot prevent half a dozen
other Members from speaking.

SHRI S.M. BANERJEE : Let them
abuse me, but I shall haarh jodoonga before
them,

Today is the last day of this session. The
Home‘Minister is here. Let them make a
statement regarding the Delhi policemen who
are still on the streets. We were assured by
the Home Minister that Government will
make a statement. Let them make a statement
today that they will take them back,

12.07 hrs.
PAPER LAID ON THE TABLE

ANNUAL REPORT OF AGRICULTURAL
RE-FINANCE CORPORATION

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : On behalf of Shri Vidya
Charan Shukla :

I beg to lay on the Table a copy of the
Annual Report (Hindi version) of the Agri-
cultural Refmance Corporation, Bombay for
the year ended the 30th June, 1969, along
with the Audited Accounts, under sub-
section (2) of section 32 of the Agricultural
Refinance Corporation Act, 1963. [Placed
in Library. See No. LT-4161/70]

DELHI MILK SUPPLY CORPORATION
BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : I beg to move for leave to
introduce a Bill to provide for the establish-
ment of a corporation, for the purpose of
acquiring, distributing and selling milk and
milk products in the Union territory of
Delhi and other areas and for matters

~tad th ith or incidental theret

MR. CHAIRMAN : Motion moved :
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“That leave be granted to introducea
Bill to provide for the establishment of
a corporation, for the purpose of acquir-
ing, distributing and selling milk and
milk products in the Union territory of
Delhi and other areas and for matters
connected  therewith or incidental
thereto.”

SHRI JYOTIRMOY BASU (Diamond
Harbour) : What about the production of
milk ? The hon, Minister says that the
Delhi Milk Supply Corporation is going to
acquire and distribute milk. They are distriba-
ting only sub-standard milk powder imported
from New Zealand and which is being
dumped on this country, by converting it
into milk. What is the Government doing
to increase the milk production as such ?
Dairy development isin the doldrums,
Government have utterly failed to develop
milk production...... '

MR. CHAIRMAN : Order, Order.
This is not the way to interrupt......
SHRI JYOTIRMOY BASU: [ am

talking about milk which would be of

inter2st to you also.

st frr @ mr (wue) & @
g 1 fadte #7a1 g1 et @A Ay
¢ v = usgafy A1 fawifor & & forw
F F1 e TE A | g 274 afews
F1 g & § IgF @HEC U T@R
T FAT TEAT | JART TS ALY o
fuftqod & aX ¥ 9T a9 Far8 T o
a9 gCHIC A Fgr o7 f& Qade 1O
3feT # sgm f wadte awritda fraeg
Fuar s @ &1 fawrfor sifge ar a8
aifgu, g8 AIFIT &Y 9T & G R4
Yygew fawfer @ 21 e 3 A
TEIT TE 41

g % @ fadaF F wwag w0
e & 98 WA g A g feed
foes =W RN FTORT FTET AR
o ® &) WAfaw emEey, JdR

*Published in the Gazette of India Extraordinary Part II, Section 2 Dated 4-9-70.
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[t fr =7z &)
Fify g3 &1 g AT § ¥ I
W) o s § % whafafeat #
g ot fomr som, g aifefade
g g, @t Wt AFER g Ag T @
g a3 ofeew deex aEfaw ¢ ek
ad w any 1 mfefadea @ dar
#r fadgs ¥ Tow fou A1 gz
| @t T 8, T TR THET AFAE |

4

R wqm W fF A g
qfefatee a1 ¥ o quw 5
w1 wE1Eg 47 faw =g |

SHRI ANNASAHIB SHINDE :
full sympathy with the points raised by the
hon. Member. As far ag the merits are
concerned, they can be taken up at the time
of the consideration of the Bill. The points
that he has raised can be raised by him by
way of amendments, and we can consider
them at the appropriate time when the Bill
is taken up.

MR. CHAIRMAN : The question is :
“That leave be granted to introduce a
Bill to provide for the establishment of
a corporation, for the purpose of acquir-
ing, distributing and selling milk and
milk products in the Union territory of
Delhi and other areas and for matters
connected therewith or  incidental
there to™.

The motion was adopted.
SHINDE : 1

SHRI ANNASAHIB
introduce* the Bill.

12.10 hrs.

REPORTS OF MOTIONS RE : COMMIS-

SIONER FOR SCHEDULED CASTES

AND SCHEDULED TRIBES AND

COMMITTEE ON UNTOUCHABILITY
—Contd. B

MR. CHAIRMAN : Further considera-

tion of the following motion moved by Shri

I have .
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P. Govinda Menon on the 20th May, 1970,
namely :

“That this House takes note of the
Sixteenth, Seventeenth and Eighteenth
Reports of the Commissioner for
Scheduled Castes and Scheduled Tribes
for the years 1966-67, 1967-68 and 1968-69
laid on the Table of the House om
the 24th April, 1968, 15th May, 1969 and
30th March, 1970 respectively.”

and further consideration of the following
motion moved by Shri Suraj Bhan on the
20th May, 1970, namely :

“That the Report of the Committee on
Untouchability, Economic and Edu-
cational Development of the Scheduled
Castes (Part 1-V) along with the connec-
ted documents, laid on the Table of the
House on the 10th April, 1969, be taken
into consideration.”

Shri Janeswar Misra was on his legs
last time. He may continue.

SHRI SURAJ BHAN (Ambala): On
a point of clarification, TwTYfy 'Tm‘f.
FgEn 4 v faar @ gEE WAm A
) ma e Pt TAwEx fiey agar
wrgy wE &, fov ags puRw ax
dfge a@ @ g9 & WA AT
g

fergeam ¥ ot #1971 &, 7% fegmm
¥ g ow At & fou et om
wifgg | ¥ g H @ A
gfmm-anfaarfeat & so-fremdt ag &
fe s ®qw gat amfd ¥ gwfos
ggF AT 9T g1 OF AT i W
fedt souE F1 wEE G 93 g A
T &< fam wmar &) e wgroe
¥ agite awege, fawr qfedr #
oF aifear | ATl AT WA 1 9
g fear mr @R agle ¥ gem d
oF @ % 919 IEF gl § a9 I

¥ Introduced with the recommendation of the President.
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s &g faar m@r | arfan, 99 sk T4,
T % 39 F1 ag0 £ T om0 oqww
T FIW F@ AR AR T AR
#NT 99 O gaar €1 & gk @A
39 T F1 78 A @A SEar g
Ig% gt ¥ wafudi Y g @€ o2
gt € fesmm #1#FA g9 vl
¥ fou swav gAr =rfge 1 snfrafadt
¥ fou At s w @ A
qifge | @ W9 gET9T &, A1 T
famr %1 927 ¥ 290 9= @At TR § )

MR. CHAIRMAN : I have 1o make it
clear that there is a long list of speakers in
spite of the fact that we have already devoted
15-16 hours to this. Members are interested
in the Minister's reply to the various points
raised. Hence we should leave sufficient
time for that, I would request members to
be as brief as possible.

SHRI SONAVANE (Poudharpur): 1
want to know what is the time allotted, how
much of it is spent and what is left. Then
I want to raise a very important point.

MR. CHAIRMAN : Out of the 20
hours allotted, six hours were left. The
Speaker, in consultation with the House, had
cut it down from 6 to 3 hours. I would
call the Minister at 3 P.M.

SHRI SONAVANE : On a point of
order. Last time on my motion, the House
was good enough to raise the allotment of
time to 20 hours, Out of that, 14 hours are
utilised and 6 remain. Under rule 338, a
motion shall not be moved or passed in the
same session identical to the one on the
the same subject on which a decision has
already been taken. So unless rule 338 is
suspended and the original decision of the
House rescinded, the decision regarding
allocation of time cannot be changed, Until
and unless that is done, the original allotment
stands. Already one hour has been taken
up on miscellaneous items and again there
is grading of time. Even against rules, this
is being done. How can we tolerate it ?
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Therefore, this is very important, and I
insist that this rule should be waived and
only then this can be dome. Otherwise
six hours should be given. I want a definite
ruling.

st weg waw (i) o @R
wRRd, WA §TE ¥E W@ E R
ST 9% U 9 qF g8 g A1fgu |
T tar fear an, @t m=n wEEw 9O}
TG T @A AT A AT g% @ fe
it AR IR A AR 7 ag Aey §
fr fas s=f & &Y 99 wEmw w1 =%
7 fear s &% 1 ¥r 9% fou grew ww
fersix &3 ? vitgr 3t sfer g fa
@ 92 aF 939 & I...(=aerd) ... a8
gy £ f5 well wERw SI A TaEs
g werd W §1 a8 fafrex #Y
AT ARy € ... (UEEW) ... s
gaTE g At wE 1 gW R ¥ Aew
GHFL ATV |, (FANE)....

ot ®@fEN : gw I T A1EE 2G|
.o (SOEER) ...

= fag memer (a=d) ;@ AU gEE
7 ¢fF w94 AN qFag T W
A1 3F 4 3 fafrex aga (= w3

SHRI R.D. BHANDARE (Bombay
Central) : You can allow them on any
subject you like, but let the discussion on
this subject be started.

MR. CHAIRMAN : I requested Mr.
Sonavane to let the debate continue.

SHRI SONAVANE : My point of order
is very relevant.

MR. CHAIRMAN : E-ery Member's
point of order is very relevant.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : After a thorough discussion with
the hon. Speaker yesterday, it was decided

* The Speaker subsequently not having accorded the
treated as laid on the Table.

document was not

necessary  permission, the
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that the discussion on the supply of fish
under rule 193 will be taken up at 3 O’Clock
and that it will last for one hour. The other
discussion can be resumed afterwards and
it can go on till whatever time they wish.
In the List of Business it was put in
consultation with the hon. Speaker. I would
very much wish that it is not altered because
it is also an equally important problem.

SHRI SHEO NARAIN : We are not
going to tolerate this delaying tactics. T seek
your protection.

o g AT (@) @ wEAE
gy, o @FrEw, ¥ S T W, S
aqer g, ¥ o Faga d fF o aee
N woEr g AT A foafy @), s
aqare & fer a1 9, Rew e
% fou ¢ w2 &1 @§y @ @ o4,
afer e SEN St & s famm
T3 AT AR TN IAF FH AAAE
goe 9w S AR F1E aod & fog "o
TE, a gt WERY T qETE g A )
® B qOUE FC &1 GEHET I oma-
wEH T E 1 A9 W X A ad
o ®fow £ |

st Wleg wAW: R W fw g
o 92T &Y gy g, ofew O wdem &
T T AT ATIY |

SHRI SEZHIY AN (Kumbakonam) : Mr.
Somavane has raised a very valid point
‘ because we extended this Session by one day
just to discuss the most important unfinished
subject of Scheduled Castes and Scheduled
Tribes, but unscheduled business has inter-
vened and already one and half hours have
been taken away. Therefore, I suggest that
today being the last day, we may forego the
lunch hour so that we can have one hour
maore.

wwiafs wam : Aew, gw @@ Bm
7 g Fmst e =m i
o™ 99 § IST A1 W@ § WU I
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TWE T G AR TGRT T IO AT
fifea =5 & anar wifg 1 am T w0
frar s g @ oo 1w s
T AT X qgT AAg AT HL (% O
§ A6 STy A | TWE AW gy
# 1 IR A wfge | AN g A
Rt § ey s} femm s aife
IR W aw @ o Ak A wgRE
T IO Y a1 @F | wiew 5@ T 9T
HYE 7 T fhaw € fede s
¥z it A g wamw ad &1 aw ETy
Y aaead 3\ F A g 5 om @
ST | gEfey ST TEEy Sea Sifaw )

SHRI SONAVANE: I have to make
one observation. The Minister should of
course reply. But he is not going to stop
the implementation of the schemes in the
meanwhile. The debate should go on for
the full time that had been allotted.

MR. CHAIRMAN
Misra.

st s i (PTR) ¢ At
#gigy, orfa &1 @9 @ "o § fw
gham AT afaart @i & @ 9T
A R T R & e A
HIEET H T Sl ®1 A Ug & W
araFdr &1 g frdr o 9T =Y oo
awo FE Y ara a8 A€ fF 5 wfaEm
Forf 7 A AEl @) gl | oy
Fene et #t ot & a # gEw
weg wAR A A FE IR F Faw
Ay T FE fF g dT 9 eI
FT & o & W agar g & d s
¥fsr Io% dm-wg o9 dfqa ar
faTa qC 9T aTdr & &Y 9ER W '
A ¥ g 335 ) aXE @ g9 wF gar
2 fr dewe FHE w1 oF AW W ST
g1 4 |7 335 FEat &

“The claims of the members of the
Scheduled Castes and the Scheduled

: Shri  Janeshwar
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Tribes shall be taken into consideration,
consistently with the maintenance of
efficiency of administration, in the
making of appointments to services and
posts in connection with the affairs of
the Union or of a State.”

I A G @ &TETE AT
9T g G0 Afaw Y Freet A
It fogeam ¥ gfot &) 0w
TE AT T F} q@ER F freT I
LA @Ry iora 2 gw
S fagar #3073 0¥, WE e
AR 79 7 |

qgi X agm A ¥ @) agw
gt g fred @ o) oFuw a8
frre don 1 e W faet 1SR
a1z a1 o T felt 81 9 gfoom
aTEl & Wy & g1, o391 A a8 F@ @
f garxr o= oY @ § AT i
g1 Sfe gt #Y U2 fawet wfag
R M F I ¥ e @
Fgm fe @ @ qan gar & @t
St g AT @ S WA @ g g ar
T it weite @ramar ¥ S s ow
fom g g & @ 2w d a1 a1 o
¥z w1 wifes afmr @ & @R "7 @
wfes aw @1 &1 A W fyge
¥ waw Fa9 ¥ wfes ama &
fafear @ s aw ¥ wifes faceT amw
a1 gu &) ag fosfeer «= wr &)
A9 Huw gis-mis Fodt § 1 qUAT
foeam g g o1 | fae® e O
& @A AR af | faees & fegmm
Framor & W feter | o gww
a1 wE ¢ f wieor F 5w ww w1 arer
wia | e fre® 2022 s Hatag
g9 &1 &1 fq aren O 91 39T 0w
F® N AW AT w7 foar § AR A
g WU F Fg | AT qF W & FEG
wew A Siar ot & O g fer €
g §
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IR gomt & i & oF frde
FET | G R 5 T grow aga @
2 @R @i WU ged T A @
afl =Tifgr 1| ¥ w@d @rgwmw W)
ghom @i dim 35 aRr § ag S
srfy & @yE arEEt A AT v E
% #7391 @1 § oA @R g, w4
TN FC) TAS F A e AT )
8 ® & ww owmw § ek
wier #§ fre? o & sgm fr am
A F A AW, AT AT ot Fres
et Bfe I9E FUT arEal #1 TS w9
FE g at fag snfa saqr 71 e A
®© &, a8 o @ nam

Igt 93X faamEwr St A @ 9t f
g e aff wimy ) s areea
¥ fou & 7ar ¥ § e ax
Wl g o—oF wf
2 o foed wx ¥ A PR T aw 2.

=t foer AroAw : §9 og wwr @
f& wrr @t o gfem sftm wim w¢
T AR, 7 AW FP AW )

ot e fow : F Al FT @I
o wifa & e OH owd & w0
@ Ug AR Fw aqA w ¥ fAwear
&1 W AR g TEs W
AT FATCAT | SEHT B ST THET
& foas awc g R Fom ) faw
wHE T F aerw wnlEw W S
W o @, a5 ¥ efom 3 Eaw
AR ¥9uc 9w F o oy § &R
frge % o wfogrt W wifaar @
R I I7HN s@ A g
gm@T ¥ 3% MNaK ¥ g fAwear )
g a8 MaT wwear 71 | TwE
% fedl #oa mmd ¥ o SwaT g @Y
gheom ag MY & WAy gEA Sar g )
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[=ft smET fae )

Max #} fazdr e 9 g, 3@ A
WAT & R a9 a@Ew & www ¥
fegam & 5w ow #0s gfom M
N AN At RE |y awemr W,
araat HaEw gt &I sz
gf 1 &2 3w Y g3 et
21 |Et U FATHE ;AT T oF;
1Y TR & WY W T AT ! g
madflg wew sy fag o wSfar &
qNE A9 F A 1 fHW FT AR T

gfom @& #1 gomn § & g9ar |t

& I §, TEY g1 g e A
& arq AT w30 1 3¢ o A fag wdifan
oY frownx g, mfeat =<, @ W
oo (TEET) . F A T FWTE

@ Fagm g =7 9 dwrerd
¥ o F@r Sfge @R R ¥
M @ F 1% 335 aTU FAT G Y
T FHFAT & a7 SuRT @ FT dfem el
gfem, fed, 0w, e, geonmt sk
anfzanfeat 1 flw a@a< 3 Fram
9@TEg | avgar Ht atd qEr Ser |
fma & wew § § Fgm F g
Imawd FNT & WA aF g9 9T
@ TE AW Y ? gl ¥ I onfa
& SrrqWEr # I &1 Sl W A
it gd &1 4 AW IEE &7 fagi
A9FT & F g8 | faim arEEw
IAE! AT 9¥M KW A€ =ver g g
a1 Iu W 5o & fou SoreEt & W
£ o & av? whw fred gu g gf @i
¥ o gfem ot anfaarfal =« dare
AT &1 100 ¥ 60 sy difg ) g &
agt aF Fe0 % foat e amand @
g fggm ¥ w® Sy A dfaw
S 9% ¥ FWAIA HA N TTAT HggH
T T, T AT S AG gW, T
AW AT AT AL FHAT, FHGAI A9 F
ST |
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T I X AT g IIW E, A
SOTIT JITAN AT FHAL, FAS  QF FHEART
FT dfve fF amowr weafe o gww
Tt o 20 e AW w1 A FrE gheA
FET N | T AZ AWST AT AE
FQ A AR AW, T SF—TE
ST e, $aT uHl, F, i
a1 B 1947 F 9g & FEe] a1
foee o 3G @, WA F wwWE WY
fore #13q@r ar ol e 1947 & &g
Ft fee st W @, W fow AW
T F, TG HFL A, AT A, TR
Fremar fFeT F1 7gt a9 T, a1y Ias!
g @1 v § uwgafy dR e FE
& a1g FEATE A1 AT Fg GG & 6
gad gut it wr 6% oF gfew &
AT g gmEr & wmm—afew S
7Sl #1 fos s A & @) I
FiE ¥ Arer I 2= o war g, gest
3T AR F I1ST § AIHC G GF A1
g g qTEET [W AR F qomET §9
gt & gfeaat # sam & o aad
A HET | T AT & AY aEr g
ifadr

gl T FE 99T wE G A §- ¥}
F fom &) wwefa <, aga € -
o Fr ==t g, wifa @& w7 g€ Ag
a%dl, 99 aF @@ oy § a) § a@©
AR Fw e AE drar &, Sfew e
grg-arg # gfieoa &l & sgm—3ae
T fwar &y ad A " & foar o
qEar g, st giewal | oagt wi
A ¥ o4 w1 FiEw TG, W w
oF FUT, gfeam swd Fw &1 avar Avar
FT mfes T &1 T TW H 14 F0
oFE FHM Hog TE & g ar aue
aw & gfeal 1 weg A@T o #
geq § fou da1 @ § 3fF7 @@ s
sa foq W dar< 98 &, gAY femne
FE & gE Wy —ad o fag



a1 S C&S.T.

w1 wmu—faad IER war o fFaw
s @ mardy g gfoat sk wfadat
B Gw I g7 gug Aa=wr 91, 9T
T S g #Y a9 # s
®t @Y faard STy 39 auw @
WL F BT W@ 9, 39 q9Y g7 & FAN
F fogg, aga & wgEgigT ) UHAREe
Y ot F W ASTO ®E1 AW F | T

W FiE 9Ef F @ A
<1 & gfeomi & ogm 5 ag o917 &
R I fea &, awm afadEl §
fou &, wfa fedt e A dga ¥k
fren F5t, wfa gfew &1 a —
w7 & @ AR A e A § 99T
FT WA FT g6d §, IHW 1 afew AR
wrfiee 7@ gt &Far &, e are aiwe
grfY, S AT g o

ag ¥t fazwar & f& wam wer
& YW AFT FE T 39T 80 To
¥EAT 9T R, 9w a<fAal w1 afeEr
¢, oF wEt 9 16 To gsAT & | TAT
TE TR WM O gFHT F AR
T T 9T A A qEE AR R,
IEEF AT AAG FT FATS, ANA FT
gare, gf@dl & maw ek W &
AFET F FEHA FT I FEAT—CF
faewaar @@ 2 1 & sgm fr dw A
FAAT WIYHT I Al @1 fa=r F3
arf a9 agT W OTH 9L A d3 §
R gfwi & gm f5 39 T ¥
IR BT @1 TERI qeed #) fifaw
F |

SHRI BASUMATARI ( Kokrajhar ) :
Sir, you said that the Minister will be called
upon to speak at 4 O'Tlock. Before that
we want that our Prime Minister and Home
Minister should speak.

MR. CHAIRMAN : The Prime Minister
will be speaking in the afternoon.
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SHRI BASUMATARI : We requested
her that it is not as Prime Minister alone
but as Home Minister also tha' she should
speak and she has agreed.

MR. CHAIRMAN : She will speak in
the afternoon. Shri Mirdha.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : Mr. Chairman,
Sir, the House has been discussing these
two resolutions for the last so many days
and the Government welcomes this oppor-
tunity...(Interruptions)

st gEw W wGAW (IN) ¢ W
@ qgeaqw fawg g e o@rw @
aSgar & fF wd Tt d gwa w= agr
ATHFT TOI9 T | T TOA AAY F qF
Faw R E?

=t firy AW ¢ drEr T Q) W
¥Eam grdhFg @, shew md @
fr faearg 7 #0 | gl ai€ @@ 51
E- R |

SHRI RAM NIWAS MIRDHA : The
Prime Minister is busy in the other House
and she is wvery keen to participate in this
debate and she will intervene in the
afternoon.

There are certain points regarding the
services that have been raised which I would
like to ocover in the course of my reply.
This debate has been going on for the last
s0 many days and has given an opportunity
to the Members of the House to raise
variour questions regarding the welfare of
Scheduled Castes and Scheduled Tribes
people, a subject which the Government feels
is of the highest importance. I would,
briefly, try to reply to some of the
matters as regards the reservation in the
services for Scheduled Gastes and Scheduled
Tribes and try to answer some of the points
that have been raised by the hon.
Members.

It has always been the firm resolve of
the Government that the members of the
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Scheduled * Castes and Scheduled Tribes
should have their due share in the
Government services and the Government
policy has been evolving in such a manner
that more and more accommodation is being
given to these classes of persons for whom
the Government has the highest regard.

st fra wor s (fedaarg) -
HEAl WEEY, T avam § ¥ sgaedr
FTAE & | W S 7 war @ f Awfa
¥ fawm & & ymereits & 1§ qoaT Wigar
g 5 gfeal &1 A # iy w9 A
foar o, seiEe & o w0 fear
AT 8, AT IAF AT FA I §

SHRI RAM NIWAS MIRDHA : The
recruitment policy has always been framed
with a view to giving the greatest possible
facilities to these backward classes. I would
start by saying that the percentage of
reservation has been enhanced with effect
from 15th March, 1970 to be in level with
the proportion of these communities in the
total population. Broadly, where reserva-
vations have been provided at 12 per cent
for Scheduled Castes in the past, reserva-
tions would now be 15%. The reservations
for Scheduled Tribes have been increased
from 5 to 73 percent. It has been
suggested that the reservations should be
enhanced to 50 per cent particularly in the
case of Class III and IV posts. The
reservations .have been provided in services
not only for Scheduled Castes and Tribes
but for released Emergency Commissioned
Officers and Short Service Commissioned
Officers in Class I and II posts and 1o Ex-
-servicemen in Class IT1 and IV posts. The
reservations for ECOs and SSCOs vary
between 20 and 275 per cent whereas for
Ex-servicomen it is 10 per cent in Class I11
posts and 20 per cent in Class IV posts.
10 per cent vacancies in Class III Posts of
LDC are reserved for serving Class IV emp-
loyees. The Supreme Court has held in
Devadasan’s case that the percentages of
reservations for all categories cannot exceed
50 per cent of the vacancies. Takimg into
account the percentages of reservations
already provided as also the carried forward
vacancies to be utilised from time to time
there is bardly any scope for further in-
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creasing the percentage of reservation
within the permissible limit of 50 per cent as
laid down by the Supreme Court. Besides,
reservations have to be treated as an ex-
ception than as a rule in the matter of
public employment and we have to see that
some sort of an open competition also
takes place so that the general seats also
attract good candidates.

Many figures were quoted here that the
present owverall percentage in the Govern-
ment employees is negligible. It is true that
if we see the total number of Government
employees and the present position, the per-
centage would not be very considerable. But
things are gradually improving in as much
as the vacancies that are reserved are being
filled up by the persons who are entitled
to that reservation. That the candidates
of these communities are being selected even
for higher services is evident from the fact
that the full quota of vacancies reserved
for Scheduled Castes, as well as the
Schedule Tribes in IAS, IPS and the
Central Services, recruitment to which is
made through IAS etc. Combined Compe-
titive Examination is being filled by them
from 1964 onwards. From 1964 onwards
in these higher posts all the reservations
have been filled and to the extent the
percentage of reserved officers in the higher
services is increasing.

One thing that was raised here was
regarding the criteria of suitability of a
candidate. It was just mentioned that
Art. 335 of ithe Constitution be deleted
because that does not provide an oppor-
tunity for all.  (/mterruptions)  This
Article, in the opinion of some hon.
Members, stands in the way of recruitment of
Scheduled Castes & Scheduled Tribes
candidates.  All that I would like to explain
here is: within the limitations of this
Article various policy decisions that have been
taken and the orders that have been issued
to meet the situation. I would like to explain
briefly to the hon. Members of the House.

SHRI SONA%ANE : They are not
observed. They are observed in the breach.
That is our complaint.

SHRI RAM NIWAS MIRDHA : I
quoted the figures that from 1964 oswards
all the posts of IAS, IPS etc. have been
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filled with this. I don't think there can be

any breach in this statement that I have
made and the other statement that I have
made would also bear out the extent to
which we have been able to succeed.

SHRI BASUMATARI : Now we have
three pre-examination Centres in Allahabad,
Madras and now in Pupjab. We request
that we should have simiar pre-examination
centres for Class II Service also.

SHRI RAM NIWAS MIRDHA : That
suggestion is before us. My other colleague
who runs these Services, I am sure, will
answer that question.

St firmaew: o SFam §
dto qo §%¢ fedto g osd 71 3
F¢ fear aav, swwt gz Tl fear
wifs g gfeas ar 1 =wemE.. .

=it @itm wwTw @l o gRfefed @
T aw g F GIEEF @ I F -
m gar g # Fow IEEd 2@
g fF 7% armam el &Y o A
foar AT & | ST SR I e
fear 9@T & | F9@ wOTAl F oSAEy
AF A A1 @ g e g § g
Aty 7 e wWr ... (W) L

sh o frame faet © ot ) e
A * fou gt ¥ -0 amw 9
fog §ag & wea & @wa T@AT WEAT
g L. (). @Rt @
wRfEs ag o sledw wend
e foord de ax Rfafvt o7 wd
& fougmn el dd¥cm & gwmas ¥
@™ ¥R HIE FEw W g
... EEEET)...

Instructions have already been issued
informing UPSC and  other recruiting
authorities to select Scheduled Caste and
Scheduled Tribe candidates against reserved
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vacancies by lower standards of suitability
provided such lowering of standards does
not militate against the maintenance of
efficiency in administration.

SHRI SONAVANE : To judge suita-
bility, who are they ? These people are not
given a chance.

SHRI RAM NIWAS MIRDHA :
Instructions, as I have said, have already
been issued enabling the UPSC and other
recruiting authorities to select Scheduled
Castes and Scheduled Tribes candidates
against reserved vacancies by lower standards
of suitability.

I would like to point out that suitability
is a pre-requisite for selection of any candi-
date against any post. The criteria of
suitability is applied to general candidates
more rigidly than in the case of Scheduled
Castes and Tribes candidates. These relaxed
standards of suitability are bound to give
a definite edge to these candidates.

SHRI SHEQ NARAIN :
define the word “suitability’ ?

Will you

SHRI RAM NIWAS MIRDHA : We
have got UPSC and other statutory bodies
mentioned in the Constitution. There are
these bodies provided by the Government
and they into the suitability of candidates,
We cannot have any more fairer way of
judging it than to be guided by these statu-
tory bodies.

I would now like to tell about the steps
taken by the Covernment to accelerate the
induction of Scheduled Castes and Scheduled
Tribes in all categories of services.

While making the appointments of the
members of the UPSC, every endeavour
is made to give representation to Scheduled
Castes and Scheduled Tribes. The recom-
mendation of the working group set up
under the Chairmanship of Shri Yardi (the
then Addl , Ministry of Heme
Adffairs) that it would be desirable to appoint
persons from Scheduled Castes as Members
of the recruiting authority such as State
Public Service Commissions has been accep=
ted by all the State Governments,
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Recently the Parliamentary Committee
on the Welfare of Scheduled Castes and
Scheduled Tribes has recommended that
similar representation should be given to
Scheduled Castes and Scheduled Tribes in
other recruiting bodies.

Now, the criterion of suitability has been
re-defined. It has now been provided that
if adequate number of Scheduled Castes/
Scheduled Tribes candidates are not availa-
ble to fill reserved vacancies, for making up
such deficiencies in the reserved quota,
candidates belonging to Scheduled Castes/
Scheduled Tribes should be selected pro-
vided they are not found unfit for appoint-
ment to that particular post.

SHRI SONAVANE : What about mini-
mum qualification ?

SHRI RAM NIWAS MIRDHA : Even
if we say minimum, there should be some
criteria of suitability.

SHRI SONAVANE : Who is to judge ?
I will judge™ wyou as an unsuitable
candidate.

=it am e At (gUREr)
T Wl Mg gg e &4 fw
WEYeT FE FT W FlET § I AL
T SWY F FeEEH B WAl A€l v
ST ? ST F1IT W@ET W AGq
fr o7& F913T T fas T 7

=t T frame famt : a8 FAeme &%
W g IR FE DN IS TF ToqT
qr ST o7 SEF1 FgEe T 9 F:
fer o & 0 ow'i 9w gfefedt @0
wae g 9ud @< i fdwwm # faar
graft v d fragm s wr g faan
it aw ard g ag § SAEr qwnad
2 f o= sumEr & swEr SRww fRe
T 1T A FTHTL A AT & AT A=Y
@ ¥ aftgreq & &% 1., (=) ...

ot oo W ;& il FRRE A A
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qEw ¥ A FARE FE AT OAWR
Hfawar 1. (=) .

&Y A W AT - T T G
¢ foaasy fr agi o ¥ & faay mam o
.. () ...

ot oy AT @w ;) X IW wER
F1 I a9 § & 5 fear o g a8
gfoor a1 1., (=) ...

SHRI RAM NIWAS MIRDHA
Revised procedure for advertisement of
reserved vacancies has been prescribed in
respect of vacancies filled otherwise than
through competitive examination. In the
first advertisement candidates of the reserved
community only would be required to apply
for the vacancies reserved for that com-
munity. The proviso so far inserted namely
that general candidates would be considered
if suitable scheduled castes or Scheduled
Tribes candidates are not available, would be
dispensed with in the first advertisement.
If there is a certain vacancy, the advertisement
will only say that omly scheduled castes or
Scheduled Tribes need apply. Therefore
other candidates are not considered in the
first advertisement, but only scheduled castes
and scheduled tribes candidates.

If the recruting authority does not find
any of the applicants from the reserved com-
munity fit for appointment, a second adver-
tisement would be issued, calling for applica-
tions from candidates from the reserved
community as well as the general candidates.
The general candidates would be considered
for appointment only if the candidate of the
reserved community  are once again not
found fit for appointment. It has also been
provided that Scheduled Caste and Scheduled
Tribe candidates should be interviewed either
on a separate day or on a separate sitting of
the selection committee so that they would
not be judged in comparison with general
candidates. These are the various safeguards
that we have put in this matter, and it is
hoped that with these safeguards, enough
protection would be available to the Sche-
duled Caste and Scheduled Tribes candidates.

SHRI R. D. BHANDARE : Since when
have these safeguards come into existence ?
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SHRI RAM NIWAS MIRDHA : I can-
not say that, but these orders have been
issued recently.

The period for carrying forward all
the reserved vacancies..........

ft AW geT A dEgee ATEE
£ 42 #Y gt @t onfedt & faz
¥ adf WO Smum gg emvareA feat
w1 | anfa ag i 7 A fF afei
FT F1a7 gk HdEzw ¥ T wownwn ?
7g FIETET W& wged i AE Ay !
fegema ¥ 71 oww gfom #dEew
& A S ? are R & amw gEEr
ATETET I Gl a7 {6 ITET FIeT A9
0 wifa @19l & 3w ¥ g Wi ¢
voo (THEET) ..

ot ferr ATCrEw et 39T A TR
& s fimm e T g A e
A A gem At @, i
7t faa gee T & @l 7@ T 3

% HTAAT QT qg SET gt

= AT ST AT 2 H AW AR
g @t fex o+ fou s &% ¥ A=
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T Gor @ =T M s g fE
WEgeE FEZE ST X FAw WL
FTeEg & $€%TE ¥ § W araw ?

ot vm framm faat : Sur fe e
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wfar Nam § @y g s W
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qF e 91 g a1 99 9 degEs
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#ffa T wIFT oW Te SEET A
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T ey gw Y AW ¥ gt A
£aT% gXaT 2 1... (swwEE)...

SHRI RAM NIWAS MIRDHA : As 1
said earlier, if there are certain seats reserved
for Scheduled Castes, the advertisement will
say that only the Scheduled Caste people
need apply, which means that it is for them,
and it is expected that as a result of that
advertisement, those posts would be filled
only by the Scheduled Caste and Scheduled
Tribe candidates. .

st Aog v : YeRe A A
foE #§ degee e o &
faat  fowfelr &1 78 § g
¥ feafer  famfal &1 §@
HFR FE E AR S-S & ew
FHEr & fawifaal #1 st 4 o
wr ¢ ? fowl s sl S
9T TR SR FEEIHIC FE F T
For 7 AgUF @ET W OEAIS WAl
Ry A AR FgH T ¢ 3%
g W ST q@ WO @
2? gae o) Yeuw s A fawml
F T@ER T ANT K o 1§ &K
ar% dR ¥ FIT @ AR H Ea ¥
fir st fam fawrfal A ag =) a=
A O A IEE §9E W OE
...(suEwA). ..

s geR W woEW: T WERY
¥ tews wwer F1 g agr g ?
SHRI RAM NIWAS MIRDHA : Now,

Ishall say something regarding the posts
to be filled by promotion. (Interruptions)

SHRI SONAVANE : How can he
deviate from the prepared speech ?
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SHRI RAM NIWAS MIRDHA : Some
of the facts have to be placed before the
House, and the policy decisions that Govern=
ment have taken with respect to the services
have to be explained before the House. That
is what I have been trying to do.

SHRI SONAVANE : We have been
hearing this type of parrot like speeches for
the last 23 years,

SHRI RAM NIWAS MIRDHA : Now
I will say something about posts to
be filled by promotion. It has been said

that when the question of promotion comes,
the Scheduled Caste and Scheduled Tribe
candidates are not given enough opportuni-
ties. The entire question of providing
reservations for Scheduled Castes/Scheduled
Tribes in posts filled by promotion has been
examined in greater detail by the Working
Group which I mentioned earlier. Its recom-
mendations in this regard have been fully
accepted.  Reservations are available for
Scheduled Castes Scheduled Tribes at 15 and
7% per cent of vacancies respectively in the
following categories of posts filled by pro-
motion :

(a) Th.mugh departrnenu.l

p i v: on ll'J Class

II IIT and IV in srades or services

in which the element of direct

recruitment, if any, does not exceed

50 per cent. No reservations have

been provided in respect of Class I

services because there is no limited

departmental competitive examina-
tion for promotion to such posts.

limited

(b) By selection in Class III and IV
posts in grades or services in which
the element of direct recruitment,
if anmy, does not exceed 50 per

cent.

The Working Group recognised that
merit is an assential condition in the higher
posts which require initiative, judgment and

administrativé abiliti and stated that
promotions should be made by selection of
the best candidates available in the field of
promotion. They have recommended that
in promotion by selection to posts upto
Class II, Scheduled Caste employees should
not be superseded by non-Scheduled Caste
junior officers who may have been graded
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better than them but by only one degree.
Which means that even if a jumior were to
supersede a Scheduled Caste officer, it would
not be done unless he is really better by
more than one degree in grading. If he is
just one degree better, the supersession would
not take place. While accepting this
recommendation, the Government have
extended the concession of higher grading for
Scheduled Caste/Scheduled Tribe employees
to the lowest catagory of class I posts also.
Orders in this regard have been issued on
11 July 1968. Similarly for class I posts
carrying salaries of upto Rs. 2000 Scheduled
Castes and Scheduled Tribes are given
some concessions so far as promotion
is concerned. :

Then reservations in public undertakings
and statutory and semi-government bodies.
This has also been agitating the minds of
hon. members. Some reference’ to it was
also made. Instructions have been issued in the
past to all Ministries to see that the public
undertakings etc. under them follow the
reservation order for Scheduled Castes/
Scheduled Tribes in services under them as
are applicable to Central Government
Services. Asa result of follow-up action
taken, as on 1-8-70, out of the 178 public
sector undertakings, statutory and semi-
government bodies, 168 undertakings/bodies
have agreed to follow the reservation orders.
The matter has been taken up with the
remaining  undertakings as they have
expressed some difficulty in following these
orders. It has also been decided that a
directive should be given to all public sector
undertakings enjoining them formally to
implement the scheme of reservations and
accordingly, a comprehensive draft directive
has been circulated to all administrative
Ministries for issue to such undertakings.
In some cases, the articles of association
have to be amended before such a directive
can be issued and the administrative
Ministries have also been asked to take
necessary action in this regard. After the
issue of this directive, it would be incumbent
on all the public Sector undertakings to
implement the reservations both in letter
and spirit.

This, in short, is what Government have
been doing so far as initial recruitment,
promotion of officers and reservation of
vacancies in public sector undertakings ‘m
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concerned. The various viewpoints expressed
here would be given the utmost consideration
and I hope we will receive the fullest possible
co-operation in implementation of these
orders by all the concerned bodies.

MR. CHAIRMAN
Desai,

Shri  Morarji

SHRI MORARJI DESAI (Surat) : It
is half a minute to 1 P.M. May I start now
or after the lunch recess ?

MR. CHAIRMAN : He is on his legs
and will continue after the lunch recess.
13 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the clock

The Lok Sabha reassembled after
Lunch at Fourteen of the Clock.

SHRI K N. TiwARY in the Chair)

MR. CHAIRMAN : Shri Morarji
Desai.
SHRI 5. KUNDU (Balasore) : Work

to rule is being followed by the employees of
Indian Airlines. They have already started,
and many flights have heen cancelled, and a
lot of people are put to trouble. I would
request you to ask the Minister to make a
statement.

SHRI SURYANARAYANA (Eluru) :

In the morning I raised about sugar
factories.
MR. CHAIRMANM : That has been

noted already,

st R ¥aE gwE (aQreEeT)
gafa #gieg, wgrasy A7 faemge &
HAT 9T AR A AT 459 3 FT AT
&1 s e fasm & fou & sman &
W@ ar | ThE a3 A

st gio ATo faat (Marea)
757 a9l w1 A 7§ § ) g HE AL
T AE g
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it T Faw qrex ; fage ¥ @
g & e wE & | wgt wgew & fawa
T T 7T FaT= @), a7 WA 9wy
far @ 1 & Srgan g gt W gHE AR
Horawea 1

avmfa 7gEa : A d ey | A
ATt 3 |

SHRI S. KUNDU I have not
finished. You kindly give me half a minute.
In 1966 the Khosla Committee had
recommended something for non-technicians
and technicians of the Indian Airlines,
Those recommendations have not been
implemented but T am told that Air India
had given some relief to its employees and
technicians. 1 would request the hon.
Minister to go into it and make a statement
in the House because several flights have
been cancelled. The other day I came from
Trivandrum and I was held up for four
hours at Bombay., We are not getting seats
in the Indian Airlines and people are facing
trouble. You should ask the Minister to
make a statement as to what they are
going to do. It is in the interest of all
of us.

=t TR Wt (9EAT) ¢ 9EAr
fag %t TemE & W't fa W
wETQ d% § o ° =i fee §5
fadt @avg &1 z@® Fror ag ¢ fw
ot a1 ¥ afwrd & ¥ 7% §F Fafal
F1 IR T9F A0 # fEe IF E
A0 ¥ oA g s wr g faw
gl U fAaga d frag ww oW
¥ gEaY T T A4S A 99 HE aE
FET AERT THF F FHEE TS G |
#ag ot smgar § fr fom = st
1 gafas feor mr g s ™ ax
aifqg foqm o o 35 wer &7 A
e T e

awrafr W@ : s §F ¥ 9 AR
2 ag foate o o mar 1 gAY wEfua
sfaat & ara e frar smoam
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MOTIONS RE. REPORTS OF COM-

MISSIONER FOR SCHEDULED CASTES

AND SCHEDULED TRIBES AND

COMMITTEE ON UNTOUCHABILITY
—Contd.

SHRI MORARJI DESAI The
debate on this motion has shown that there
is uniform and severe criticism of what has
been done or what has not been done so far
for the development of Scheduled Castes
and Tribes. After all these 22-23 years we
cannot still claim that untouchability has
totally gone or that these people have come
anywhere near the level of the other people
in the country. When we claim that we
want to make this country one where all
will have equal status and equal opportunity,
if people at the lowest rungs of society
are not getting an equal opportunity
or equal status as human beings, all the
claims that we make remain pious claims
and the criticism that are made are justified.
Even the manner in which the reports are
discussed in this hon. House shows that
hardly anybody attaches importance to these
matters. Government do not put it up
for discussion every year. Three years'
reports are being discussed together and
then too desultorily over several days. My
hon. friends both in Government and in the
Opposition do not show that they consider
this of the highest priority and do not give
that priority to a consideration of this
question. It is a commentary on all of us,
not only on the Government, This requires
to be changed. Take for instance the

patents Bill. I am not saying it is not of
importance.........

SHRI JYOTIRMOY BASU : 22 years
of sabotage.........(Interruption)

MR. CHAIRMAN : Order, order.

SHRI MORARJI DESAI : They have

sabotaged these communities for 2200 years,
it is not 22 years. My hon. friend has no
meaning or message for these people. He
thinks more of fish but not of those who eat
fish...cooenn

SHRI JYOTIRMOY BASU : **

and Comm. On Untouchability
MR. CHAIRMAN ; It will not go on

record. Any speeches which are made
without my permission will not go on
record.

SHRI MORARJI DESAI : This shows

how we are looking at it. 1 can understand
my hon. friend being worried about the
problem, which worries him. 1do not say
it is not an important problem. But there
are many important problems. Is not the
problem of human existence more important
than anything else ? Is not human dignity
more important than anything else 7 And
that is what this problem is. And that is
why we must give it the highest priority.
I have no quarrel about the intentions of
Government or the intentions of anybody.
But intentions do not give us anything unless
the intentions are implemented and
especially in areas where implementation is
not done properly. This is the experience of
everybody.

It is, therefore, that there are demands
that article 335 should go. 1 can understand
that demand. But even if that demand is
granted, nothing will happen because this is
not the way that it is going to be done.
After all, administrative efficiency must be
there. Nobody can deny it. But that does
not mean that these classes and tribes should
not get a full opportunity which we say we
are giving them. It is natural that as they
have been deprived of remaining in society
on equal terms for many centuries, they
cannot imbibe the manners, the customs and
the traditions which people who have had
all the advantages have. Therefore, when
an examination takes place, it is not possible
for them to compete equally with all. But
the most difficult part is the oral examina-
tion. In the oral examination it is not
possible for these young men and women to
satisfy the examiners who are fiom quite a
different level. It is, therefore, that the
oral examination should be done away with
so far as these people are concerned. That
is what T would suggest. If they pass the
written test according to what is prescribed,
then the oral test should not debar them from
being employed.

Then again, if they are educationally
qualified, and they satisfy the minimum

**Not recorded,



51 S.C.&S.T.

qualifications as they are prescribed, and if
those who are in charge of selecting them
are not able to consider ' them as suitable,
they must give reasons as to why they are
not suitable, It must not stop at that.
Government must take steps to see that they
are specially trained and coached to see that
they become suitable. Unless this is done,
all the pious intentions are never going to be
implemented, because it is. not possible
for these people by themselves to
come up.

I have heard arguments about it from
several voung people of other communities
who say, this 1s a discrimination against us
when you reserve seats for them, and we are
deprived even though we are more able.
Then I tell them that you must see what you
have done and what they have done; why
don't you see that they are being deprived
completely if there are no reservations 7 If
no reservations are made, till eternity
nothing will happen, because it is only the
actual practice and work which will give
capacity to these people. No amount eof
education will give them this. It is
necessary that they must actually do the
work and that can happen if they are in the
services. Then, they can get the confidence
only when they are working.

What is required to be done is to see
that they get an opportunity and an
advantage, because they lack the advantage,
to be trained for these specific jobs. What
do we do when we start a factory ? We do
train people because they are not otherwise
able to become mechanics or to be ordinary
labourers in those factories. But here we
do not run special classes for them ; why
should we not run special classes for these
people ?  Unless this is done, I am sure
that this scheme of reservation cannot be
carried out to the satisfaction of any
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communities, who are in service, are not
promoted, Matters were brought to my
notice. It is not possible to kmow all this
unless something is brought to notice.
Because I was hearing these complaints
people used to write to me. When I
examined them 1 found that in eight out of
ten cases it was an unjust keeping back of
the persons concerned. It is only when
I insisted that this should be done that it
was done and they were promoted.

They say that the promotion committees
do not consider them fully qualified. 1 said,
you sack the promotion committees if they
are like this. That is thot the way
promotion committees should go about this.
The promotion committees consist of people
who have no consideration for these people.
But I do not find fault with these people
because these people require direction and
guidance. It is the Government which
should give them direction and guidance.
If ministers take interest, I am quite sure
that these things can be rectified as I was
able to rectify them, But this requires to
be done.

Then take education. What have we
done in the matter of education 7 They have
got more education than before ; that will
be readily agreed to but there are Tribes in
the country and in every State where edu-
cation is not even 1 per cent. It is less than
1 per cent. What is the meaning of
this ?

Then there is female education. It is
much lower than male education in these
Tribes as it is in other communities, but
here it is scandalously low. If that is so,
how do we expect that the members of
these communities will be able to raise

This is why it is necessary. I would not,
therefore, ask for the deletion of articles
335 but I would ask for a provision, as a
compulsory provision, for training these
people and making them suitable for all jobs
from the top to the bottom. That is what
should be done.

Then comes the question of promotions.
It has been my experience in Government,
in my own Ministry, that members of these

th lves in their capacity so that they
can have equal opportunity with everybody.
After all, equal opportunity cannot be given
by charity and that will not help anybody.
We want to make them really capable, as
capable as other people, and they have
full capacity to be capable as other people.
I have no doubt in my mind about it. It is
no use saying that these people do not have
the capacity ; what can we do 7 They have
the capacity but they have no capacity to
make a show as others have the capacity to
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make a show. That is where they fail in com-
petition and this is what is required to be
remedied. It is, therefore, that in Gujarat
we had made a member of the Scheduled
Castes as Chairman of the Public Service
Commission so that he could look at it
properly. This is what was done elsewhere
also. But this is not being done every-
where.

Take the matter of education in
schools. It was several years ago in
Bombay State that I found that members of
the Schedule Castes were not touched by
other students and they were made to sit
separately. They were not even -allowed to
come to schools. I found this sorry state
of affairs. This was in 1947-48. 1 received
examples of this from a district which was
considered a forward district in Gujarat.
When I was told about this, I said that it
was not the fault of those people that they
did not go to schools but they were not
allowed to go to schools ; as they were
threatened, they could not send their children
to schools. I then made a rule that if in
any village, where there are Scheduled Castes
people and there are no children of the
Scheduled Castes, the school will be closed.
It will be the business of the forward
classes to see that these children of the
Harijans are brought to schools and are
enabled and lencouraged to go there. If
they do not do that, that school will not be
there.  Within six months the whole
system was changed. They went to courts
also but in the courts they  were
defeated. -

In the same way the Scheduled Tribes
were being exploited completely by forest
contractors. ‘Therefore, we made a rule in
Bombay that we should have cooperative
societies of these people and they should
be given the contracts and not the contrac-
tors. In Maharashtra and Gujarat now in
all forests mostly it is these forest societies
which are having the contracts and the
former exploitation is now almost a thing of
+the past.

‘This is how they can come up. Yet
this system is mnot being spread all over
India. This requires to be spread all over
India. It is a special responsibility of the
Government of India of looking after the
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Scheduled Castes and Scheduled Tribes. If
they do not carry out their responsibility,
it is no use saying that the States are not
doing it. They have ample powers to see
that the States do it. If they can give the
money, they can also see to it that the
money is utilised for these purposes. If it
is not utilised for these purposes and it is
utilised for other purposes, they can certainly
see to it that that is not given. If this is
done, I am quite sure, this uplift work can
come up very quickly. This is what is re-
quired to be done.

The Minister just now spoke about the
services, He had not the good sense to
say that this is being done but it is not
being done fully and, therefore, we will see
that it is done fully. He tried to explain

why it has mot been done. This is why
officers take cue from it. Are officers
punished for not doing it?  Unless that is

done, it is not going to improve. We have
the Eradication of Untouchability Act.
And untouchability is a crime. Are any
officers punished for not seeing to it that
untouchability goes. Why are they not able
to do that ?

In the Gandhi Centenary Year, I had

.sent circulars to all the States and had dis-

cussed it with the Chief Ministers that they
should instruct the heads of districts to see
that untouchability disappears and that,
if anywhere it is practised, they should take
action to see that is removed. If they do not
do it, then the officers shounld be removed.
Unless some such strong action is taken,
1 have no doubt that we will not go on at a
greater speed than what we are doing now.
The frustration which comes automati-
cally will be ruining us in every way in ajl
fields, This is perhaps the result of
inefficiency which is haunting us all our
actions.

At any rate, we must begin somewhere
and we must begin with these people who
are in need of the greatest help. Unless
we do that, we will not be doing our duty,
Itis not a question of obliging them. It
isa question of washing all our past sins.
This is what we have got to do. If we do
not do that, then, annually, this thing will
be considered here and we will forget it
and, next year, it will again come up and,
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perhaps, the discussion will go on and the
criticisms will go on. I think, the Parlia-
ment should find fault with the Government
for not seeing to it that the Commissioner’s
recommendations are carried out. Why do
they not specify what has been carried out
and what has not been carried out. It is
their own officers who have made the
recommendations and it is their own officers
who have reported what is to be done. Why
appoint commissions if their recommenda-
tions are not to be carried out 7 If anything
is not carried out, it should be explained
before the House why it cannot be carried
out, 1 can understand in the heat of the
moment and on account of a great fervour,
some, recommendations may be made which
may not be quite practicable. In that
case, they ought to explainit. I do not
think the representatives of the people who
are sitting in this House will be so un-
reasonable as not to see what is not practi-
cable and what is practicable. But one must
not find out excuses for not doing the thing
which can be done. It is this which requires
‘to be seen. Unless this urgency is seen
by the Government and, specially, the
Central Government, I am afraid, we will
not be able to remove untouchability
completely.

Mahatma Gandhi did all the work which
was necessary to be done for one man.
He did the work which was not done for
centuries by anybody. He did it and he
was also successful. Then, Dr, Ambedkar
also went on emphasising this matter day
in and day out. Idid not agree with Dr.
Ambedkar in some matters. But that was
an honest difference between us.  After all,
he became impatient and  bitter also because
he had reasons for that. 1only tried to
argue with him that bitterness is no solution
and that it does not allow to do things
and, therefore, why not do it without bitter-
pess. But he had his reasons. I was not
suffering from oppression while he was suffer-
ing from it. He was seeing everyday what
was happening. Therefore, he became
bitter. I could have no quarrel with him.
But he went on insisting. That is why also
several things were dome. Now we are not
doing that. We are finding fault with the
Government. But are we, the representa-
tives of the people doing someihing ? Are
we doing something concrete in this matter ?
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Therefore, let us take it up wherever we are
staying and wherever we are working and
see that untouchability becomes a matter of
the past and that exploitation of the
Scheduled Tribes or the Scheduled Castes
is also ended as quickly as possible. That
is what I am pleading with the Government
and that is what I am pleading with my hon.
friends here.

Nt g W oot fag aw L aw
¥ oge qdl wgRE A e fan, g
gwiis faramr @1 f& gm fafaeex
gt @TiEd T Iu} ad, afe g
ST 3 I 0F W ardT FT 99T AGY
fear) g@t ag gt g fs sraw fafree
SamE 3 A1 § SfFA 99 aw AR A
F oWl @z ard Al @r§ S, gHIR
ATEd F IWC AG AT ¢, qF A
Tg e 1w Afafes @y £ ..

gwmefa  AgEE : zEE A @mEe
ATH AET AL & | AT &5 ITIC |

sitoge WA ;o ot fafre
T gFIT  wa" W™ faee wmdd @y
dieges TR F WrA@ A guewl AE

grit | g I wed & 5 gk waet W
A fas

oty wfTg : 7@ o dfsg )
wmH A gg A8 FT GFAT § 1 dH
g SR g7 @, I A 3% fem
IgH aF A S a8 Sfwd awEd
FL |

St g WA G AT A AR

awmfa wgEm - fen s ST

gra a<qig g9 w1 a1 Sy §
fr s it & d amy ot TRaE FE

@A mEEY G ! IE AN FE AT
ot e Wi (*E

** Not recorded.
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wamfa sgw : 3= F1E T =T
gy 72 sy | & Tre  HEEr wHrE F1
I WIE) ag WY AET g IFEH
I |

o wwer surR (frafoa) : gwmafa
wgRa dgges Fre AR disges qrew
F AW AT F WY L OF FOF g |
gror 2022 @I F FE N gH AT Y
a% §ag Tems A Ft o akk
e A feliE & arfgr i @ a1
TEET oF sy ot fawre g grew
¥ 3z a1gT ot degeR wE SR YRgER
Zreew §1 FHEANE] 9 9T 93-a¥ g
TQ I E, IgT IIAF WU A PR
§ gwg el aF wH ¥ g @ AW
TR AW TG § AT |

v g A # gwt guA A
FrEs HI WiE A W oF aga swet
wrgur fear | ¥fFw & ag gwm WmEar
g fr o W & anfas @i ¥ sy
Fet agf |1 SRy A sy g
#r fradl wag &7 gad ! gwa foew
Y W ¥@r W@ JF F AOHSTINE
gan, gad T ¥ AR 9T ag Fifew
#t T fF wfgs a=r 2w 1 a=e
A @ it i 9§ W owEe
Fmar | god fafede 1 au ¥ ag sifuw
$t 7€ fF ag fw qw T T
v AMT BW F UHAAF
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T g—& @ o @ B A wET
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Fee T HIT AFYES LA & B A
o€ ¢, 98 a8 & fF o e faemoama
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TAF WA T AT &, T FAT WA=
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Tg WA FY 3 AG &, GIU Y 3 A
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g, gfwaf 7 ss9x zrgw four, oot @=g
& aTer gL oS ¥, g AR 9%, q AT
aq g M gifes & F foy SN
sEAl g | aF & STwr 3o faem,
frord o1 CERHT § W@ @A & FIW
T IdM—ag ara §F awE & Fg I
ST § |

smeufaedy & @A F AT
quTafa wEIaa, &9 Y sewface], garan
wAT 99 8, Sf6d e [l § e
1Ry, WEX H @1 aga @ SN gAE A
ama, e gfeaat F1 ggamT 7d,
¥fa mal & aw oY gl gl
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& ot 7w e strar o smw o
tom gism & amy s «w
TE1 3 aFar, AT N gfam wfez @y
F forar afee o w1 w=war & §fF
FY TIGAT TF W AT qFAr 2, HfFT wF
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& quTe FY s |

g X wr g wge # Ay
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gfom feg e 1 a7 gy +,
TEY QAN W, AW g% fgrg Amar
FAET awA § g9W AG FAF, gA H
St TOdr a1, S FEER 9, SEE g
T FC g7 T SO0 ¥ q
Fw ¥ AT § W E 98 A g9 &7
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FoAUT F1 aG afas X wmfew
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fem T &1 TR R A A
St aga & srrefaal 1 s Ty & o
fem s 21

- awrfa Ay, foEwm it am g

& wodt § A wgr ST g fF FoEwm
qu AE g &, wifs qefew fadw
i frea & 3fFT & agg @ o=
¥ wgm wgat § 5 ogd s g
£t aT% FAT =iz, IEF arg Fodw
A o i B oA R # s
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[ =t geper wTR ]
sl W3, T aw o 79 anfas
FTX F GEsA d Y QF wEwwm W

@ F aAIm A E o gw g
' FOET FX W E, ITH W IR
g1

AT @, IAH! I TAAT AR
g @739 Ge A amw AfAY, I
Fgu wor @y dfag, ey fegam
&\ war, 10w gfeaT g figges Traed
& ST 98 Tuwy W fF w9€Y &
FEA®  AWOWT ¢ ®R g T
R EgeR Fe ¥ Sl AT woT A
FT GFAT ¢ AR I fawa-femm &
ot wrE ar A R )

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : I am glad that this debate
has taken place and also that we were able
to extend the time for it so that many more
of our friends could express their views.
It is a subject of very special concern to us
all, because we know that so much still has
to be done to remove the social disabilities
from which our brothers and sisters
of the Scheduled Castes and the Scheduled
Tribes are suffering.

There are many reasons for this, but the
most patent reason is our traditional attitudes
which have been ingrained over many
centuries, and which we must now all
endeavour to change, There is much that
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the Government can do and which the
Government are trying to do, but we must
understand that this change simply cannot
happen merely by governmental order.
What we need is a major social upheaval,
We believe that all such changes and
upheavals must be through the consent of the
people and through peaceful means. That
is why I welcome this debate because to
have the co-operation of the different parties
in creating the right atmosphere in our
villages and cities is a very important part
of this whole campaign, and it should be
taken up as a programme which is of
national importance to all political parties,
to all non-political people and to all
individuals. But we all know that social
changes especially of such nature, of habits
which have become a part of many people’s
daily lives will be slow to achieve and also
painful to achieve.

The legislative framework and political
institutions we have provided can only
influence the pace and direction of change,
but by themselves they cannot consummate,
That is something for us to take up outside
this House. We must bend all our energics
to accelerate the progress and suggest every
possible kind of improvement in our existing
approach and take all necessary steps. At
the same time we must not allow this
legitimate amnxiety to cloud the significant
progress which has already been made.
The progress is significant in relation to
what the situation was when we began. It
is mot significant if you consider what the
situation should be. I am using the word
‘significant’ in that context.

The advance in education has beea
considerable. We know it is not enough.
I fully appreciate the remarks made by the
hon. member who spoke before me, that
there are still many difficulties which boys
from the Scheduled Castes and Scheduled
Tribes still find in getting jobs, and even in
getting the right kind of education. I think
that apart from ensuring that they get
education, we must also ensure that those
who are the most talented should have
special opportunities, whether of tuition or
of special training or whatever will help
them to attain the standard, because I
believe that if any of them are below
standard, it is not because of any inherent
weakness, but because their talents and
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capabilites have mnot been given the
opportunity to blossom. That opportunity

we must do our best to provide,

I spoke of advance in education. As
the House perhaps knows, over 91 lakh
pre-matric scholarships have been
given to Scheduled Caste and Scheduled
Tribe members and about 12 lakh post-

matric scholarships have been given.

This wyear 1.88 lakhs post-matric
scholarships will be given. There has been
criticism in this debate of the rate of post-
matric scholarships and that this has not
been increased and also that the upper limit
of the means test for Scheduled Castes has
not been raised. Hon. members know that
there is no means test for the Scheduled
Tribes. The wvalue of scholarships for
Scheduled Castes and Scheduled Tribes
compares favourably with the rate of the
Education  Ministry's national merit
scholarship scheme. Thus those students
who receive the scholarships are equated
with meritorious students from the general
population. It is only because financial
resources are so limited that it seems
preferable to give scholarships to as many
students as possible rather than to restrict
the number of scholarships because of an
increase in their value.

There has been a matter of great shame
to us all. I refer to-the atrocities that take
place from time to time. I do not know
whether they were taking place before and
itis only that more of them come to notice
now ; I do not know whether even now all
of them come to potice. But whatever it is,
the situation is a shameful one. It is one
in which the Government should take every
precaution to see that such things do mot
happen, and if they do, to take the strictest
measures to see that those who are guilty
receive strict and severe punishment.

members will remember
that when we took up the question of
communal harmony in the National Inte-
gration Council, we included the guestion of
the Harijans and the Scheduled Tribes along
with it ; that is, that all the measures that
were to be taken for communal harmony
should extend to this section also with
regard to discrimination against any member

Perhaps hon.
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of the Scheduled Castes and Scheduled
Tribes, not only with regard to jobs and so
on but also with regard to security of life
and belongings.

A suggestion has been made about the
imposing of fines. This question has been
discussed with regard to the communal
situation. Opinion is very much divided.
Certainly the question can be considered and
the suggestion should be considered.

We know that the bulk of the landless
are from the Scheduled Castes and Scheduled
Tribes, and that is why it is important that
we should expedite all our measures for land
reform. But I would like to say only one
thing to my hon. friends that sometimes in
their desire to have land, they cast an eye
on our forests, and, much as I should like
the landless to have land, it is very important
for the country also to have a certain amount
of forest land, and we must keep this in
view. In the distribution of land, this aspect
should be kept in view that a minimum
amount of forest which is necessary should
be left for trees and wild life otherwise our
rainfall and climate will be affected and
ultimately the population also be affected.

This broblem is not merely one that
concerns the Scheduled Castes and Scheduled
Tribes. It is a problem which concerns the
entire nation and all communities.

SHRI DEORAO PATIL (Yeotmal):
Housing, problem,

SHRI RANGA (Srikakulam): Rural
housing.

SHRIMATI INDIRA GANDHI :
Housing is extremely important. We have
taken up this also, and I hope something
can be done in this matter. We are trying,
we are looking into the matter of house sites.
Ido not know whether everyday can be
provided, but certainly a beginning can be
and should be made in this respect.

1 do not want to take more time of the
House. As; a matter of fact, it was a little
difficult for me to get away from the other
House.



M S.C.&S. T -

SHRI SHEO NARAIN : You are the
Home Minister- ATT-T1Z & Y &, & &1

®E

sitwet gfaa i ;- gad fon &3
T

w5 i Amow  aig § fgs
TE9 A 29T war..L

SHRIMATI INDIRA GANDHI : It is
not fair to make allegations against any
particular person. I feel that this is a matter
not only of concern and of deep regret, but
I have no hesitation in saying that such
attacks are deplorable and shameful, and it
is the duty of the Government, the State
Governments, the Central Government and
also all political parties and all the residents
of each of the areas where such things take
place, to be vigilant to see that such feelings
do not grow, and where they find some
such feeling, whether due to caste or other
reasons, they must immediately draw the
attention of the authorities, and we on our
part, should see that the police and also the
people are ever vigilant, and that they also
feel involved and care about these matters.
1do not want to make a general remark
or to blame anybody, but it is true that when
caste feelings exist in society, they also
infiltrate in some of the people who are in
charge. It should be our endeavour and
our duty, to see that such feelings are wiped
out from the minds of Indian citizens. Only
then can we enable all the Indian people to
enjoy the rights and privileges which freedom
has given them,

st sreg waw : § aod mew §
yoE wEr St ¥ o wmgar g fw
wetrw ¥ foy 3T #a1 fF faxia
wfemenr & 3f & sawfaf &
fou THEx Twe adw afsq F7T F 4T
sifaa g1

SHRIMATI INDIRA GANDHI : I am
only making a brief intervention to express
my concern in this matter. The Minister
will deal with all the specific points which
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are being raised. 1 should only like to take
this opportunity to pledge once again my
unceasing attention and effort for this
important cause to see that we achieve our
ideal of equality in our country.

*SHRI V. NARASIMHA RAO
(Parvathipuram) : Mr. Chairman, Sir, it
is a matter of gratification that we have been
discussing for the last few days the report of
the Commissioner of Scheduled Castes and
Scheduled Tribes for the years 1967 to 1969.
It is evident from the reply of the Minister,
Sir, that during last 23 years of Congress
rule, neither the Centre nor the State
Governments have taken any steps in regard
to the development and progress of these
unfortunate communities. All these years we
have only been talking of their sad plight
and of the proposed social welfare projects
but till today no such progress has been
made in this direction. The report of the
Commissioner has so many sound recommen-
dations for the amelioration of the conditions
of these communities. I request the Govern-
ment to take these recommendations in right
earnest and implement them so that the lot
of the unfortunate Scheduled Castes and
Scheduled Tribes people improves.

Many States have on their Statute Books
laws relating to abolition of Zamindari
system ; vyet after all these years the
zamindars are still in possession of the lands
and the poor tiller has not been assigned the
lands acquired by the State Governments
from these zamindars. It is thus evident,
.Sir, that the State Governments are neglecting
the interests of Harijans and Girijans in the
matter of distribution of land to these
communities.

I want to submit here that the Girijans
are not being given any financial assistance
by the Cooperative Societies established for
this purpose in their aréas.

The Prime Minister has stated that the
Government are giving scholarships and
educational concessions to the students from
the scheduled castes and scheduled tribes.
In this connection, I would like to mention
the question of payment of travelling
allowance to the candidates from these

* The original speech was delivered in

Telugu.
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,communities who come for interview before
the Service Commissions. It is well known,
Sir, that these poor candidates cannot afford
the cost of train fares from their places of
residences to the examination centres. I
request the Minister to bear this in mind
and see that travelling and daily allowances
are paid to these candidates when they come
for taking their examinations or for interviews,
Otherwise, Sir, it is difficult for the really
deserving candidates from these communities
to take the examinations or appear for
interviews at distant places for want of
means.

Another aspect I would like to touch
upon is that of advertisement for posts.
Mostly the advertisements are published in
English newspapers. If the advertisements
are also published in regional language
newspapers they will be read and noticed by
larger number of people, and in this way it
will be the Government who will be benefited
because they will have wider choice of
selection from amongst the greater number
of candidates.

Sir, in my constituency of Parvathipuram
we have three Girijan blocks—Bhadragiri,
Sectampet and Pachigadda. In spite of
development projects, I regret to say that
the plight of the Girijans there is as it was
before setting up these blocks. My submis-
sion in this connection is that we should
not be surprised if these Girijans turn into
Naxalites under the influence and propaganda
of the Communists who exploit their poverty.
The Government had recently established a
cooperative society at Visakhapatnam- for
the Girijans but the society also is exploiting
them like any other private trader. Because
of this state of affairs the produce of the
Girijans is not getting remunerative price.
Between the society and the traders the poor
Girijan is fleeced. There are occasions
when ‘the products get damaged and become
unfit for consumption due to the delays in
getting remunerative price from the society
or the traders. I, therefore, request that
there should be a periodical check on the
activities of the cooperative society to see
how far it is helping the Girijans for whom
it has been exclusively established.

There are certain  tribal development
blocks in Andhra Pradesh. The Govern-
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ment had issued orders that the panchayat
samitis of these blocks should predominantly
be composed of Girijans. But some people
had gone to the High Court and obtained
decree against Government order so much
so that for the Bhadragiri samiti of my
constituency, non-Girijans have been elected
to the samitis and have even become Presi-
dents of the samitis. How then can you say
that the interests of Girijans are being
safeguarded ? I, therefore, request that the
Central Government should instruct the
State Governments to remedy the situation,

SHRI SONAVANE: Sir, I am very
grateful to the House for extending this debate
to 20 hours, and the Government agreeing
to our proposals. Sir, our new Minister,
Mr. Hanumanthaiya, and our new Minister
of State, are bringing a fresh outlook to
bear on this problem, and we will have to
judge them in future for whatever they do
and how to impl t these race dations,
and till that time, probably, I personally
would reserve my judgment on their
performance.

MR. CHAIRMAN : You want to sit
in judgment or you want to make your
points of view 7

SHRI SONAVANE : Since 20 hours have
been allotted, I think I must get at leasta
few minutes more, We are grateful to the
Prime Minister for having intervened, but I
find her speech most uninspiring. I am wvery
sorry to say that because for a long number
of years I have been here in this Parliament,
sinee 1956, with a small break, and I have
been finding and have been most unhappy,
even though I belong to the ruling party,
that things are not moving as they should.
But the reality is there, and I hope things
should improve.

Coming to the department of the
Commissioner for Scheduled Castes and
Scheduled Tribes, I have come to feel that
it is a statistics bureau ; nothing more than
that. They go and collect figures, compile
reports and present them to the President
and to Parliament, and there ends the
matter.

15 hrs.
SHRI R. D. BHANDARE :
figures are not supplied correctly.

Even the
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SHRI SONAVANE : Whatever they are,
they are there.

What is this department useful for ?
Any collection of clerks could as well do it.
This is a special creation under the Constitu-
tion. - What authority have these people
been given to see that these recommendations
are implemented 7 No doubt, a parliamen-
tary committee has been formed out this
department, beyond collecting these figures,
tabulating them and placing them here, does
not do anything. So, just as we have an
enforcement directorate in the Foreign
Exchange Department, I feel a time has
come when there should be an enforcement
directorate here also. If this idea is liked
by our Government, let them bring it for-
ward and entrust to them this authority on
the analogy of the Vigilance Commission or
any other authority, If they are not going
to implement these recommandations, this
institution in my opinion would simply be
a waste of time and money,

Coming to the services, innumerable
complaints come to wuse ; innumerable
grievances pour in to us day in and day out
but we are not able to help. Whatever
people are there in the services, their records
are spoiled and their confidentials are spoiled.
Whenever a question of promotion comes,
they do not get promotion. When we write,
they say that the record is not good. Who
are the people who go on putting in bad
confidentials 7 These are the very people
who do not want them to come forward.
There are good people also but generally
this is the complaint. I do not know when
the day will dawn when good sense will
prevail in the minds of these people so as to
be sympathetic towards these down-trodden
people.

About recruitment, what sorry figures
we get ! They say, there is no competence,
no merit, mothing. I'ask again: Who are
these people who recruit and who judge the
merits of these Scheduled Castes and Sche-
duled Tribes 7 It is those people who have
been exploiting these people. We are just
like a convict and these people are like the
prosecutor and the judge in one. How can
we get justice ?

It is said that on our demand one
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member of the Scheduled Castes and Sche-
duled Tribes is appointed on the Commission.
Probably, there are several examinations,
interviews etc. and that man is attached
to some obscure cell. At other places the
other members do everything, whatever they
like. Therefore my suggestion is in order
to have an effective voice in the Public
Service Commissions at the Centre and at
the State level, let there be at least 50 per
cent of the Scheduled Castes and Scheduled
Tribes members on these . commissions ;
otherwise, things are not going to improve
at all.

On one pretext or the other these people
are being neglected. 1 was happy to note
that hon. Shri Morarjibhai said that if
these people satisfy the minimum qualifica-
tion, let them be appointed and there should
not be any oral test or vivg voce for these
people. Unless that is done, I think, things
are not going to improve.

There are lots of things to be said but
I would not go into them because several
points have been made by Members from
different parties and I would mnot repeat
them.

Coming to educational facilities, things
are progressively coming to a good level ;
at least, something is perceptible. But the
means test is applied. We, being of the
older generation, have six or seven children,
some going to colleges and some others
going to training schools. What happens is
that our annual income is taken at Rs. 6000
and all the educational facilities, scholar-
ships, etc, are denied to our children. We
are unable to do anything. This *“means
test” is also coming in our way. With just
a small salary of Rs. 500 per month, bringing
the total annual income to Rs. 6000, all
these facilities are denied to such people
under the pretext of this “means test”. I
think, the earlier this “means test" is given
up the better it is. Or, it may be extended
from Rs. 6000 to Rs. 12,000 annual income.
At least, if that is considered, I shall feel
happy. I hope the hon. Minister will
consider the gquestion of “means test” and
give reasonable opportunities to such people
who are trying to come up, who are trying
to educate their children and who are trying
to compete with other people.
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Coming to finances, as has been said by
other friends, unless these economic schemes
are implemented, the things are not going
to improve. 'What is the amount earmarked
for the Scheduled Castes and Scheduled
Tribes in the Fourth Plan ? We find that
a mere sum of Rs. 142 crores has been
earmarked in the Fourth Plan for the Sche-
duled Castes and Scheduled Tribes com-
prising about 20 per cent of the entire
population of the country. What a petty
amount ! I am told the Department asked
for a much larger amount to the tune of
Rs. 1115 crores for the development of
these backward sections. What is the
percentage to the total amount of the Plan ?
It comes to about 0.6 per cent of the entire
Plan amount. According to the percentage
of the Scheduled Castes and Scheduled
Tribes population, the amount should be
much more. Therefore, I urge upon the
Government to see that the t should
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1 come to another thing—equal opportunity.
Where is this egual opportunity ? Consti-
tution gives us this equal opportunity in all
fields. Is this egual opportunity given to
us 7 Isit given even in this Parliament ?
We do not get this representation. We do
not get even our rightful share in administra-
tion. Now, being Members of the ruling
Party, to whom should we address and to
whom should we complain ? I am sorry, the
less said the better in this regard and I
would pass on to another point.

About the economic uplift, there are
several avenues for uplifting these people
economically. But there is no sympathy.
There is mo aptitude among officials and
Ministers. In several Ministries there are
lots of opportunities for these people to be
given chances, For instance, in Oil India,
a lot of retailers are being appointed, but the
Scheduled Castes are never to be found

be increased substantially and the Plan
modified, if necessary. That is my sug-
gestion.,

Coming to the question of untouchabi-
lity, harassments all over, particularly, in the
rural areas, there are harrowing tales of
atrocities coming about, the women being
paraded naked, the children being killed and
so on. Everyday, we see some report or
the other and it is wery difficult for us to
keep quiet. We do not get opportunily to
raise all these matters for want of time, etc.
I do not know when these atrocities are
going to be stopped. It is a very unfortunate
thing. Even the Jana Sangh people who
shed crocodile tears when the people from
the Scheduled Castes and Scheduled Tribes
embrace Buddhism, Christianity, or what-
ever it is, do not change their attitude.
Whenever we ask about it\ in anger, they
pounce upon us in this House. Instead of
doing the thing with missiopary zeal which
they claim by saying Hindu religion is all
pervading, they do not do anytbing. They
do mot see Hindu brethren going to other
religions. They do not do anything. I hope,
all these parties, with a missionary zeal, will
create a special cell in each of their parties
to see that wherever there are any atrocities,
immediately, the political workers should
rush and see that the atrocitics are ended
and jusfice is dom® "t ‘these “backward
sections.

there. In the Railways, restaurants and
canteens are being given to wvested interests.
Monopolies are being created, but the
Scheduled Castes find no place there, In
every Department and in every Ministry
there are so many opportunities. If every
officer or the Minister takes into his
head to encourage the Scheduled Castes
and the Scheduled Tribes to  be
given a chance to earn a little money,
then things will improve very considerably.
But, I feel, with my experience bere, there is
no sympathy. If there is some sympathy,
maybe it is out of compulsion of administra-
tion, but even the instructions and even the
orders are observed more in the breach than
in their observance, This is the case.

Sir, I request the Press also. We find
that whenever a discussion comes here on
the problems of Scheduled Castes and
Scheduled Tribes, the press galleries are
vacant, mostly vacant. I do not understand.
That is the picture of the attitude of people
in the country. But, whenever there is
shouting and some fighting, then the galleries
are competely full. The news is flashed
throughout the country. But nobody takes
this as a national issue and a national topic.
Therefore, I appeal to the Press to give wide
publicity to all the speeches and all the
points made here and bring out the injustices
perpetrated on these classes.

MR. CHAIRMAN : Your time is up.
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SHRI SONAVANE : There are several
things but I would not take more time
because you are asking me to sit down., I
will take one or two minutes more and
finish.

I would say, here is a last opportunity
for the Government and the community at
large. Here is a golden opportunity. This
is a last warning that unless things are
improved and improved at a rate faster than
ever on a war footing, I think the writing
on the wall is there and I should not say
anything more. Things are evident and
this Scheduled Castes and Scheduled Tribes
problem is a wvolcano and if things are
oot improved, it will erupt and erupt to the
detriment of the people and the com-
munity. With this warning and with all
grief in my heart, I wish to conclude : let
things move and move very speedily.

Thank you, Sir,

*SHRI MAYAVAN (Chidambaram)
Mr. Chairman, Sir, the Report of the Com-
missioner for Scheduled Castes and
Scheduled Tribes is submitted annually and
it is the convention that a debate takes
place in this House on that Report. I
would like to state that merely a debate is
beld on that report and no programme of
action is ever framed by the Government
on the recommendations contained in it.
From the inception of the Office of Com-
missioner he has been making his re-
commendations to improve the economic
and social conditions of the Scheduled Castes
and Scheduled Tribes, but all of them are
gathering dust in the shelves of the Depart-
ments of the Government, I have no doubt
that no useful purpose would be served by
merely discussing those recommendations
in this House without any follow-up action
by the Government for implementing
them.

In the Constitution of India some rights
have been guaranteed for these people.
Articles 15, 16, 335 envisage educational and
employment opportunities for the scheduled
Castes and Scheduled Tribes. Under Arti-
cle 17 of the Constitution untouchability is
abolished.  Article 22 prohibits traffic in
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human beings.  Article 333 ensures the
welfare of the Scheduled Castes and
Scheduled Tribes. With all these constitution-
al provisions, if you look at the condition of
these people, you will find that there has been
no significant economic progress. If only the
recommendations of the Commissioner and
the suggestions made by the Members here
during the debate had been implemented in
right earnest, I am sure, that within these
20 years there would have been substantial
economic progress in their case.

It is really a deplorable state of affairs
that only debates and discussions take place
on the recommendations of the Commissioner,
but no action-oriented programmes has so
far been initiated by the Government.
According to 1961 Census, 90% of the
Harijans are agriculturists and they are
living scattered in 6 lakhs of villages in the
country. Agriculture in which a majority of
them is engaged offers them job omly for
-six months in a year and for the rest of six
months they remain unemployed. If they
had been able to make significant economic
progress, they would have certainly agitated
violently for the eradication of untouchability
being still practised in the country. I would
like to appeal to the Government that they
should endeavour earnestly for their economic
upliftment.

Out of 3563 Legislative Assembly seats, 503
have been allotted for the scheduled castes and
scheduled tribes. For the Lok Sabha, out of
521 constituencies, 77 have been reserved for
the representatives of these people. With this
much representation and after 22 years, for
the first time 20 hours have been allotted
for the discussion of the three reports of the
Commissioner together with Elayaperumal
Committee Report. I have to mention here
that even this duration of 20 hours has not
been given uninterruptedly for the debate.
The discussion has been taking place peace-
meal. Initially it was discussed for a few
hours and then other matters supposed to
be more important were taken up for discus-
sion. This only shows that the Government
have agreed very reluctantly for this debate
and have no abiding interest in solving the
problems of scheduled castes and scheduled
tribes.

*The original speech was delivered in Tamil.
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Many hon. Members who preceded me
have referred to the variety of difficulties and
harassments faced by the Harijans in this
country. When you open a newspaper in
the morning, you are invariably confronted
with the news-items that a Hariian has been
attacked in ome place, another Harijan
murdered in another place and in some other
place yet another Harijan has been subjected
to inhuman cruelties. The details of these
instances have been enumerated by the hon.
Member Shri Suraj Bhan in his paper.
During the past 3 years, 1122 Harijans have
been murdered in different parts of the
country. With all these the hon. Ministers
are sitting here smugly. When a railway
accident takes place in any corner of the
country and some people die, immediately it
is demanded that the Railway Minister
should resign from his office as he is
responsible for the loss of so many wvaluable
lives. It is strange that even after thousands
of Harijan lives have been lost the hon.
Ministers continue to adorn their seats here,
From this side of the House also there is
neither any demand for the resignation of
the Ministers nor any condemnation of such
inhuman atrocities committed on the innocent
lives of the Harijans. Perhaps they think that
the Harijans are just chattels and not human-
beings and they do not recognise our pre-
sence here to represent their problems and
grievances. At the time of debate on the
Constitutional Amendment Bill for abolishing
privy purses, the House was full ; the Press
Gallery was also overflowing. What can the
Press do 7 Many times they have published
in the papers the atrocities committed on
the Harijans. In their Editorials also they
have referred to the gravity of the situation.
Whether the Government approached ina
supplicating manner or they are attacked
aggressively, they would not yield and would
not do anything worthwhile in this matter
—that is what they probably must have come
to realise. They perhaps think that itis
better to go out than to sit in the Press
Gallery and Shri Sonavane pin-pointed this.
I would say that the Press gives due import-
ance to this issue wherever such things take
place, but because the Government do not
attach as much importance as they should,
they have also become complacent and have
started taking less interest.

Now, I would give the figures of expendi-
ture of both Central and State Governments
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put together on drinking water, health aad
medical schemes for the scheduled castes and
scheduled tribes during the first, second and
third Five Year Plans and also during the
period 1966-67 to 1968-69. The expenditure
is : First Plan—2"19 crores; Second Plan
—571 crores ; Third Plan—3'79 crores ;
1966-67 to 1968-69—2'28 crores. For 10
crores of people to provide the basic ameni-
ties such as mentioned by me only an amount
of Rs. 1391 crores has been spent during
the past 18 years. These statistics have been
given by the Central Social Welfare Depart-
ment to the Parliamentary Committee on
the welfare of scheduled castes and scheduled
tribes. During the past 18 years, they have
not paid that much attention to the welfare
of scheduled castes and scheduled tribes as
they paid to agriculture. Under the foreign
rule, we were importing rice from Burma to
meet our needs. After our independence,
with our view to achieving self-sufficiency
in foodgrains, we undertook various agricul-
tural improvement schemes and now we are
nearing the goal of self-sufficiency in food-
grains. For this purpose, intensive agricul-
tural district programmes have been drawn
up. But, so far no such intepsive scheme
for the welfare of these people in selective
districts have been drawn up, though such a
scheme may involve only Rs. 100 crores.

Then, Sir, comes the important question
of dignity and self-respect of these people.
While we proclaim to ushering in secular
and casteless society, we continue to perpe-
tuate the caste system by not paying adeguate
attention to the problems of scheduled castes
and scheduled tribes. The employment
opportunities in different sectors of national
life for the scheduled castes and scheduled
tribes are scarce. There are a number of
services like Security Service directly under
the control of the Central Government,
where these people can be given employment.
Even in the Railway Police Force they are
being taken in. The unemployment problem
has driven them to the streets.

Besides this, even today we sec that

’pooplc belonging to a particular community

are being appointed as priests in temples in
various parts of the country. So far as
Tamil Nadu is concerned, after the assump-
tion of Office the Dravida Munnetra
Kazhagam Government have evolved a new
procedure by which persons belonging to amy
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community can become priests in temples.
I would suggest that such a revolutionary
procedure should be adopted in all other
States as well. In the Judiciary there is
hardly any Judge who belongs to the
scheduled castes and scheduled tribes. T would
request that some reservation should be made
for the scheduled castes and scheduled tribes

in the judiciary. I would also request the hon. -

Minister that he should formulate a procedure
by which some reservation can be made for
the representation of scheduled castes and
scheduled tribes in the Rajya Sabha as also
in the State Legislative Councils. Instead of
having isolated colonies for these people, 1
would suggest that there should be mixed
colonies so that they become integrated with
the mainstreams of society, so that they are
not faced with the problems of drinking water
and electricity. With the hope that the hon.
Minister will bear in mind the suggestions I
have made and he will initiate suitable action
towards improving the social and economic
conditions of these people, I conclude,

sit w1 (1gR) @ awafa Wiy,
WEgee ®IeE X WSgee IR @l
foik w ey 7o fadl & a=t §
g Hofgm 3w w=t F agf 9
agar, *fFT g9 ggwEl R 9w A
faare g | T e wE §—anfus,
grafas, fafrs ok awdifas ) sgt
% anfgs 989 ¥ graw g—faas
afas 9g® &% T, A @iy St
¥ 9o foir sz ok faswd G aY
gt &1 gfemt sk anfenfeai &
Ffas Faear #1 gurd & fof &%
qMEl oY A aeam &1 1§, afe
¥ W S ¥ qwdw & oo §—
fedt 71 2 uwg, fFdl 1 4 o, el
1 6 U3, 8 uFe & wgraT fRET &7 A
&t af, 3T | AR F @ g«
A ITHr Y GE, IAFY AT Sedr
wT &7 wew w3w, gErr alwt s
gl EgH ¥ § f& wfie wEer
& %, ¥ mifer av 09, fFT ¥ =@
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I qm Ag o, wife Tad ¥
FITT IT JAAT FY g@T S F AW
9 95T ) WA R ¥ sEwm oqm
afl @ T, WA F gg afz sEE
I ¥ wd & fe¥ amEww g
g9 IISEw AEl FadY, d1 IgE FE
FOET AE gET #I I ater e}
fee & frart &Y Y0 § @AT g=ar
g1 wTFF IR 9WE F for gmy
ared Iyweq A€l gt & feet g @
arit ag gt wFq 21 w@fad eme e
gl #1 o7 3w 1§ FEFra
FOAT AR & a1 F9§ I 99 78
f& S AT Syesw FTTH | gER
gt & afta & gew @9 F &
Wt Fmfes 7 @ aga § v @
gERIT ¥, 9§ ¥ &, IEA FAa
TRl #1 &z fear ik g9 fawe
agy fear | gwfed &Y Wt afw gt
& o, SuF HIg-6T9 WA ST Jusey
FA W, aIfE I T F AR A
AT AT FT F |

anfas FFeqT T gOU ATEA A
g—Fd Fa # ggr areaw W@
wr g fF swr ser @ oAl gwr g
# o 9I¥ FPT—HE T dT AR vz
dT ¥ wgi TANNE & 9Tg W S g,
agr Fg Nt Foggow 7§ &1 v o
ws W deEd foE § ek e &
fos foar mm ar, 3fFT w3 @
A four, §o o A 9= yEE
% o fegdom A€ gom ar & gl
frlma aredt AT ag AET qwaT & 1 S
MOt [/ FoN wTawr ¥ S g
a1 & wWwew ¥ graed F @) Y
foerad 3% amw ard ff 9TH sfesm
¥ SRt de 7 oA gem o4 @
Fa a¥ 98t o< feagmw 7 f), ¥R
%1 T =fgn fr fem aeg & 9gi
qfa gt awat &1
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T Awfat § RoEew @
T 1 12 sfawa & @@ 15 s
# G FT FT & TER few w

ghoml #t fas S=fa &1 fwa
T & IAET-AET | #19 aF gl
aar fafemt & gra & w18 s I9hr-a9
T E 1 I FOKEFO F aQ Fa
T 41 fF SR-8R Surr-wal § a€r
g fasir ) & avF g R
aT AEAT g fF T R F 9
1 @w ¢ fowd g anfeanfaat aar
ghot & feu oR-eR sair-gal &t
=Zregr Fr 9 faad gra ¥ faw
| FHTHT q9AT A fratg woas ? oafy
g, @ feay o9 3% fou Swesw Rl
T g, afr swer w9 fae @ a1 9uEr
agi aamr @ foaw fF gz W= @
g% fr gferi 1 fapar sTw ag=m R
Y wgT g 2 5 swas ghwa afk
aifedi & =9 2feee ame & =&
My § I AF IJART-HET FT ITH FIE
atw T @ safey A gema ¢ e
ghom anfearfaml & a1 1 sorar &

BHADRA 13, 1892 (SAKA) Comm. Report and Comm. 86

On Untouchability
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fog 35z welf fear wrd 1 2feree el
¥ 12-15 sfawa gfcer seai #t o
FJHY IAWT-ET A STAT 91

aamfa oY, @ 3w ¥ oF @€ Aol
FaqT B W AWM FY i aaedr
FAAIX B 1 @ FWE TOM§ ag A
AT § @1 IR A Tawdt A8 sk
g91 0 ¥ fou g% 1w dar 78 g
21 FITR FF W FE-IE IHS §
R wEl w &) dfFw W e
ST FT@T & a1 T ST @ 96% foy
gEIX AT 9" T AT 2 1 SEw
W ¥ foq mEm R famer & @
for st fawar & sk 299 ¥ fou
weeT W fireaT & 1 Suw fou T geen
FT =EET g AE g F®iF ag TR
F@r § | 3T gl e g anfaars
I ot e W § SR feu /T
#1§ e T F g 1 dg A
grTfos @A @0 & aweR § sFm
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STaEaT 7 gY, 39 aTh WY FIHIT A
2ar =nfgq

a9 & gfeml #r fafors s=ear §
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¥ gowfr @@ ¢ Ofew s W
aga @ amarg gefeqa gyt &1 mad
e T g—faE sEEmm | WY A
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IgH! A fas arat @ efea ogrd-
foar & g & W1 § g g0
F&ar & 15 ars 9@ gyvere 3 A forer-
afg geizar A I @ W Aw @
g IfF—wmar wgmi @@ @ &
@foT Tg-E T, FEETl § &R
g wEl q—wa a3 fag
agt o= f& docaged] & wa o @3 faa
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F grfas e o & sww #
W IAE1 AP Fel AET & WE AR
for akem 3JF foq oo 1 am
g1 # TmrEa @ 7 e FTw oag
t rem WA or &g oo &
MR T TG S g4 qm
quor difadi 1 3FT T AT FT AR
wEt # w0 & foad F1ew ene o 99
I B TEW TG gEET d@r g
Faredl # waw fagw quT Fe 9T O
qTIE T SE-EET g e
% W E) e wwelt F ad ¥ fead
g gfeadl & wrg T g & gear g
g A IS I § 7 NEgeT @
qX A F% AT I ®IT S0 § 7 oamr
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§? Meaw# g8 o a9 fag
qura & SR E ) L. ()., ) @
ara 7 o= Gt =rfge fs T w6 S
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ga Fga & S Aeer g, (smE)
# afes gwwad gm, & guma w%
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qw eray T famm—afai § @,
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® 239 AT agd F arg o gETA
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wATFT § gfoq fig o @1e fean
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9T qF AW T F AL § A9 9%
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]/E [ I § q@T awa g fF oy
am fgg wiF @Eer FT @ Far
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wral gfaral 3 oeg gl #1 &F F1
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THFR AR AF T | A A S
FE FEAT a7 GFd § TR T TATH
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.. (saEem)...
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arifas faesar gz #3071 19 g
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aod § & € T Wfge avt gw @
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el ¥ qur WY Weem ¥ @
R Jrs giom gR wifge | aa &7
W aet & faam § ag a9 435 g%
fFa sitguy wav §, & g gH
I dzm RN AR W fawm g
FH TSN ATST AG g1 T gEEC A
AT WA g AR e
.. (SERET)

awfa WgRW : AW O A g7
difae | vt fore & sax faaw o=
g ¥ oft 9 ZrEw & ST Wy
¥ #rar e s am  fafer w9
TE gT wRA ... (Sw=w) . aga &
qiEfe & S A e a1 &1 e
gt W @Y ag et g fr fafrex
Frga wraeT watg E a1 ¥ ag ¥ FrAe
Fem fFwad sw gy aw I I
AR AN AIETE FEA ¥ WA AT 9
g o fofie a7 #%, 7 @gezd @
T |...(WANFA)...
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g faa foiia o2 agi age @
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arga Far AdY ! oA gz e
AT FT © § IO afaw deEn
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AT TF A FT 99T TEr & |
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gl g | EE foU ag smaws §
f& o€ ama aigl W @E F F fal,
e & faT gareT, @ a9 T 9o
¥ gwe gaTET Wy

wawfa wgem : Y Aeg e A
aq ofeie wAw@ gemr @ ) W W
FEE P W E IWIX qEI Y IO A
§ ok W A Aw ad § e §
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“The housing conditions in the rural
areas are almost dismal, It has been
estimated that there are about 105
lakh households of landless rural labour
including about 86.4 lakh agricultural
labour who have no houses of their
own. Although Village Housing Projects
scheme was introduced in 1957 the
funds utilised so far work out to
hardly 49 per cent of even the inadequate
allocations made from time to time.
Hardly 46,000 houses have been built
under the Scheme.™

TH dEMH FSTaT & AW TR 9T
ghowl A aww wara g ag fafs &
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L 1] Expunsed as

ordered by the Chair.
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SHRI A. S. KASTURE (Khomgaon) :
I am thankful to you for giving me this
opportunity to speak on the reports of
Commissioner for Scheduled Castes and
Tribes for the years 1966-67 to 1968-69.
Tam also glad to know that along with
these reports the report of the Committes
on Untouchability and economic and
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educational development of the Scheduled
Castes is being discussed.

Article 17 of the Constitution has
abolished untouchability. The Untoucha-
bility Act of 1955 has prescribed punishment
for practising untouchability. In spite of
all this, in the year of 1970, after 15 years
of the enforcement of the Act and after
twenty years of the existence of the
Constitution, the Scheduled Castes are
living in a disgraceful condition. The
caste Hindus are observing un-
touchability. There are a large number of
cases of the practice of untouchability.
The Commissioner for Scheduled Castes and
Scheduled Tribes has received a large number
of cases every year of the practice of untou-
chability. In the 1966-67 report, the Commis-
sioner has received as many as 2,981 cases
of untouchability. What is the nature of
the complaints ? The nature of those
complaints is very serious. What is the
treatment these Scheduled Caste people are
getting from caste Hindus 7 That will be
very clear if, with your permission, I
read out two or three instances from the
report. '

In the first complaint about untoucha-
bility, it was alleged that a marriage party of
Scheduled Caste persons was not allowed by
the local upper castes to pass through the
main streets of a village in District Mathura,
Uttar Pradesh. The facts of the case called
for from the authorities concerned confirmed
the allegations, which also indicated that the
policemen who had come for the help of the

- aggrieved, were attacked by members of the

upper castes. This led to police firing on
the mob and the death of one person.

In another case, it was alleged thata
Scheduled Caste person of a village in
District Meerut, Uttar Pradesh, was beaten
severely by the local upper castes, as his
cloth had happened to touch the body of a
caste Hindu man. Other members of the
Scheduled Caste were moreover harassed
and stopped even from going to the fields to
answer the call of nature, and their cattle
were not permitted to graze in the fields.
They were also forbidden by threats not to
report the matter to the police.

I would like to quote two more cases.
The Scheduled Caste residents of a village
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in District Etah, Uttar Pradesh, alleged that
the local upper castes had forcibly taken
possession of their well. They also insuited
their womenfolk who had gone for fetching
water, broke their pots and did not allow
them to draw water. It was also alleged
that the police to whom the matter was
reported, instead of taking action against
the upper caste concerned, had asked the
Scheduled Caste residents to construct a
scparate well for their own use. It was
further stated that the former did not allow
the construction of a well and also stopped
the cattle belonging to Scheduled Castes
from drinking water from the tank which
originally belonged to the latter.

In another case, a Scheduled Caste
resident of a Government colony in Delhi,
alleged that one of his neighbours, an
employee of the Government of India Press,
New Delhi, had been harassing him on
grounds of untouchability. An on-the-spot
enquiry revealed that the allegations were
substantially true.

So, I have given four instances of cases
to show—including a case even in Delhi, the
capital of India—what is happening. This
practice of untouchability is also seen
in Delhi. There are so many cases every
year and the Commissioner is giving so
many cases. But then how many people
can cofmplain about the practice of un-
touchability ? Those who are educated and
are bold enough, can  write to the
Commissioner of Scheduled Castes and
Scheduled Tribes and express their diffi-
culties, but what about those who are
uneducated and under the thumb of the
caste Hindus ? They have no courage to
complain about the matter and bring it to
the notice of the higher authorities.

The main point is that the origin of
this practice of untouchability is found in the
holy books, the Smritis and Shastras.
If we really want, if the House wants and
the Government wants to abolish the practice
of untouchability, then we must destroy all
those books where the origin of untoucha-
bility is given. Unless this is done, there
is no point in simply making some state-
ments in the House that this is the policy of
the Government or that is the policy of the
Government,
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There is an impression that if the

Scheduled Castes people get education and
are economically well off, the question of
untouchability will not be there and that it
will go away automatically. But the facts
are otherwise. There are a large number
of Scheduled Castes people who are educated
and are economically well off, even then
they are facing this problem ; they are
considered as untouchables by the caste
Hindus. So, it is in the mind of the caste
Hindus and it is very difficult to change the
mind of these people. It is said that the
Scheduled Castes people are uneducated ;
so, there is no question of changing the
mind of the uneducated. But here isa
question of changing the mind of
the upper caste, the non-Scheduled Castes
people.

The Government of India has granted
scholarships to Scheduled Caste students.
The scheme is called the Post-Matric
Scholarships Scheme. It started in the year
1950-51 and the rate of scholarship was fixed
in that year. But there is great change in
the position now. There is a persistent
demand from Members of Parliament and
also from the parliamentary commitiee on
the welfare of the Scheduled Castes/
Tribes that in view of the rise in prices
these rates should be revised and en-
hanced.

With your permission 1 would like to
read the recommendation of the Committee
on page 2 of its Eighth Report :—-

“The Committee further observed.........
that they were constrained to observe
that while the Commissioner for
Scheduled Castes and Scheduled Tribes
had in his 1962-63 Report made a
specific suggestion to the Government
for increasing the rate of post-matric
scholarship to meet the general rise in
the cost of living, no positive action was
taken by the Government in this
direction, with the result that the
Scheduled Castes and Scheduled Tribes

students, who were economically
backward, continue to undergo great
hardships in prosecuting their studies.

The Committee however, felt encouraged
by the assurance given by the Minister
of Law and Social Welfare in Parliameat
that there would be 100 per cent increase
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in the rate of scholarships for those
undergoing technical courses and 50 per
cent in the case of those pursuing
academic  courses. The Committee
hoped that the Ministry of Finance
would give early clearance to the scheme
so that it could be implemented without
avoidable delay.”

There is a reply to this and the reply is
very funny. The reply is :—
“The question of enhancement of rates
was considered but it was felt that it
would be more desirable to cover as
many stud from the li d resources
available rather than increase the value
of the scholarship which may result

in the restriction of the range of
coverage  under the Scholarships
scheme.™

This is a fake excuse. That rate was
fixed in 1950. Instead of considering the
real difficulties of the students, Government
is simply giving fake excuses by saying that
they are trying to accommodate more
students. This is no good. Government
must take into consideration the difficulties
of students. While recruiting people from
the Scheduled Castes they say that suitable
candidates are not available, but in order
to get suitable candiddtes, Government must
provide facilities. Then only such candidates

can be expected.

One more point regarding reservation.
The Commissioner in his report has stated
that in the year 1960 the percentage in
Class I was 1.2 and in 1967 it was 1.9.
In seven years the percentage had gone up
only by 7. This is very strange. Why
this percentage is not going up 7 We had
fixed 121 per cent in 1950 but today also
that is“pot maintained. This is because
there is the condition of suitability.
“Suitability” is the sword in the hands of the
recruiting officers. Under the garb of
suitability they massacre qualified students
of the Scheduled Castes and do not recruit
them. This is happening. As suach, I
request that the word *suitable™ should be
removed from the advertisement and only
qualified candidates should be selected.
Then only this percentage can be
maintained.

d
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DR. MAITREYEE BASU (Darjeeling) :
Mr, Chairman, Sir, I thank you for giving
me an opportunity and I shall be as brief as
possible.

First of all, I want to congratulate the
Prime Minister for her short speech. It was
a very short speech but it was very much to
the point. I will not speak about scholar-
ships and all that. She said very correctly
that our traditional approach is the cause of
all this trouble, that we have forgotten
everything Vedic and Upanishadic and that
we have been completely immersed in
ritualistic Hinduisth. That is the real cause
of all this trouble. '

The hon. Member, Shri Ramji Ram,
said something and he was perhaps over-
enthusiastic and he gave the names of
Sharmas, Pandeys, etc.—he forgot to mention
Tiwarys and I add it. But I would like to
add two more, that is, Danges and
Namboodripads. So far as my State js
concerned, we do not have all these names.
But we have Banerjees, Chatterjees,
Gangulis and so on. Now, those are the
people who are responsible for making
MNoakhali district which was a Hindu-
majority district hundred years go into a
Muslim-majority district by the oppression
of the lower classes. They had to take
refuge in Islam. Therefore, it became a
Muslim-majority district. This was the
CAUSE. v evnuens !

SHRI DHIRESWAR KALITA
(Gauhati) : That is not true.

Dr. MAITREYEE BASU This is
absolutely true.

SHRI DHIRESWAR KALITA : This

should not go on record,

MR. CHAIRMAN : That will go on

record.

DR. MAITREYEE BASU : I challenge

‘him. What does he know ?

I might say there are two types of
Adivasis there. 1 might point out, in this
context, that “Adivasi” is a word which is
used in a sense that they were the original
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inhabitants of the country and, therefore,
they are Adivasis and the rest are new-
comers. That is a wrong conception. That
is not the conception which should guide us
for the simple reason that, for their own
protection, if these Adivasis are taken
from one place to another, they are not
considered Adivasis.

That is what has happened to Assam.
About hundred years ago, the tribals from
Lohardaga were taken to the Assam tea
gardens and, because they have been
removed from their original place of habi-
tation, they are not considered as tribals in
the Assam tea gardens. It has been recom-
mended in the Report under discussion
that they should be considered as tribals.
They are not considered as tribals, and that
is causing a lot of difficulties. On the other
hand, the Assam indigenous tribals the hill
tribals and the plains tribals, and, specially,
the hill tribals are given exemption in
taxes. But Darjeeling hill tribals are not
given exemption in taxes. The exemption
in taxes is given to the hill tribals of
Assam but not to the hill tribals of
Darjecling. And so that the difficulty. That
is causing a great deal of hatred.

I would like to point out in this con-
nection that this tribal business is a very
difficult thing to deal with, not like Scheduled
Castes. Scheduled Castes and the tribals
are not the same problem because the
Scheduled Castes or Harijans or Untoucha-
bles are a real anxiety for the Hindu society

whereas the tribals are Upajatis or
Khandjatis. They are really outside the
Hindu society. They have become Hindus

no doubt, but they should be taken as little
nations or sub-nations in India in the
national context of India. So their
troubles and the troubles of the Scheduled
Castes and the Untouchables and Harijans
are not the same and they should be treated
separately and they should be given special
protection, specially the Tribals in Assam.
For instance the Abhors in NEFA. They
were so isolated and so secluded that it was
possible for the Chinese to invade India
through these areas and this should be
taken into consideration.

S0 far as land is comcerned, twenty
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years ago 35 tribal families who were spill-
overs from the tea garden in North Bengal
were given five acres of land and during the
second United Front Ministry's regime
they took away three acres from them and
gave them only 2 acres, Now they are
saying that they are all for tribals.

MR. CHAIRMAN : The hon. Member’s
time is up.

DR. MAITREYEE BASU: So, these
are the things. Ido not have the time.
You have already rung the bell.

But the whole question of tribal pro-
blem is a socio-economic and anthropo-
logical problem which has not at all been
discussed in this House in depth. I would
have very much liked a debate that should
consider these points, but there is no time.
You will not allow me. So, I will not go
into it, But I am very sure that unless we
treat the cause of these troubles, we canmot
just give them scholarships and jobs to
ameliorate their lot.

Thank you, Sir.

SHRI LILADHAR KOTOKI (Now-
gong) : I shall be very brief. Sir, the three
reports of the Commissioner and also the
reports on Untouchability and the debate that
has taken place, taken together with the
reports of the Parliamentary Committee on
Welfare of Scheduled Castes and Scheduled
Tribes point out one thing, that the consti-
tutional obligations to remove the dis-
abilities of these communities have not been
fulfiled and a long way has yet to be
traversed. Therefore, I would submit that
the Government owe it to Parliament and to
the nation not to delay the discussion of the
reports and more so, taking action in these
matters. That is No.1. I would request
the Minister to assure the House that in
future this delay will not take place.

Secondly, we, in Parliament, also have
a responsibility to perform in apportioning
the requisite priority in the matter of allo-
cation of funds when we discuss the Plan.
It will not do good to blame the Govern-
ment alone if the Parliament does not
sanction adequate funds. Mr. Somavane
pointed out that in the Fourth Plan they
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wanted Rs. 1150 crores against which only
Rs. 120 crores have been given,

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO) : Rs. 142 crores.

SHRI LILADHAR KOTOKI : Anyway
that shows that if we go at this pace, it will
take a number of years before we can
bring these communities into the mainstream
of the nation.

Sir, the basic consideration must not
be overlooked that these special measures
and these special reservations are intended
to enable these communities to come up
to the level of the rest of the community so
that the nation as a whole may march for-
ward together.

This involves economic and educational
measures, in addition to social measures.,

So far as the social aspect is con-
cerned, it is not merely for the Government
alone to solve this problem. It is for the
whole nation to solve this problem. I would
therefore appeal fo all sections of this
House that mere legislation only by the
Parliament or by the States will not solve
this problem. We must own them as
brethren of ours and equal to us. We must
assure them about this.

I am pained to find that sometimes in
the House, the Members of the Scheduled
Castes and Scheduled Tribes have a feeling
as though the rest of the Members are not
interested in this problem, "as though we
have neglected them here also, in this House.
Sir, this feeling must be removed.  If we do
not have this awareness in this House,
that this is a national problem, how can
we take it up to our remote villages, and to
our remote hill areas ?

That is why, Sir, I would suggest that
a deadline must be set, so that the pro-
grammes and the measures of the Govern-
ment may be geared up, as Mr. Sonavane
said, on a war footing, so that, we may
take up this npational problem and
solve it.
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I would submit this, before I resume
my seat, that it should be given the priority
next only to Defence. And, if we do that,
if this"House gives this sanction, 1 am quite
sure, in ten years’ time, we will be able to
give enough assurance to our brethren ,of
these two communities that we, as a nation,
are aware of this, problem, and we and they,
together, will solve this problem once for all.
Thank you..
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MR. CHAIRMAN : The hon. Minister.

SHRI P.M. MEHTA (Bhawnagar) :
May 1 have two mioutes only ?

MR. CHAIRMAN : No.

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO) : I am very
grateful to hon. members who took part in
the debate which went on for nearly 17
hours. I am impressed with the unanimity
of views expressed by the several members
who spoke from all sides of the House. This
is as it should be. Every member who took
part spoke with a genuine feeling of sincerity
that something has to be done quickly for
the amelioration of the conditions of the
Scheduled Castes and Scheduled Tribes.
This population of backward classes
comprising Scheduled Castes and Scheduled
Tribes forms one-fifth of the total population
of the country. Unless this one-fifth also
comes up to the level of the general popula-
tion of the country, the nation cannot grow
strong and any development that we may
think of and that we have been doing all
these years will have no meaning. The deve-
lopment will be lopsided and the country as
a whole will not be strong. This is upper-
most in the mind of the Government, but
the House will have to appreciate the cons-
traint on resources. Something has been
done in 23 years of independence, but much
remains to be done. We have many miles
to go to achieve the target of bringing the
weaker sections of society to the level of the
general population,

17 brs.

It would not be correct to say that
nothing has been done all these years. To
that extent I would differ from the hon.
Members who said so. But I agree with
them that we have to do a lot to ameliorate
the conditions of these unfortunate people.
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The first charge that has been made
against this Ministry is that the Government
is not interested in the discussion of these
reports, that the very fact that three reports
were clubbed together along with the Report
on Untouchability by the Elayaperumal
Committee shows that the Government is
not keen. May I try to disabuse the hon.
Members of this impression. In 1967, when
the Reports for the years 1964-65 and 1965-
66 were being discussed, the then Minister
Shri Ashok Mehta said that he would lay
the Reports in the Budget Session and in
the MNovember Session the Action Taken
Report would also be made available. But
later the Parliamentary Committee for the
walfare of Scheduled Castes and Scheduled
Tribes was constituted. Its first term of
reference is that the Committee is to con-
sider the Report submitted by the Commis-
sioner for Scheduled Castes and Scheduled
Tribes under article 338(2) of the Constitu-
tion and report to both Houses on the
measures that should be taken by the Union
Government in respect of matters within
the purview of the Union Government.
Therefore, these Reports were referred to
this Committee, the Basumatari Committee.
Therefore, unless their Report was received,
we have received recently eight Reports, a
discussion could not take place.

The second term of reference is that
this Committee is to report to both Houses
on the action taken by the Union Govern-
ment and the Administrations of the Union
Territories on the measures proposed by the
Committee. Therefore, the action taken
has also to go to them, We have submitted
what action has been taken. They will
examine and submit a report. That is the
main reason for the delay, not that the
Government is not interested in the discus-
sion of the Reports.

The second point that has been made
is that this is a welfare Ministry. The name
of Social Welfare Department itself shows
that.

SHRI MADHU LIMAYE (Monghyr) :
Whose welfare ?

SHRI JAGANATH RAO : Welfare of
the weaker sections.
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The economic development of the
weaker sections is connected with the general
economic development of the country. There
are weaker sections in every State, in every
district. Therefore, any scheme of develop-
ment undertaken by the State Government,
whether development of agriculture or
education, should be so framed as to see
that the weaker section of the population
also benefits by it. For instance, if a dam
or a big reservoir is constructed, the persons
affected first are the weaker sections, the
Harijans and Adivasis, because their villages
are submerged and they do not get alterma-
tive land. The benefit goes to the plains.
We want irrigation and more production of
food-grains, but these are the people affected,
and therefore the State Governments, in
formulating their plans, should see not only
that they arc not badly affected but also
that they get a share in the benefit. Iam
writing to the Chief Ministers to see that
this should be the criterion in their plans
and also that they should evaluate the
benefit that has been derived by these
sections from particular projects.

This Department is dealing with scholar-
ships and giving job opportunities and
training to Scheduled Caste and Scheduled
Tribe boys to come up so that they can
compete with boys from the other com-
munities. We find that in these years some
boys have come up. Compared to 1960, in
1969 you find there has been a gradual
development. 1 am glad to find that in the
total number of posts held in Class I to 1V,
« the proportion of the members of these
communities who have entered service has
gradually risen every year.

stAy fowd: =9 A ¥ @ S
|Y |Te &M AT |

SHRI' JAGANATH RAO : I am

not happy with the progress.

st wg fomd: oy FE W oW
s@ar & ? w9 afw qaTd fF & A,
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SHRI JAGANATH RAO : No assurance

can be given. In the beginning I referred
to the constraint on resources and within
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the limited resources available we have done
what we could. Somehow or the other
resources have to be managed and the State
Governments should take more interest in
the weaker sections of the people. Central
assistance is there ; States have their own
resources. Both should be pooled and State
plans are evolved. In the formulation of
those plans the State Government should
take greater interest so that weaker sections
develop in all spheres. I am not happy with
the slow progress. I am unhappy.

s W E : FIL GG F 99
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SHRI JAGANATH RAO : Unless the
weaker sections come up to the general
national level, there is no true national inte-
gration. We should not think only of
religious communities, These weak sections
of our people form one-fifth of the population
and they should be integrated and brought
into the main stream of national life.

A demand was made by some hon.
Members that the rate of post-matric scholar-
ships should be enhanced. This matter
went to the Ministry of Finance but they
did not agree because of the constraint om
resources. I have taken it up again with
the Finance Ministry and I am awaiting
their reply.

&t T g7 (Fe) @ e gEen
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g fF g SEs @@ F9 F feu
dafaT ger #2 dar @ < 7

SHRI JAGANATH RAO : 1 quite agree
with what Mr. Sonavane said that it should
be dealt with on a war footing. We have
dealt with the refugee problem ; we shall deal
with this problem. Not that I differ with
them ; I quite agree. Delay in the distribo-
tion of post-matric scholarship should be
eliminated. We have taken some steps : to
give wide local publicity to the scheme so
that the students become aware of the
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facilities and the procedural formalities ; the
supply of application forms, etc. to the
students before they leave the colleges on
vacation so that in subsequent academic
sessions they ean apply as soon as they re-join
the college, adoption of other measures like
ad-hoc advances, introduction of entitlement
and identity card system so that the students
are not forced to draw upon the limited
resources of the parents at the time of
admission, introduction of the greatest
measure of de-centralisation in the adminis-
tration of the scheme and giving adequate
staff and authority to .district level officers
entrusted with the disbursement of the
scholarship. The Chief Ministers have also
been addressed and they have promised to
co-operate with us.

Another point was that in the fourth
plan, expenditure on post-matric scholarship
should be committed to the central budget.
We took up the question with the Planning
Commission. It did not agree with our
view.

SHRI SONAVANE : Is there any
member of the Scheduled Caste on the

Planning Commission ? Can they think
of us ?
SHRI JAGANATH RAO : But the

1968-69 expenditure has been taken as
committed expenditure. From 1969-70, it
should be outside the Plan.

The merit test of 45 per cent marked
should not be imposed for post-matric
scholarship. That point has been made by
Shri Basumatari. We are not insisting on
that. We have removed that. We are not
insisting on 45 per cent marks. A mere
pass mark will be sufficient,

About the overseas scholarship being
given by the foreign governments, a point has
been made. There is a Selection Committee
where the representative of the foreign
government is also there. It is not for us,
and we cannot insist, that a certain percen-
tage of Scheduled Castes and Scheduled
Tribes should be taken.
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SHRI JAGANATH RAO : A specific
scheme of overseas scholarship for Scheduled
Castes and Scheduled Tribes, and denotified
nomadic and semi-nomadic tribes is operated
by the Education Ministry. Under this
scheme, four scholarships to Scheduled
Castes, four to Scheduled Tribes and one to
the denotified nomadic and semi-nomadic
tribes are given every year. An equal
number of passage grants for studies abroad
are given by the Education Ministry under
their scheme of passage grants for studies
abroad.

As regards overseas scholarship given by -
foreign governments, these are open to all the
Indian nationals and are awarded for specific
terms and conditions. The selections for
these scholarships are made by the Education
Ministry wherein a representative of the
foreign government is also associated. The
Scheduled Caste/Scheduled Tribe candidates
who fulfil the required conditions could freely
compete in the scheme. It is hardly possible
to ask foreign governments to make the
reservations asked for.

5 Tw oww : feEw 4d i
Fg4 FT qTST 48 & & Ia¥ ww
wHEN §1 0F et gl @ few
ST FEL SN § SHA ATREEE A el
IR fmd M@ WE. ..
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difam
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SHRI JAGANATH RAO : Then, a
point was made that reservation should be
made for Scheduled Castes and Scheduled
Tribes in the Central Schools. The
Central Schools are established by the
Education Ministry at several places. 'I‘hls
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recruiting officers that, other things being
equal, preference should be given to persons
belonging to the Scheduled Castes and
Scheduled Tribes. Recruiting officers have
also been instructed to carry out recruitment-
cum-publicity tours in the interior areas

could be considered, and I am prep

to write to the Education Minister to see
that something is done. There should be no
difficulty.

SHRI SONAVANE : So far it was not
considered. 23 years have passed.

SHRI JAGANATH RAO : Then, about
reservation in the public schools, the public
schools are run by organisations which are
not subject to the Ceatral or State Govern-
ments as they do not receive grants and aid
from them. The Government cannot,
therefore. compel them, but the Ministry of
Education and Youth Services award merit,
scholarship for studies in residential schools
and 7} per cent and 23 per cent of such scho-
larships are reserved for Scheduled Castes and
Scheduled Tribes respectively. If the public
schools get any grant from the Government,
certainly we can ask them to reserve some
seats. Otherwise, it would be difficult.

Then, Shri Suraj Bhan raised the point
about reservation in the services, My col-
league, Shri Mirdha, has spoken. at length
in the morning, and the Prime Minister also
referred to it. Incidentally, as was stated,
the rules are there ; the percentage is fixed,
But it all depends on the person or persons
who are in charge of the selection. There-
fore, the human approach should be there,
(Interruption) Wherever the minimum
qualification for the candidate is there, he
will be taken, Shri Morarji Desai made a
point that the oral test, the wiva voce
examination, might be dispensed with, I hope
my colleague in the Home Ministry will
consider it because they are dealing with the
services. It is a point which could be con-
sidered favourably.

SHRI SONAVANE : Please do it.

SHRI JAGANATH RAO : A point has
been made by Shri Meena that Scheduled
Caste and Scheduled Tribe candidates should
be taken in the defence services. There can
be no question of reservation. Iam told
that instructions have been issued to all the

predominantly inhabited by Scheduled Castes
and Scheduled Tribes,

SHRI SONAVANE : How can things
be equal ? Is there no weightage given ?

SHRI JAGANATH RAO : In the
Defence Services they must also fulfil the
physical tests and all that, If they are up to
those tests, they will be taken...
(Interruption)

st T et (fasmte) oo
farr & ot fodmw @ afgg )
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SHRI JAGANATH RAO : Another
point that has been made is for reservation
in services for Scheduled Castes and Schedy-
led Tribes according to population. This is
done in respect of Class III and Class IV
posts.

AN HON. MEMBER : What - about

Class I and Class IT 7

SHRI JAGANATH RAO Certain
percentage has been fixed. That has been
oxplained by my colleague in the morning.

About training centres, the Government
of India has made provision in the Central
sector of the Backward Classes Plan to
enable the State Governments to start
similar training centres for giving pre-exami=
nation coaching to Scheduled Castes and
Scheduled Tribes candidates for entry into
State civil services and other subordinate
services competitive examinations held by the
State Public Service Commissions and
Union Public Service Commission for recruit-
ment to the Assistants, Stenographers, LDC
grades etc. The State Governments have
also been advised to include in their training
programme the facilities for similar training
to Scheduled Castes and Scheduled Tribes
candidates aspiring for recruitment to any
Class III reserved post, such as, sub-inspec-
tors of police, excise inspectors, food
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inspectors, etc. Most of the States have since
set up such centres and a few others are
still completing the formalities.

Tht Government of India have also
sanctioned the setting up of four coaching-
cum-guidance centres on pilot basis at Delhi,
Kanpur, Jabalpur and Madras. The main
function of these centres is to provide
“confidence building” training to Scheduled
Castes and Scheduled Tribes candidates
whose names are registered with the employ-
ment exchanges for Class IIl posts. These
centres would be run by the Director-General,
Employment and Training, and necessary
funds are provided by the Department of
Social Welfare.

SHRI SONAVANE : Why are there not
centres at other places, like Bombay and
Poona ?

SHRI JAGANATH RAO: As a pilot
project we started them at four places. We
will increase the number.

SHRI KARTIK ORAON (Lohardaga) :
Unless there is reservation in public under-
takings, no Scheduled Caste and Scheduled
Tribe candidate can get in, Something must
be done about it.

SHRI JAGANATH RAO : About
reservation in public sector undertakings,
instructions have been issued by the Home
Ministry.

SHRI KARTIK ORAON : Instructions
are not enough. Toning up action is
necessary.

SHRI JAGANATH RAO : I was dealing
with some public undertakings in my last
ministry and I saw to it that the instructions
were implemented. Instructions have again
been issued by the Home Ministry saying
that those imstructions should be strictly
followed. There is also follow-up action.
1 am thinking of having a cell in the
Ministry to find out how the instructions
are being followed in the public undertakings.
All that is possible, I will do.
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SHRI B. P. MANDAL : What about
my point about promotion ?

SHRI JAGANATH RAO : In the
morning Shri Mandal was not there, I think,
when Shri Mirdha explained about promo-
tions.

A point was made that land should be
given to Scheduled Castes and Scheduled
Tribes. I have taken up the matter with
the Chief Ministers and I have received
replies. But it is a matter in which if you
wait till the land reforms Acts are implemen-
ted and surplus lands are created, nothing
can be done.

=it AT et - gaefa agey,
20 3 THE AT & A AN AT FEHA
g1

SHRI KARTIK ORAON : In the case
of Scheduled Tribes lands have been grabbed
illegally from them. Perhaps they have lost
more land after 1947. What is the Govern-
ment going to do about the restoration of
those lands which have been taken away
from them ?

SHRI JAGANATH RAO : Every State
Government wants to wait till surplus land
is created as a result of the implementation
of land reforms. I think in our life time we
cannot see anything done because every land
reform Act is being impugned in the High
Courts and the Supreme Court and several
Acts have been struck down. Therefore I
suggested to one Chief Minister, the Orissa
Chief Minister, to give waste lands of Govern-
ment to the landless people. Then, there are
unreserved forest lands in Orissa. I asked
him, “Why do you not reclaim and give it
to them 7" They were reclaimed and given
to the refugees from East Pakistan. 1 told
him, why not do that and start in right
carnest. We should give them the land and
also the assistance in terms of bullocks, seeds,
etc. We must see that they cultivate the
land for one year at least and, then alone,
they can stand on their legs. 1 have written
to the Chief Ministers about it. As Shri
Kartik Oraon said, I also come from that
area which is predominantly Adivasis area
and nontribal who migrated from the plains
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to the hill areas dispossessed the lands of
Adivasis. The Land Alienation Act was
passed by the State Government under which
no non-Adivasis person could purchase
the land from an Adivasi without taking the
previous permission of the Collector or the
sub-Collector. But even then they used to
getit, I know the State Government of
Orissa did something and they passed a
Regulation in 1956. Itis mow 12-14 years
and the alienations that took place has been
set aside and a special officer has been
appointed in some districts to make on-the-
spot studies, hold an inquiry and pass
summary orders and deliver the land imme-
diately. (Interruptions)

?
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SHRI JAGANATH RAO That is
what I am saying. I am not saying that it
did not happen. It happened all over the
country. I am only giving an instance
where some action has been initiated. I
don't dispute what you say. That was
done everywhere. Therefore, the State
Governments have to pass Regulations or
laws to see that Adivasis who have been
dispossessed of the land are again put in
P jon by the transfe and Adivasis get
back their land.

The money-lending is another problem.
The debate is never discharged even after
30-40 years. He is always in debt. And
" what is the amount involved ? It is a small
amount, even less than Rs. 100. I have
written to the Prime Minister some months
ago about the rural indebtedness saying that
something has to be done about it. Ifa
person wants some money, a small amount,
say: for marriage or any other purpose, it has
to be given. These are the problems which
‘are being attended to

SHRI SHEO NARAIN : You give us

some concrete proposals.
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SHRI JAGANATH RAO : Then,
another point that has been made by some
hon. Members here is that these Adivasis
and Harijans in the rural areas should be
given all assistance to see that they carry
on their trade, the cottage industry and the
small-scale industry in shoe-making or sheep+
breeding in Rajasthan or cattle-breeding,
etc., so that they could do something. Some
loan or assistance has to be given. In some
States like Madhya Pradesh, Andhra Pradesh
and Orrissa, we have got the Forest Corpora-
tions. They are functioning there. But the
royalty that the State Governments are
charging is very high with the result that
they are not able to make profit. I asked
the Chief Ministers informally, “Why don’t
you reduce the royalty 7" Either you forego
royalty or collect a nominal royalty so that
they could make profit. I am taking up
the guestion with them. You will appreciate
the efforts I am making......(fnterrup-
tion)

SHRI BASUMATARI In his own
district itself, in one area, Rs. 50 lakhs
have been collected on the liqur shops.
(Interruption)

SHRI JAGANATH RAO : Thatis
for the State Government...
SHRI KARTIK ORAON All the

liquor shops should be closed... (Inrerrup-
tions)

SHRI JAGANATH RAO The ligour
shops in Orrissa are run by Bihags...
(Interruptions) :

MR. CHAIRMAN : Order, order. Let
the Minister continue.
SHRI JAGANATH RAO Then, a

point has been made about census figures.
1 think, Mr. Suraj Bhan made this point.

About the population of the Scheduled
Castes a point has been made that the
census figures are incorrect and their popu-
Jation has been reduced. The reason is that
the population of Buddhists in the States of
Maharashtra over the decade increased from
2,487 in 1951 to 27,89,501 persons in 1961.
By the average rate of natural growth, their
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population in 1961 might have been 3,000.
If it is assumed that 27,89,501 minus 3,000,
i.e. 27,86,501 persons belonging to Scheduled
Castes of 1951 Census reported themselves
as Buddhists in 1961 Census and if this
figure is added to the Scheduled Caste
population of the State for the year 1961,
their population in Maharashtra shows an
increase of 25.33%, as against 23.61% for
the general population of the State. This
is the reason why there was a reduction in
the population.

SHRI SONAVANE : Is it only in
Maharashtra or throughout the country ?

SHRI JAGANATH RAO That is
not the point made. If there is anything
wrong, please correct me. It is only in
Maharashtra, That is the case.

Then I come to untouchability. The
Elayapesumal Committee has given a very
good report. They have given the report in
five parts dealing with the problems of :

(i) Untouchability.
(ii) Economic conditions.
(iii) Educational Development

(iv) Representation of Scheduled Castes
in services, and

(v) Office of the Commissioner for
Scheduled Castes and Scheduled
Tribes.

MNow they have recommended that at
Taluka level there should be a committee
formed to see that the Untouchability
Abolition Act is enforced strictly.  This
question was discussed with the State
Ministers by late Mr. Govinda Menon in
January 1970 and the State Ministers said
that having it at Taluka level will be diffi-
cult for them but at Sub-divisional level
they could think of it. We are again
pursuing the matter with the State Govern-
ments regarding their proposal.

The second proposal made was for
ding the Untouchability (Offences) Act

SEPTEMBER 4, 1970 Comm. Report and Comm .

136
On Untouchability

of 1955 to make the punishment more

stringent. A Bill will be introduced in the

next session. The La% Ministry has drafted

a Bill and we are coming forward with the

Amending Bill.

Another important thing that has been
done is to start a nutritional programme for
children of the Scheduled Tribes and
Scheduled Castes. A sum of Rs. 4 crores
has been allotted for 1970-71. Children
of the age group of 0—3 years will be covered.
The Scheduled Castes children in the slum
areas and the' Adivasi children in the tribal
areas will be covered. This scheme which
has been started this year, I think, will be
successfuly so that next year we can extend
it to larger number of children.

We are taking up the matter with the
Planning Commission for more funds. This
Ministry is in charge of important duties
regarding implementation of Part III and
Part IV of the Constitution. But what is
the allocation made ? Rs. 60 crores in the
Central sector and Rs. 82.38 crores in the State
Sector schemes. With this limited money,
what can this Department do? We are
trying to get more funds but to the ex-
tent possible we will see that every rupee
is utilised so that we achieve the desired
object.

I forgot one point. That is the means
test. Several members said that means
test should be abolished. The present
limit is Rs. 500 a month, It is argued
that the limit of Rs. 500 has no meaning
in these days of high prices and it
should be abolished so that every Adivasi
child or a Harijan child would be entitled
to this. The matter was taken up with
the Finance Ministry. As wusual, it was
not accepted, but I have again taken it
up with the Finance Ministry.

SHRI S. M. SOLANKI (Gandhinagar) :
What about the income limit of scholar-
ships 7

SHRI JAGANATH RAO : That is the
means test. For pre-Matric the State
Government gives and for post-Matric
we are giving. For Post-Graduate, as I
have already said, we have removed
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45% marks test and any student with pass
marks will be entitled.

SHRI SONAVANE : What about in-
crease in the rate of scholarship ?

SHRI JAGANATH RAO I have
taken up this question with the Finance
Ministry. I am making efforts to see thai
the question is re-examined.

MR. CHAIRMAN : I will permit some
questions provided you put only straight
questions without preface.

SHRI P. M. MEHTA : He has not
mentioned anything about the area
restriction. I would like to ask something
on that.

SHRI JAGANATH RAO : It is coming
in the next session.

SHRI P. M. MEHTA : Is it definitely
coming ?

SHRI JAGANATH RAO : Yes, in the
next session.

SHRI P. M. MEHTA
assuring ?

Are you

SHRI JAGANATH RAO : Yes.

SHRI RANGA : Mr. Narasimha Rao
has suggested that whenever the candidates
from these Scheduled Castes and Scheduled
Tribes are called for interview, they
should be given to and from railway ex-
penses and some stay expenses there. Other-
wise, they will find it difficult. .Since they
are poor people already, you cannot expect
them to pay all the money for such
expenses.

SHRI JAGANATH RAO That
suggestion will be considered.

st wg femd ;oA W wElEw
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SHRI JAGANATH RAO : [ agree with
him that the gquota will be made availa-
ble. The quota will be filled. If the
quota is not filled, the post will be kept
vacant.

MR. CHAIRMAN His question is
this. If we stick to the principle of egual
opportunity, this is not going to lead to
the upliftment of the Harijans.  There-
fore are we going to change this princi-
ple, so far as the Scheduled Castes and
Scheduled Tribes are concerned ?

SHRI JAGANATH RAO : I quite
appreciate that point...
st wy fosd : wifs 3@ @ W
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SHRI JAGANATH RAO I quite
appreciate that equal opportunities will
arise when people are equal. Weaker
sections are not equal. They cannot
compete with the general candidates. There-
fore certain percentage is fixed. That per-
centage will be filled by the candidates of the
Scheduled Castes and Scheduled Tribes ;
otherwise the posts will be vacant,
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G A | Is there any time limit ?

SHRI JAGANATH RAO :
limit can be fixed.

No time
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SHRI JAGANATH RAO The sub-
ject of Rural House is dealt with by the
Housing Ministry. There is a scheme for
thatt I am not much in the know of
things, but there is a scheme. Efforts will
be -taken to see that Harijans and Adivasis
also get these facilities.

SHRI BASUMATARAI The - hon.
Minister referred to the Parliamentary
Committee on the Welfare of Scheduled
Castes and Scheduled Tribes, The late
Mr. Govinda Menon promised in the House
itself that whatever suggestions were made
by this powerful committee, powerful in
the sense that power has been given to it by
this House, will be considered. So, I hope
that the recommendations of this powerful
committee that has been appointed by
Parliament will be accepted in fofo. When
this question was put to the late Mr. Govinda
hMenon, he said that he would try his level
best to do so. Will the hon. Minister
ussure this on this matter ?

SHRI JAGANATH RAO : I repeat the
same assurance.

st TwEw oW gemfa S
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SHRI JAGANATH RAO : About the
Banaras Hindu University, I shall convey
it to the Education Minister because he is
dealing with that subject.

Regarding reservation of houses for
Scheduled Castes and Scheduled Tribes in
Delhi, when [ was dealing with housing,
I considered this matter. I understand now
that about 5 per cent has been reserved for
them.

SHRI 5. S. KOTHARI (Mandsaur) :
The basic solution to most of the problems
of Scheduled Castes and Scheduled Tribes
and Harijans and for raising their standards
of living etc. is to bring about political
consciousness in them, and for that purpose,
education is the only remedy. Therefore,
will the hon. Minister indicate a time-limit
within which free compulsory education for
Scheduled Castes and Scheduled Tribes and
others up to the high school stage would be
provided by the State ?

SHRI JAGANATH RAO : Under the
Constitution, free education has to be given



41 §.C. &S. T

to all children up to the age of 14. We
are asking the State Governments to imple-
ment this.

SHRI S. 5. KOTHARI : Within what
time-limit ?

SHRI JAGANATH RAO:
possible to specify any time-limit.
the State Government.

It is not
It is for

SHRI S, S, KOTHARI : This is the
fundamental issue. A time-limit should be
prescribed. The Government, in this
respect, are not doing anything.

qufa AglEq @ @1 @rA @9
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SHRI N. R. LASKAR (Karimganj) :
The hon. Minister has stated that the
scholarship scheme cannot be taken up as a
Central sector = project, because the State
Governments have accepted it as block
grant. But will the hon. Minister assure
us of one thing namely that the respective
State Governments will allot the required
money for scholarships ? Since most of
the States are now diverting the funds for
other purposes, they are pleading for this to
be taken over by the Centre.

SHRI JAGANATH RAO: We shall
see that the State Governments do not divert
the funds.

SHRI N. R. LASKAR : What is the
guarantee ?

SHRI JAGANATH RAO: We shall
take it up with them, and we shall also ask

the Planning Commission to take a
serious note of it, if they divert the
funds.
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SHRI JAGANATH RAO : As I have
already said, in the Defence services,
instructions have becn issued to recruiting
officers to go round in the areas and
find out if suitable candidates are
available. Therefore, the question of re-
servation does not arise.

As for political appointments, it is a
suggestion which will be conveyed to the
Prime Minister.
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H o fewifur &t @ oSud @wg #
g9 agerar My H[ifE A T A 3O
afl aawmr & TEd aggiew arhEl
& @it 1wt fga dana

SHRI JAGANATH RAO : Regarding
the recommendations of the Elaya Perumal
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Committee, we have communicated them to
the concerned Ministries—One is the Railway
Ministry—to  implement them. We are
awaiting their reply. The other recom-
mendations have to be implemented by
State Governments. We are taking up the
matter with them and sending reminders.
Unless we get replies, I cannot say what the
position is.

Regarding amendment of the Act, I
gave an assurance that in the next session
we are introducing a Bill.

Wt 9o Fro WA (VAFTIR) :
147 ¥ 9g wa &1 fawrsw gam aw
FOEf woref At oW | gR wEe
I g g R e e & s9m
F fad gwee A & a@w@r § s W
fFar | a9 39 S F 9@ AwE g,
IAE O FFA &, s § AR Awfar
g R s A wiw 2 ¥ gE
¥ @ Fgm qear g fF 23 @@ &
FETET F Az @R AT gFEA &
& arg vt gfeewt Y gweae 1 9r-
a7 A gar &1 & oA wgan g
o Fw oFr ¢! faw oaw @
monfant & for sew wevww Emr
mr ogr IdEr @@ ¥ Fur ghemt R
sifarfedt & fol s=w da=w T
# faaw & ? aww Wi @ IEw
FROTATE ?

SHR1 JAGANATH RAO: 1 do not
think making the Department a Ministry
would solve the problem. It can be solved
only if the requisite finances are made
available. Even if it is under a Department,
it does not matter ; a Minister is in
charge of it. So that would not solve the
problem.

As for equating this with the refugee
problem, a suggestion has been made. I am
also considering it. Something more has to
be done. Sufficient allocations have to be
made., Otherwise the development of the
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weaker sections within a reasonable period
of time cannot be achieved.

st ey T Sar w2
UF A g8t 9 1 G AR G4 Fo
¥ gdfa & o0, faed & A
¥ I o9 § gfomi & fay
fodgmr @ ¢ o gat el ¥ e
A 12 @ ¥ 15 wdz fodm a3
femr 1 ®1 R g v Wk dFw
iT ¥ gawa ¥ fo¥ 91 fedwa 53
F AT ?

SHRI JAGANATH RAO : Subject to
correction, according to a Supreme Court
decision in that case from Madras,
reservation also extents to promotion,

That is my impression.
SHRI D. AMAT (Sundargarh): My

question is very precise and concise. 1 shall
ask in Oriya. (Snoke in Oriya).

SHRI JAGANATH RAO :
Oriya).

(Spoke in

SOME HON. MEMBERS : He
reply in English.

should

SHRI D. AMAT : What action has
the Government taken on the recommen-
dations of the Dhebar Commission to
declare certain areas to be scheduled
areas 7

SHRI JAGANATH RAO : Some arcas
have been declared as scheduled areas on the
recommendation of the State Government.
Koraput is a scheduled area.

SHRI SONAVANE : In order to
prevent atrocities on the Scheduled Castes
and Scheduled Tribes in the rural areas,
will the Minister write and imsist on the
creation of a mobile police and also
special Magistrates for trial of those who are
accused ?

SHRI JAGANATH RAO: 1 accept
the suggestion. 1 am prepared to
do it
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SHRI KARTIK ORAON : More often
than not the Confidential Reports of the
Officers belonging to Scheduled Castes and
Scheduled Tribes are tampered with. I
would like' to know from the Minister
whether he would consider it expedient to
review the Confidential Reports of all such
officers who are superseded.

SHRI JAGANATH RAO :
That question should be considered.

Yes, Sir.

st v arermer ;o sy A
fer A qer a1 fs woiR § Fadow
T & 9wt fod maEe ¥ s oew
foar ? =t weTet @A gt Wt
gfads ¥ as wafaism F a7
IaF T H s AR st @ E !
W9 g9 SmIAne W ¥ for iy §
T EHE! FIST FYT F49 FT TMET
FHOWE ) g wEwl § w1 w9
g, TR UA wR I g § A
i g 1 faw @ Iw H oaw
JraT I faed § ) e fer s
AR E?

SHRI JAGANATH RAO : [ have
replied to this point already. This was the
point made by Shri Morarji Desai. The
Home Ministry will consider.

st A W foiid § ag T
mr g fF gmy 9 wrEEee S oS
21 7 e far a1 fF g iFT 9w
ez Y, o fr dfaw aw gaww
smsx T fwfar w1 qu oW A
FW@ ! oA FT EH F A A

@y

SHRI JAGANATH RAOQO: That is a
point to be considered by the State Govern-
ment. 1f they can do it, they should do it.
I have got another point to take up with the
State Governments. Every State Govern-
ment is running & lottery. Why not spend
some money out of that amount for the
benefit of the weaker sections ?
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st oite dwemmil (fafgie) @ b
a1 A ¥ afeos srefew § fogar
21 F Srrr wmar g 5 s ofssw
T H WP weEw A deger
Ireen & foir frogem fear mar 30
T fora mar @ @Y T adES v 7

SHRI JAGANATH RAO
collect the figures,

ot get @ W (araEt)
fafma o efeew 4fe v o= ofaw
# adiar m § a1 fam e & I
FHI g T, I9AN 9grE IAFT Fq
FU 39 fre afaw § 3 & fou sy
MFATMRE !

st o gmTga 9 7 99 fog
gad afafes alxat 7 8, 9
for 3a91 ave, |7 3z W@ O TR
farita g a1 o W & fEr
w4 ?

i I shall

gfeet i fafeeml & fofr o
F qt 1 g fFad awg’ @ gaw
T Fr ? s sy #1E fafw @
¥ fafram w6t 7

SHRI JAGANATH RAO : A matter
like untouchability is not a thing which can
be eradicated by any Ministry in a few days.
But stringent action will be taken to see that
those who violate it are punished.

There are about two lakhs of villages in
the country which have not got wells to
supply drinking water and this matter is
being dealt with in a sister Ministry.

SHRI R.D. BHANDARE : In 1968
before the five year plan was drafted study
committees were appointed on the welfare of
the Scheduled Castes and Tribes. As a
result of long and serious discussions some
decisions were arrived at in the Committee,
on education of the Scheduled Castes
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and Tribes regarding means-test. How
long will it take for your department to
implement those decisions ?

SHRI JAGANATH RAO : [ have
stated that for the post-graduate course we
have removed the means test.

SHRI R. D. BHANDARE : I am
referring to the decisions of the Committee
on education of the Scheduled Castes and
Tribes. The five years plan has already

been drafted. How long’ will it take for
your department to implement those
decisions ?

SHRI JAGANATH RAO: I do not
know if this point was made in this debate.
If you write to me about it I shall look into
it......(Interruptions)

MR. CHAIRMAN :
must resume their seats.
will now reply.

All hon, Members
Shri Suraj Bhan

=5t wy A (§TR) ;AU 0w
QTR ATH ATET & | "ol #Agreg e
Hamg i@ €7 & «@@ &

MR. CHAIRMAN : This is not a point
of order.

SHRI JAGANATH RAO: This is
not a post office Ministry. I am a strong
man and I shall see that the department
concerned implements it.

st ma an  (feeei) @ @ -
¥ feurdz deges wre @R @i
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N work & fo a1 | AT wEH
g @ gF s g e
Frez fomnat s ot S e 5@
wreh, fomy wdw, ST AT GEYER
FRE & # gy FE 5 g degeE we
foar some Ffodd | g @@w @
fF qo & o1 swEwr dar fEEr oor
@ ¢ fray dege @ @R e
ot fraet &7 &), 3@ o0 4 smuy &
e drgar g fe W wEew dew
FAUT F AT OO HHAT H GHE
it § sfdedo @ F foug fogh ?

SHRI JAGANATH RAO : It is a
good thing. If the hon, Member writes to
the Census Commissioner and to the Home
Ministry which deals with the subject of
census, it will be good. He can write to
both the departments.

st gFW T TEATW | AT "G
=1 s & 1 foaer ewrecng oy
Ft famar @ SO ¥ m@@ T WX
qi & 1 F s W g 5 oawm
TIHTE IHT T3 9 A s @ ?

gfafew & =< quum ar 2
ghomi arfe &1 sfowa o 7@
g doag T ¥ QU
arar g | § ST Sgar
AT T TEES FUCK
R A S W FW § ST fees

474

gATGT FT AT FY o | gieemt
= = fog oo Ffear § %
el ¥ aw ofEEt & mfer $T
WA AET 3 & fo ao s s}
wE? W AN wEw aIN wefeai
g ogal &1 /T @S wEA

5= ?
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SHRI JAGANATH RAO : 1 have 18hrs.
replied to it.
SHRI JAGANATH RAO: I will see

MR4 CHAIRMAN : Members can
also start ; why ask the Minister ?

st feer ww oqm TR
(sisfT) : oot Wt wErew A wa e
M AE fod § R gRaw @fede TE
fasi ot gA%1 @@ @ S | 9
g ag Fgr £ gawr 99 AWl &
wifes @ & fou smawas gfawd
& @i | ogE qr fave G dan
g fr gl #1 @ <@ smom 1 S
# s Agdt g av s e
FY A a1 A FEF E, IAOH (g A
I gfaad war 3 ?

SHRI JAGANATH RAO:
have already replied to this point.

I think I

iy freivamar svm T e fe
aE #t giaemd ama & 7

MR. CHAIRMAN : Order, order,

sit ®o a0 feart (3fwm) @ WA
T A THS FI @ ) A9 I
w9 1 W oEw oot # ooer
Lol

wwafa Agaw : Faw FT@IE )

st FJow Tfe® . &F aw al
gl & faee ¥ A o9 A w
o § AT g T HHT FT Fgl aAmar
arar g, SfFT gEdt 9 T oA §
FrorET o dar = wN F

that no allocation is allowed to lapse oris
diverted to any other purpose.

st g wm ;. awefy wgeg, oA
A 9eEE) A I dae # fger W]
A fRr g9z 5y § @R 3 WY
¥ gfom-mfcarfeal M aweEi w1
grimize fem & & wa%1 wwEx g
SICE L I E s
g i e et a0 frwe #C
g e ¥ Tedw fFm 8 g @
¥ st Aroet @ @R g@ AwEs
et w1 W Aag §, RN wdRE.
# fgean fer o) '

ait = faat o gfafosr d o &
o aa A 8 | g w fafier &
au § 1 wfer & g9 v 1 =W
7Y war wgar § 1 frw v & Fafaedy
F s 016 fFar & S I ¥ IR
Tl wg fem g v m g fe
gfafesr # gfem-snfzarfral & gy
¥ oarsdt W@ g SEs qu FW F
fex $@ wFemm@ gew M@ 1 BT
# wgm g § 5 A e T
o T § afw § fomd @
@ rEd, ¥ aftg & & € §
aoTd T@F 5 SR & ggfead &
9T, aifs IAET AYAY I WG, AT
agfoad qge & wi A, ¥ Hafrw S
sraf g

frars & aiX 9T 93> a9 feurdnes
wifaave & Fodem @t 91 ) 3fe
aw 738 fAl ¥ f% I fend-
frs oufrimwa § feEma @& R
ford #eX ¥ srwe fomde a@f 3
Tl sw go fewddes ornfaRme
# e &1 397 fomr manr 0
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[ gz ;)

9g% FAGIIE ¥ fegu g 4,
afeT 1963 % arg, wafs g ¥ 4
arex fro fs wrime & Wt oo
grit, sa%uw ¥ ¥ fomww w13
faar mr @y ag S § foEws
& w9 T I TR | qg @ q|
T 1 gT FHWR { aAqer 1968-69 Y
fold & femn &

“Reservation should be made at the time
of confirmation also as was being done
prior to 27th March, 1963 to enable the
Scheduled Castes and Scheduled Tribes
an adequate share in permanent
posts.”

fadeae Mg ¥ Wt mEREE Y IO
fiadm o o, T s 1963 H 4y
I gu, A AT I faddwm qwew
1 § warfew oM OF T faam
g Igg owt fdl & 5 Sl
qreEw ETfew #1 T | W a9 § U
A AT WEAT | Wl HERA W
fF 1963 & g 1 faoswm 9w
df, 3% § FEAH qErfew FT &
g

st fautd zgst w2rg & g
W & T w6 & fou sfwe fomde
n vt Fomwa st & &)1 R ag A
qfedt a0 ¢, @ F gFr doFw F@r
g 3T galma g AP owm oawm
gfwe forzie § Foam T &)
foge & aRk w IfemT wmvT ofaq
#r sfeaw dfess afaw af =, sfF7
T thwe fomziz § e Redw
e & g | A g e ¥ FEr o
gAY d w=wr &F gAw a1 g1 SfeA
FC qTHE qaTAHe F1 gg grfedt g, &
# zwr doww s g f& zfwe
fomziz & ot foordam 8 1
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st T fram frel: e S g
g1 o= @t tfme forzde &) o
at ferdm 8 1 feT oY gfage wied-
T ot afew @, S af afw qw

7 afew Fidegr @ & @ *w
¥ sl fodr oy ) gH 9w A
s T § ) AfEw Rea ¥ dwaee

A # gwarg ! gR gar g
g fear mm g swd W foEmw
faT =T 1

st g1 feedt Ao ame & K am
TET FAT ATgAT § 1 IFH CF RATHT
g | migz @t o dfve. | =Trm-
wafer &t A8 Sma & 0 ¥few &g
quidz €1 9%T & | ag RANE FART
e AfeeT IAW H @ H dar g )

gt a% wfafaw § gfom-anfaafea
¥ fodoa #1 QU FF F T @,
B oorfas far @ 5 sicdaanT &
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Fifese 335 & & § wex fawe fag
I | CFAfaEEdt fag f Aadw
s giwdrdt sme efafrdm” 1 =
fft srede Az w1 faw @ Wegaa
argar, @ @R wer R oswEw @
Wieam @ fao § g @ W T
amy &1 gufeq A=t wEeT dgard
FF @ &Y 59 a1 i uHEdT ¥ A
wq qF F Wex A€ gETd W4, a7 dF

gt gred @

wg ¥ WY @ quEed #
fordem ga & aw ¥ g9 Twew w0
fafrmw mrfefrdae 1 gagig &om
g < o om0 s S o
T # qarda fF @me At 9T 1963 &
arz gfafesr # fex iz & fog fra-feg
i & fou fafrmm mfefrws oagm
F o0f g7 gard foas & o wewer
g1 F v foae 1 e § fF
fedg fearddz ® afiee cfaede #t
qe & fer Ffefrmws @ fad
o we o, FfFT AT IFFT THo Wo
(A¥diferm) #< fear o , anfir gfcom-
arfaaifaat & & ST e a8 | ©e wo
(wfeferm) &R oo uwe (feel) @
‘wraz fas wid, s wAgEER ag
ST THe o, (q?twfaw)m”r
e

™+ T9 & wradifay §1 s
ot sy % ﬂﬂ'ﬁ%,?ﬁﬁﬁwiwﬂ'&'
#t qarg fF deges s F Wi
ﬁqm’ifwaa@ aaﬁt% FREfE
“giaw &€z TIE TEeRs | WY
TEeT 36 fF 1963 ¥ Az Mg gy
%1 FEfefesa 1 3 fear nar &1

i ox gare Joar 91, SfET s
faat 7 Smewr wEra A€ femm g
g fafred % 1963 § e anfei
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T TEE gAT 41 | gwifs  degee
FreEw & FETE I FfewE
T I AW gEU ¥ W 0,
affT 97 170 dregy & gaa fagwa
gl & T 1 WY arg o wsgror &
wefenr ¥ WA amar & §fF gmer
gz o fongie Tme T @1 @R
FT HNES THo fWo & Fgd 9T F
s # f off, oy SuR dnaw
Freew ®1 foEmwm T@oa 1 o
fraf 97 @ro diwe & q9 39,
fra® #g4 & digyes Frzg A foduw
gt T ag ar faum ad s
arelt G &1 w g fafry ¥
| g, @ gl fafaeesr o feme'-
Hzg Y |1 grod grit 7 qn ot firad
ot o mEgEW ¥ g€ @ ArTTer )
wHG ?

fafredt ams  sfivm e qiaw &
fedg fafe) & @it & s
F AEHATT ST W R ) T W
fafre} & @ drgrar @eE T
t 1 wifs s9t SO ¥ @9 B
@i

@t sfAwy, g swEE Qe
Wiegee IrEEw o gu @—H S AN
gl AT wEAT g, FawE Frawm g
f& aroge ag grax &1 ITHT =
g @ q% ) W e W fuw
g & e §I @ e § fEr
figges wEEH UE WgLew T &
faars WE | S| A & Ffax
N 9 F TSI FH AT AW
#1128 ¥ fomm s & W@y,
gRiA IF arge 9T F@r faar g
FER ¥ dwe AW sifee &t
gt wifenr § Siv ag gow fear fE
fEgeT FREF AT HEGeT TEA &
el F qEAY FOE §  FIC TG QAT



SHRI S. S. KOTHARI: What
of a Commissioner you have 7 Why don’t
you examine this particular point ? He is

the Commissioner of Scheduled Castes and

kind

Scheduled Tribes and he is working
against their interests,. He should be
dismissed.

st g WW 7 ge § ofew
seefrw # gfom-afenfe =t
D w1 FATe IIAT ) ofeSw HER-
e ¥ et m faege fawe &
guac g | fagw Fak o fod 4%
% sfeqr S qUAT SXETH % § 99
¥ ForFaq d ARAU B ew THETC
1175 & fo¥ & dgars e fae 6
§ ot dizgee ZIRET W OF S ameA
T &1 awmx dfqew wHeiEw A
FHFET F qAqT HAA F FHC I
femr &0 9 st & i O e
o =nfEe |

Ay g 7T s frg ¥ fs
deges FTEF @R AEIEE gEAE &
sHAfE@] Fo @0 Ao # R e’
fomr &, @1 FaF ¥ R fefen
ST | JEET AqT ag gan g f et
e’ T o wx fm omr g
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¥ e F=7 2 famm oamr &0
ot AT wam A gfee At ¢ fE
IH-gAFY gfaT  anfearfani ’% o
I F1 @A FT four wmar 1 e
I O B AW §, A IJAE R
] 'F o’ fT s AR NEEE
faoer wfge 1| fggeam we &
o & ot scgor E ) fame &
R < fued wdm &1 10 ard@ #1
dto uos e feyede geifrafnr gax-
arge ¥ FoE g ¥ fag @R g
fra a1 gofifrafor gueareee & sorg
g & o1 35 anafal £ fore Tyt
25 arfral § goww ¥, 9% O
Fror IR afafee fas mr @1 22
et fore & o o e sEw g
T A QA awt 1 35 T F 22 FFaw
™ YEreT s F 7 At 17 adm
N g AT e T AW ' wT
R e fafaet wgiTm & gt @1 @
g fFs v T e T &, AW a2
g gh & Afdag | IgEET &7
o9 ag  Senmad g drfag ) ane afadw
¥ AR ®ET QU FT AEy § v
& wwify gro TW AART  Afgwm w7
gard g WG g (R ag a9 aw
U g & 9w aw fafew sanfefedam
T fegee T Qe dEgeE FIA A
foord ez ® A0 S| a@ aF W
fremm & W€ Wy AE g fom =
FiEggm T § FrEdggE qEEer
1 frdz a7 7 FET Iigan T *o
W GEIE gFE A FET 497 99 %
ferdwm QU w& @ ST —ag A det
Wt g T fl—aTaw gEd w9
S & @9 IrEe geEieT ®Y
s A Afgr 1w AW T FA ¥
fou dac¥? wffn ao TH WAE
Sfgar, oMo wrar ga@ gEST, T ¥
DA s gEE 1 99 TFE W
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IWT E AN A¥ aF qiawer o A%
fo 1€ q'sraw 7@ 1

o a & o ¥ R F owgw
argar g1 g fafe s e & o
aes fesmr wmgar g A wwr 5
7o TEAHT F O TN A T
T ¥ g wHR @ O # wEar g
Jeewm MAAHE & qrE@ W I 21 =R
g F o A aes aw g faae
aifss ¥2® TaAiz & | WEET G
T2 Y FeH AW ey f& oag e
dgqez #me X fEUEs grEew A1 R
Afm | ag A aTIH gEAF F qEAF
grig & W & afmaw iR & faaer
s g ag at g Faed § 1 2z A
aw ot e af9g, ag aF w7 FF a7
4T 1

% oA 4 OF 9| FE f—
ugifgdtsr #t atq aga sarEr A &
8] dwgx w wW Fe femoar f
TR A AT A w1 OFA A
Tgh At W1 W AT W ) WIE
oF AEHT F WX A AT FRE
WEgeE I A1 AT} @ IS g9
g T g ¥ SR FEET T it aw
§ gufem T g | oW W 99
T g & A e ¥ g aA
i g T g g Faw w3
fr agi =it oy Feferfmime & a9 wa
g7 g0 dto ¥ gfew dpe F s
st foagen @ fFragt w qfeq wrgw
F oA ¥y gTA F § and
g oag aw o fomT ¥ owT oW
ofeq {99 d2eT F1 10 F46 ! INS
ANzt WE ¥ e A T A
ST AT 2 qHA § |

s gwE @ o o frodw
AMFRINE I F AT A ANISTESE
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dFga @t A5 E TN dEmeT W
#X WigqeE Irgew A w1 AEr foewr
al 7g gara fear wor @1 & o @A
FURET ATET AR 6§ THEOr F
¥ g grge fam @ f5 oEs
foq dur gt ¥ A | AR RIF
e #taw FEr & Sfew AW wgAr
& fir &< oY g S5 = @, e
dmE  dedie X | 7g dFwe A
afe & Zag Fife @R ¥ o= o
F ol am Afwe, N o a@ T
T A wTrT e ag Al FeReE
¥ g gw dfwg ) daeE FwEw
F o @iy & for T afog aite
I "t gk W agw g frr
@ dfaw, smowr ey ATo AN

oF W W - ST g afg,
= afom, 3a% folr wgar Sifeg

st g ww: gsfer & @t ¥
argy wg @ v grefenr fafaed & weees
2 dfew grofaw fafret @ aw & ar
¥ wA Y fe gt A e e
Wk dEgeT grEw w1 oA gae T
g apd Fgm o7 e e
Folgm QUIE= A& W@ & | 9% A
foors &1 & gm0 wmw W g fe
oy SEHr d 9T gwe o 15 sfawa
& TEaT g ot 10 sfaww @ @
iy, g9 drieaes e AR e
e F fer w3 dfg @fe 38 @
gaFt IEH wean fas a9

TE JOIE T WGeE FE AR
fggES IS B TS 3§t ag
mEm g faft & grew <
Ay | &lve I9%ax feurdie #Y w1
ST & TE 1 are amm oWmRd § fE
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(5T = wm]
awt TR A AT @
F& W gm fafast & qrg W
fifoT

woft wgRT 3 oF amEe fen
a1 f& ga foo = fee 3 & s
& wiifs figges s o7 degee sre
# aifEamidt FaEr ¢, sww e ag
a9 d A AT TF 98 Fare @
FE TAID ZH FT TE TFT o H
TSIl AEAT § T dT IR #EreT
gy fomr 27 gofim =& 1 99 9
T foE s aff 2@ ) g g
UF AN AT § IR @T wA F fog
¥ qgaT TIg § ¥9 NS J qAF 99
forar &fF g9 Tasr @ feur &7
Fa1 %1 9 fd ar A § wEH uw
t fedle sa% qarfeos a8 €

o= ¥ au fmw o @ fF R
fogx gama agi 9T @ T § dgEEl
FLH I FH A FAA F Ffaw faw
Tene FAdr & faswe & wfaw
i faRew &, o7 9=Y ¥ fadwew
F1 gt T dfog @ N ST 38
@I G T |

MR. CHAIRMAN : The question is :
“That this House takes note of the
Sixteenth, Se th and Eighteenth
Reports of the " Commissioner for
Scheduled Castes and Scheduled Tribes
for the years 1966-67, 1967-68 and
1968-69, laid on the Table of the House

on the 24th April, 1968, 15th May,
1969 and  30th March, 1970,
respectively.”

The motion was adopted.

SHRI S8. 5. KOTHARI It is
unanimously adopted.
SHRI SEZHIYAN Two motions

were considered. Only one motion at
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item 3 moved by Shri P. Govinda Menon

is put to vote, What about item 4, Shri

Suraj Bhan's motion ?

MR. CHAIRMAN : The second item
is only ‘for consideration’. Since it has
already been considered that will not be put.
Only the motion which says ‘takes note of*
will be put to vote.

18.16 hrs.

PREVENTION OF WATER POLLUTION
BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : Sir, the Prevention of
Water Pollution Bill, 1969 was considered by
the Rajya Sabha and the Rajya Sabha adopted
a motion in their sitting on the 18th August,
1970 that the Bill be referred to a Joint
Committee of both the Houses, consisting of
36 Members, 12 from Rajya Sabha and 24
from this House, The Rajya Sabha also
adopted that the Committee shall make its
report by the first day of the next session.

1 beg to move :

“That this House do comcur in the
recommendation of Rajya Sabha that
the House do join in the Joint Committee
of the Houses on the Bill to provide for
the prevention of water pollution and
the maintaining or restoring of whole-
someness of water, for the establishment
with a view to carrying out the purposes
aforesaid, of Prevention of Water
Pollution Boards, for conferring on such
Boards functions relating thereto and
for matters connected therewith, made
in the motion adopted by Rajya Sabha
at its sitting held on the 18th August,
1970 and communicated to this House
on the 19th August, 1970 and do resolve
that the following twenty-four members
of Lok Sabha be nominated to serve on
the said Joint Committee, namely :—

(1) Shri Maganti Ankineedu ; (2) Shri
Ram Singh Ayarwal ; (3) Shri N, T. Das ;
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(4) Shri Gangacharan Dixit ; (5) Shrimati
Ganga Devi ; (6) Shri Tukaram Hurji
Gavit ; (7) Shri Y. Gadilingana Goud ;
(8) Shri Samar Guha; (9) Kumari Kamla
Kumgari ; (10) Shri G. Y. Krishnan ;
(11) Hazi Lutfal Haque, (12) Shri Yamuna
Prasad Mandal ; (13) Shri Dhuleshwar
Meena ; (14) Shri Mohan Swarup ;
(15) Shri B.S. Murthy; (16) Shri
Kedar Paswan, (17) Shri Ram Charan ;
(18) Shrimati Tara Sapre; (19) Shri
Ramavatar Shastri ; (20) Shri T. M.
Sheth, (21) Shri Satya Narain Singh ;

(22) Shri P. Sivasankaran ; (23) Shri
Ramachandra Ulaka ; and (24) Shri
Tenneti Viswanatham,"

MR. CHAIRMAN : The question is :

“That this House do concur in the recom-
mendation of Rajya Sabha that the House
do join in the Joint Committee of the
Houses on the Bill to provide for the pre-
vention of water pollution and the main-
taining or restoring of wholesomeness of
water, for the establishment, with a view
to carrying out the purposes aforesaid, of
Prevention of Water Pollution Boards, for
conferring on such Boards functions rela-
ting thereto and for matters connected
there with, made in the motion adopted
by Rajya Sabha at its sitting held on the
18th August, 1970 and communicated to
this House on the 19th August, 1970 and
do resolve that the following twenty-four
members of Lok Sabha be nominated ‘to
serve on the said Joint Committee,

namely :—

(1) Shri Maganti Ankineedu ; (2) Shri
Ram Singh Ayarwal ; (3) Shri N.T. Das ;
(4) Shri Gangacharan Dixit ; (5) Shrimati
Ganga Devi ; (6) Shri Tukaram Hurji
Gavit ; (7) Shri Y. Gadilingana Goud ; (8)
Shri Samar Guha ; (9) Kumari Kamla
Kumari ; (10) Shri G.Y. Krishnan ; (11)
Hazi Lutfal Haque ; (12) Shri Yamuna
Prasad Mandal ; (13) Shri Dhuleshwar
Meena ; (14) Shri Mohan Swarup ; (15)
Shri B. S. Murthy ; (16) Shri Kedar
Paswan ; (17) Shri Ram Charan ; (18)
Shrimati Tara Sapre ; (19) Shri Ramavatar
Shastri ; (20) Shri T.M. Sheth ; (21) Shri
Satya Narain Singh:; (22) Shri P. Siva-
sankaran; (23) Shri Ramachandra Ulaka ;
and (24) Shri Tenneti Viswanatham,”

The motion was adopted.
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18.18 hrs.

STATEMENT ON THE FLOOD SITUA-
TION IN THE COUNTRY

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : As promised in the morning, 1
laying the second supplementary statement
on the Flood situation in the country on the
Table of the House. [Placed in Library.
See No. LT-4163/70]

18.19 hrs.

DISCUSSION Re. SHORTAGE OF FISH
SUPPLY IN WEST BENGAL AND
ASSAM

MR. CHAIRMAN : The House will now
take up Mr, Jyotirmoy Basu's motion on.the
shortage of fish. Shri Jyotirmoy Basu,

SHRI JYOTIRMOY BASU (Diamond
Harbour): Sir, there is an acute fish famine in
West Bengal and Assam. In Assam, fish is be-
ing sold between Rupees 16 and 25 a kilo and
in West Bengal it is between Rs. 10 and 14.

It is primarily due to partition of the
country which was a national responsibility,
and I shall tell you in a minute how the
Central Government have miserably failed,
deliberately and due to inefficiency also.
It is more felt in those arcas because people
there are dependent on fish diet very much .
for finding their minimum protein require-
ments for living. There is no other form. of
protein that is available. A very eminent
scientist has very recently said that the
development of the brain does not take place
unless there is adequate protein-intake in
a certain age group.

The world consumption of fish has
increased, but in fish-eating areas of Wast
Bengal and Assam, due to mnon-availability
and high price, it has decreased, causing
demoralisation and malnutrition . amongst the
people. Lack of protein will make this race
morbid and of sub-human standard, I
warn the Govecnment to take note of this,
but I do not really hope that this Govern-
ment is capable of taking note of the
seriousness of the whole thing.
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The fish scarcity that we see today in
that part of the country was greatly possible
due to Congress association with vested
interests, and politicking with West Bengal
on food and many other items.

In the matter of consumption of fish,
according to world standards, we stay at the
last place. I shall give you three figures
from Asian countries where the standard of
living is not surely the highest. In Korea,
the per-head consumption per year is
37 k.g. ; in China, it is 31 kg, and in
India it is 2.7 k.g. Coming to the world
catch, for Peru it had been 1,05,20,300

tonnes ; for Japan it has been 86,69,800
tonnes ; for the USSR it was 60,82,100
tonnes, and for India, the size and

population of which is much more than
that of most of the countries that I have
mentioned, it had been only 14 lakhs tonnes.
It is an utter failure om the part of the
Central Government and utter failure on the
part of the people who are responsible for
jmplementation of the growth of pisiculture
etc.

West Bengal has 85 k.m. sea-front, and
the whole thing is untapped. It has a
plateau of 38,856 sq. m., and nothing has
been done about it. In the 40th report of
the Estimates Committee, 1967-68, it has
been said :

“The Committee are unhappy to note the
way in which the development of
fisheries in the Bay of Bengal has been
handled. It appears that initially, no
proper survey was made about the
fisherje§ in the Bay of Bengal and the
decp-sea fishing operation undertaken
by West Bengal...... 2

—under Central command ; that is my
addition—

e on a commercial scale was unpro-
ductive”. Calcutta has 55,50,145 population
on a particular day and requires about
80,900 metric tonnes of fish, which is about
6350 maunds a day. But mow they are
getting not more than 40 per cent of the
total requirements, West Bengal needs

SEPTEMBER 4, 1970
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(Disc.)
about 139 lakhs maunds of fish. The
annual production is only about 70 lakhs
maunds, and 20 maunds have to be
imported ; as a result inter-State racket is
going on for plundering the people there.
It could be remedied only through différent
methods.........
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SHRI RAGHURAMAIAH : The hon.
Member can lay his speech on the Table of
the House.

SHRI JYOTIRMOY BASU: He is
a great man for politicking and stunt-giving.
We know him. He cannot touch anything
for the good of ‘the people. So, let him
kindly bear with me a little bit. We have
borne enough nonsense on the part of
Government. Now, let him bear with me a
little.

SHRI S. KANDAPPAN (Mettur) : Is
he asking the speech to be laid on the Table
or the fish to be laid on the Table of the
House 7

SHRI JYOTIRMOY BASU : Produc-
tion should have been increased this way ;
sweet water, inland fisheries etc., deep sea
fishing and coastal fishing, estuarine fishing
in the Sunderbans, brackish water fishing ;
and the supply could also be augmented by
imports from other States through private
sources, the Central Fisheries Corporation
and the catches of Government of India
trawlers etc. and also sweet water fisheries,
inland fisheries and fishing in tanks and
reservoirs.  Very little has been done in this
regard.

A tank development programme was
created but it only created corruption and
ony political ends were served by it
Nothing original was done, and nothing
organised was done in riverine fisheries.
Government have not taken up this problem
with any seriousness,

We require dredgers for clzaning the big
tanks and big rivers where desiltation is
necessary and also for removal of the
internal shrubs, The deep sea fishing
and coastal  fishing  originally in
1963..0ccvnnens
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SHRI JYOTIRMOY BASU : I seek
your protection.,
MR. CHAIRMAN The hon.

Member may kindly wait for a minute.
There is no quorum. The bell is being

TUNE. .-+
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The bell is being rung again...

The bell has been rung a second time and
even then the quorum is not there. The
House stands adjourned sine die.

18.31 hrs. )
The Lok Sabha then adjourned sine

die.



